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FINAL ACT QF THE UNITED NATIONS
CONFERENCE ON ROAD TRAFFIC

1. The United Nations Conference on Road Traffic was convened by the
Secretary-General of the United Nations in accordance with

resolutions 1129 (XLI) and 1203 (XLII) adopted by the Economic and
Social Council on 27 July 1966 and 26 May 1967. These resolutions

read as follows:

Resolution 1129 (XLI)

"The Economic and Social Council,

Recalling its resolutions 967 (XXXVI) of 25 July 1963, 1034 (XXXVII)
of 14 August 1964, and 1082 B (XXXIX) of %0 July 1965, on the revision
of the 1949 Convention on Road Traffic and Protocol on Road Signs and
Signals,

Considering, in conformity with the view already expressed in its
resolutions 1034 (XXXVII) and 1082 B (XXXIX), that the 1949 Convention
on Road Traffic and the 1949 Protocol on Road Signs and Signals need

to be amended and amplified in order to facilitate road traffic,

Noting the report of the Secretary-General, in particular
paragraph 6, and bearing in mind the contents of its
resolution 1082 B (XXXIX),

Noting further the invitation of the Government of Austria,

1. Decides that the international conference to be convened shall
decide whether more than one instrument should be prepared to replace
the 1949 Convention and Protocol and whether some provisions concerning
road signs and signals should be obligatory or simply recommended

practices;

26 Decides that all States Members of the United Nations or members
of the specialized agencies or of the International Atomic Energy Agency

and, in an advisory capacity, the specialized agencies and also, as



cbhservers, interested inter-governmental organizations and interested non-
governmental organizations having consultative status with the Council,

shall be invited to the conference;

3 Further decides that the conference shall be convened, for a period

not exceeding twenty-five working days, at Vienna in March 1968 at a date
to be determined by the Secretary-General in consultation with the

Government of Austriaj

4. Reguests the Secretary-General to prepare and circulate as conference

documents:

(a) A draft convention on road traffic;

(b) A draft convention on road signs and signals based on the
drafts previously prepared and taking into account any amendments
proposed by the regional economic commissionsj;

(¢) Commentaries on these draft conventions which shall:

(i) Clearly show any substantive difference between the new
texts and those previously circulated,
(ii) Reproduce any amendments proposed by the regional economic

commissions that have not been incorporated in the new textss

5e Further requests the Secretary-General:

(a) When circulating the new draft conventions, to request:

(i) The Governments of States invited to the conference to
communicate to the Secretary-General not less than four months before
the opening of the conference, any amendments to those texts which they
may wish to propose;

(ii) The specialized agencies, and inter-governmental and
non-governmental organizations invited to the conference, to communicate,
within the same time-limit, any suggestions for amending the technical
provisions of the new draft conventions which they may desire to submit;

(b) To circulate the amendments and suggestions received under
sub~-paragraph (a) above not less than two months before the opening of
the conference,

(c) To make the other necessary arrangements for the convening
of the conference, including the preparation and circulation of draft
provisions, rules of procedure for the conference, and of any other

requisite documents."



Resolution 1203 (XLII)

"The Economic and Social Council,

Recalling its resolution 1129 (XLI) of 26 July 1966 concerning the
arrangements for an international conference to replace the Convention on
Road Traffic and the Protocol on Road Signs and Signals, done at Geneva,
19 September 1949,

Taking note of the report of the Secretary-General of 16 March 1967,
as amended by his note of 3 April 1967,

Decides that the time-table for the conference set out in
resolution 1129 (XLI) should be amended:

(a) 1In paragraph 3 of that resolution, by deleting the words
following "Vienna" and substituting therefor the words "from 30 September
to 1 November 1968";

(b) 1In paragraph 5, by substituting "six months" for "four months"
in sub-paragraph (a) (i) and by substituting "three months" for "two
months" in sub-paragraph (b)."

2 Since the dates prescribed for the Conference in the resolution
referred to above had been deferred at the request of the host Government,

the Conference on Road Traffic was held from 7 October to 8 November 1968.

The Governments of the following States were represented at the

Conference by delegations:

Afghanistan Byelorussian Soviet Czechoslovakia
Algeria Socialist Republic Dermark

Argentina Canada Dominican Republic
Australia Central African Republic Eouador

Austria Chile Federal Republic
Belgium China of Germany
Brazil Costa Rica Finland

Bulgaria Cyprus France



Gabon Malaysia Sudan
Ghana, Mali Sweden
Greece Mexico Switzerland
Holy See Monaco Thailand
Hungary Netherlands Turkey
India Nigeria Ukrainian Soviet
. Socialist Republic
Indonesia Norway
Tran Paru Union of Soviet
Socialist Republics
Israel Philippines R .
United Arab Republic
Ttaly Poland United Kingdom of Great
Japan Portugal Britain and Northern
Kenya Republic of Korea Treland
. . United States of America
Kuwait Romania
Liberia San Marino Venezuela
Libya Saudi Arabia Tugoslavia
Luxembourg Spain

The Governments of the following States had observers at the

Conferences

Bolivia Cuba
Colombia Guatemala

Nicaragua

The International Labour Organisation, the World Health Organization
and the International Atomic Energy Agency were represented at the

Conference in a consultative capacity.

The following organizations were represented at the Conference by

observers:

A, Inter-governmental organizations

Commission of the European Communities

Council of Europe

European Conference of Ministers of Transport
International Institute for the Unification of Private Law
League of Arab States

Organization for the Collaboration of Railways

Nordic Council



:BO

Non-governmental organizations

Buropean Insurance Committee

International
International
International
International
International
International
International
International
International
International
International
International
International
International
International

League of Red

Association for the Prevention of Road Accidents
Chamber of Commerce

Commission on Illumination

Confederation of Free Trade Unions

Criminal Police Organization

Federation of Christian Trade Unions
Federation of Senior Police Officers
Organization for Standardization

Permanent Bureau of Motor Cycle Manufacturers
Permanent Bureau of Motor Manufacturers

Road Federation

Road Transport Union

Union of Official Travel Organizations

Union of Public Transport

Union of Railways

Cross Societies

World Pederation of Trade Unions

World Touring and Automobile Organization

3 The Conference had before it and used as a basis for discussion a

draft Convention on Road Traffic and a draft Convention on Road Signs and

Signals prepared by the Secretary—General.l

4. On the basis of its deliberations, as recorded in the summary records
of its plenary meetings and in the summary records of the decisions of its
main committees, the Conference prepared and opened for signature a

Convention on Road Traffic and a Convention on Road Signs and Signals.

5e In addition, the Oonference adopted by acclamation the following

resolution entitled "A tribute to the Government and People of the

Republic of Austria':

"The United Nations Conference on Road Traffic at the end of its
work in Vienna on 7 November 1968, wishes to express its profound
gratitude to the people and Government of Austria and to the
City of Vienna for the kind and generous hospitality granted to

all delegates at the Conference."

1/ Documents E/CONF.56/1 and 1/Add.1 and E/CONF.56/3 and 3/Add.l.



In witness whereof the undersigned representatives have signed this
Final Act.

Done at Vienna this eighth day of November one thousand nine hundred

and sixty-eight in a single copy in the Chinese, English, French, Russian
and Spanish languages, each text authentic. The original will be deposited
with the Secretary-General of the United Nations, who will send certified
copies to each of the Governments invited to send representatives to the

Conference,

The President of the Conference The Executive~Secretary

A. BUZZI-QUATTRINI F.D. MASSON



ACTE FINAL DE LA CONFEREZNCE DES .
NATIONS UNI®5 SUR LA CIRCULATION ROUTIERE

1. La Confdrence des Nations Unies sur la circulation routiére a été
convoquée par le Secrétaire gzénéral de 1'Organisation des Nations Unies,
conformdment aux résolutions 1129 (XLI) et 1203 (XLII) adoptées par le
Conseil 4conomigue et social les 27 juillet 1966 et 26 mai 1967. Les

textes de ces résolutions sont lss suivants s

Résolution 1129 (XLI)

"Le Conseil é&conomigue et social,

Rappelant ses résolutions 967 (XXXVI) du 25 juillet 1963,
1034 (XXXVIT) du 14 aofit 1964 et 1082 B (XXXIX) du 30 juillet 1965
concernant la revision de la Convention de 1949 sur la circulation

routiére et du Protocole relatif & la signalisation routiére,

Considérant, conformément & 1l'opinion déja exprimée dans ses
résolutions 1034 (XXXVIT) et 1082 (XXXIX), que la Convention de 1949
sur la circulation routiére et le Protocole de 1349 sur la signali-
sation routiére ont besoin d'8tre amendés et complédtéds en vue de

faciliter la circulation routiére,

Notant le rapport du Secrétaire général, en particulier son

paragraphe 6, compte tenu de la rdsolution 1082 B (XXXIX) du Conseil,
Prenant acte de 1'invitation du Gouvernement autrichien,

1, Décide qu'il appartiendra & la Conférence internationale gqui doit
8tre convogquée de décider si plus d'un instrument doit &tre préparé pour
remplacer la Convention et le Protocole de 1949 et =i certaines dispo-
sitions relatives & la signalisation routiére doivent avoir un caractére

obligatoire ou &tre simplement des pratiyues recommandées;

L4
2, Décide que tous les Wtats Membres de 1'Organisation des Nations Unies
ou membres d'institutions spécialisées ou de 1'Agence internationale de

1'énergie atomique, ainsi gque, & titre consultatifi, les institutions

-1 -



spéecialisées et, en tant gu'observateurs, les organisations intergouver—
nementales intéressées et les organisations non gouvernementales inté-
ressées dotédes du statut consultatif auprés du Conseil, seront invités a

la Conférence;

N

3. Décide en outre que la Conférence se tiendra & Vienne en mars 1968,

pendant une période qui ne dépassera pas vingt—cing jours ouvrables et &
une date qui sera fixée par le Secrétaire général de concert avec le

Gouvernement autrichien

4. Prie le Secrétaire général d'établir et de diffuser comme documents
de la Conférence

a) Un projet de convention sur la circulation routieére,

b) Un projet de convention sur la signalisation routiére,
établis, & partir des projets gu'il a rédigés antérieurement, en tenant
compte des amendements proposés par les commissions économiques
régionales,

c) Des commentaires sur ces projets qui 3

i) Fassent ressortir les différences de fond qu'ils pré=
sentent par rapport aux projets précédemment diffusés,
ii) Reproduisent ceux des amendements proposés par les com—
missions économiques régionales gui n'auraient pas été incorporés dans

les nouveaux textes;

5. Prie en outre le Secrétaire général,
a) Lors de la diffusion des nouveaux projets, de demander :

i) Aux gouvernsments des Btats qul seront invités a la
Conférence, de lui faire parvenir, quatre mois au moins avant 1l'ouver-
ture de la Conférence, les amendements & ces projets gu'ils désireraient
proposer;

ii) Aux institutions spécialisées, ainsi gu'aux organisations
intergouvernementales et non gouvernementales qui seront invitées a la
Conférence, de lui faire parvenir, dans le méme d$lai, les suggestions
d'amendement aux dispositions techniques des nouveaux projets gu'elles
estimeraient devoir soumettre;

b) De diffuser, deux mois au moins avant 1'ouverture de la
Conférence, les amendements et les suggestions qu'il aura regus confor-

mément aux alinéas a)i) et ii) ci-dessus;



c) De prendre les autres dispositions voulues pour la convocation
de la Conférence ety, notamment, de préparer et diffuser le projst de
réglement intérieur provisoire de la Conférence et les autres documents

utiles."

Résolution 1203 (XLII)

"Le Conseil économique et social,

Rappelant sa résolution 1129 (XLI) du 26 juillet 1966 concernant
les dispositions relatives & la rdunion d'une conférence internationale
chargée de remplacer la Convention sur la circulation routiégre et le
Protocole relatif & la signalisation routiére, faits & Genave le

19 septembre 1949,

Prenant acte du rapport du Secrédtaire général, en date du 15 mars 1967,

tel qu'il a été modifid par sa note du 3 avril 1967,

Décide de modifier comme suit le calendrier de la Conférence fixée
par la résolution 1129 (XLI) :

a) Au paragraphe 3 de ladite résolution, supprimer le membre de
phrase qui suit le mot "Vienne" & 1'exception des mots "pendant une période
gul ne dépassera pas vingt-cing jours ouvrables" et insérer les mots
"du 30 septembre au ler novembre 1963";

b) Au paragraphe 5, remplacer "quatre mois" par "six mois" au
sous-alinéa i) de 1'alinda a) et remplacer "deux mois" par "trois mois"

3 1'alinéa b)".

2. Les dates prévues pour la Conférence dans la résolution ci-dessus
visée ayant été repoussées & la demande du Gouvernement hdte, la
Conférence sur la circulation routiére s'est tenue du 7 octobre au

8 novembre 1968.



I
Les Gouvernements des Etats ci-aprés désignés étaient représentés 3

la Conférence par des délégations :

Afghanistan Inde Républigue arabe unie

Algérie Indonésie République centrafricaine

Arabie Sacudite Iran République de Corée

Argentine Isragl République Dominicaine

Australie Italie République fédérale d'Allemagne

Autriche Japon République socialiste soviétique

Belgique Kenya. de Biélorussie

Brésil KoweTt Républiqge socialiste soviétique
d'Ukraine

Bulgarie Libéria Roumanie

Canada Libye Royaume-Uni de Grande-Bretagne

Chili Luxembourg et d'Irlande du Nord

Chine Malaisie Saint-Marin

Chypre Mali Saint-Siége

Costa Rica Mexique Soudan

Danemark Monaco Suede

Bquateur Nigéria Suisse

Espagne Norvége Tchécoslovaguie

Stats-Unis d'Amérique Pays—Bas Thailande

Finlande Pérou Turguie

France Philippines Union des Républiques socialistes

Gabon Pologne soviétiques

Ghana Portugal Venezusla

Gréce Yougoslavie

Hongrie

]
Les Gouvernsments des Btats sulvants étalent représentés a4 la Conférence

par des observateurs

Bolivie Guatemala
Colombie Nicaragua
Cuba

L'Organisation internationale du Travail, 1'Organisation mondiale de
la Santé et 1'Agence internationale de l'énergie atomique étaient repré-

N

sentées & la Conférence a4 titre consultatif.



Les organisations suivantes étaient représentées & la Conférence

par des observateurs s

A. Organisations intergouvernementales

Commission des Communautés européennes

Conférence européenne des ministres des transports
Conseil de 1'Europe

Conseil nordique

Institut international pour l'unification du droit privé
Ligue des Etats arabes

Organisation pour la collaboration des chemins de fer

Be Organisations non gouvernementales

Bureau permanent international des constructeurs d'automobiles

Bureau permanent international des constructeurs de motocycles

Chambre de commerce internationale

Comité européen des assurances

Commission internationals de 1'éclairage

Confédération internationale des syndicats chrétiens

Confédération internationale des syndicats libres

Fédération internationale des fonctionnaires supérieurs de police

Fédération routiére internationale

Fédération syndicale mondiale

Ligue des sociétés de la CroimRouge

Organisation internationale de normalisation

Organisation internationale de police criminelle

Organisation mondiale du tourisme et de l'automobile

Prévention routiére internationale

Union internationale des chemins de fer

Union internationale des orgunismes officiels de tourisme

Union internationale des transports publics

Union internationale des transports routiers
3o La Conférence étalt saisie d'un projet de Convention sur la circu-
lation routiére et d'un projet de Convention sur la signalisation routiére
établis par le Secrétaire général, et elle s'en est servie comme base de

discussioni(

1/ Documents E/CONF.56/1 et Add.1 et E/CONF.56/3 et Add.l.
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4 Compte tenu de ses d3libérations, telles qu'elles sont rapportées
dans ‘es comptes rendus analytiques de ses séances plénieres et dans les
comptes rendus des décisions de ses grandes commissions, la Conférence
a élaboré et a ouvert & la signature une Convention sur la circulation

routiére et une Convention sur la signalisation routiére.

5e La Conférence a adopté par acclamation la résolution ci-aprés inti-

tulée "Hommage au Gouvernement et au” Peuple de la République d4'Autriche".

"4 1l'issue de ses travaux & Vienne, le 7 novembre 1968, la
Conférence des Nations Unies sur la circulation routiére tient & expri-
mer sa profonde gratitude au Pauple et au Gouvernement auvtrichiens,
ainsi gu'a la Ville de Vienne, pour l'aimable et généreuse hospita-
1ité accordie 4 tous les représentants qui ont participé & la

Conférence."

in foi de gquoi les représentants soussignés ont signé le présent

Acte final.

Fait & Vienne ce huit novembre mil neuf cent soixante-huit, en un
seul original en langues anglaise, chinoise, espagnole, frangaise et
russe, chaque texte failsant également foi. Le texte original sera déposé
entre les mains du Secrétalire général de 1'Organisation des Nations Unies
qui en enverra des copies certifiées conformes & chacun des gouvernements

invités a4 se faire représentzr & la Conférence.

Le Président de la Conférence Le Secrétaire exécutif de la Conférence

A. buzzl Juattrini F.D. Masson
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BAKJIOUMTEJDHENA AKT KOH®EPEHIWU
OPTAHUBANMY OBBENVHEHHHX HAIMHA M0 JOPOKHOMY HBYIKEHVIO

1. Konpepenima Opranuzanuu O6venrHenrnx Hauuit 110 ZODPOXHOMY NBUEREHHD Ohia
cosBana ['eHepanbhmmM CexpeTapeM Opranusanun O6penuuerHumx Hamui B cOOTBET—~
creuu ¢ pesomonuamMu 1129 (XLI) u 1203 (XLII), DPMHATEME DKOHOMHUECKMM # (O
nuanbueM CosBeroM 27 wuoaa 1966 roga u 26 mMaa 1967 roza. Huxe ODPHBOLATCH

TEeKCTH 3THUX peaoxmumﬁ:

Pesomonuss 1129 (XLI)

"OxoHoMuuyeckui u CouuanbHuii Comer,

CCHUJIAfAICh HA& CBOK pesoJuonuu 967 (XXXYI) or 25 upna 1963 r., 1034 (XXXYII)
or 14 amrycra 1964 r. u 1082 B (XXXIX) or 30 moxa 1965 r. o mepecMorpe Kou-

BeHnuu 1949 roza O HLOPOXHOM IBHXEHMM U [IpOTOKOJE O HOPOXHBIX 3HAKAX M CUTHAJAX,

CyuTag, B COOTBETCTBUH C MHEHUEM, BHPDAREHHHM yXe B ero pesomounuax 1034
(XXXYII) u 1082 B (XXXIX), uro Kousemmms 1949 roxa o LOPOXHOM JIBHNEHHH ¥ I[Ipo-
TOKOJ O JOPOKHHX 3HAKAX M curHagax oT 1949 ropa JosxHb OHTb U3MEHEHH H HOIOJ-—

HEHH C IeJbl OOJEeryeHuA JLOPOXHOTO ILBMEEHHA,

IPHHNMAA K CBefeHMl0 nokjan [eHepanbHOoro Cexperapd, B UaCTHOCTH ero

OyHKT 6, yUATHBAaA COjepxaHHe cBoel pesomonmu 1082 B (XXXIX) u UPUHUMAA K CBe-

JESHHUK IIPUTJaleHHe IPaBHTeNbCTBa ABCTPHK,

1. OOCTEHOBJAAET, UTO MewIyHapoLHOH KoHpepeHLUHH, KoTopas OyleT CO3BaHa, Hal-
JEeXUT PemuTh BONPOC O TOM, CJELyeT*Ju paspaboTars 6oJee OJHOrO akTa B3aMeH
KonBenuun u [Iporoxona or 1949 roma ¥ NOJKHE JM HEKOTODHE HOJOKEHHA, OTHOCHMU=
ecd K JOPOXHEIM 3HAKaM K CHTHajaaM, HMeTh 06A3aTeJbHuil XapakTep HMJAH Xe JHEb

BXOJHTH B DPEKOMEHIYEMyD IPaKTUKY;

2. IOCTaHOBJIAET, UTO K yyacTuo B KoHpepenmuu 6yIyT NpUrJalieHs BCe TOCyLap-
cTBa~wieHn Oprauusanus O6benuHeHHHX Hauuii, crnenuaivsupoOBaHHHX yUpPeRXILEeHMH U

MexIyHapoJHOT'O areHTCTBA [0 aTOMHOH OHepruH, a Takxe, C IPABOM COBeNATEJbHO-
To rojoca, CHeNMaiH3MDOBAHHHE YUPEXIEHWA M, B KauyecTBe Habmozareied, saunTe-
pecoBaHHHE MEXRIPaBUTEJLCTBEHHHE OPraHM3alud ¥ 3aMHTeDPeCOBAaHHHE HeIpaBUTeNb-

C TBEHHpI€ OpraHuszaluy, mMenmue KOHcthTaTHBHHﬁ cTaryc npu CoserTe;



3. OOCTAHOBJAAET Jajee, YTO 3Ta ROK@EPBHHHH CO3HBAETCHA H& Nepuols He 6oJee

25 pabouux nHeit B Bere B MapTe 1968 roga, npuyeM JeHb CO3HBa OyLeT omnpeie—

JeH T'eHepaJbHEM (expeTapeM IO COI'JAcOBaAHWK C IPABHTEJNLCTBOM ABCTPKH;

4.  mpennaraeT I'eHepaabHOMy CexpeTapn IOLTOTOBHTE M PACIPOCTPEAHHTH B Kaye-
cTBEe LOKYMeHTOB KoHpepeHIOHH:
a) IpOEKT KOHBEHIOMK O JOPOKHOM IBUKEHMH,
b) TPOEKT KOHBEHIMK O JODOXRHHX 3HAKAX M CUCHAJNAX, OCHOBAHHHA Ha pa-
Hee COCTaBJEHHHX 1IPOEKTaX, C YyUETOM IONPaBOK, NPENJONEHHHX PerHMOHAJbLHHMHA
SKOHOMHYECKUMH KOMHCCHAMH,
¢) saMevyaHMA 0 9TUM NPOEKTaM KOHBEHIuH, B KOTODHX GyLyT
i)  AcHO ykasamw Jo6He CYMECTBEHHHE DA3JMUMA MEXIy HOBHME M Da-—
Hee Pa3OCJaHHEMM TEKCTaMH,
ii)  BOCHDOM3BELEHH Te NOUDABKH, IPELJIOKEHHHE DPErHOHANBHEMY DKO-—

HOMUUECKUMM KOMHCCHAMH, KOTODHE He OHJM BKJIOUEHH B HOBHE TEKCTH;

5. npennaraeT najee 'eHepalrbHoMy CexpeTapn

a) IPY PACCHJKE HOBHX IOPOEKTOB KOHBEHUWH IPOCHTH
i)  npaBMTENLCTBAE TOCYLADCTB, KOTODHE 6ynyT npurJamenr Ha KoHpe-
PEHIUD, HAIPEBMTL eMy, He MO3IHee ueM 3a 4 MecAna no oTKpuTHA Kompepermum,
NONpaBKM K JTUM IpPOeKTaM, KOTODHE OHM IIOXEJanT BHECTH,

ii) CHEUHaNu3UPOBAHHHE YUPEXLEHUA M MERIPA&BUTEJbLC TBEHHHE ¥ Hew-
NpPaBUTEJNbC TBEHHHE OPraHusanuy, KOTopue 6yLyT npuriesmeHn Ha Konpepennuio, Ha-
IpaBUTh €My B TEUEHHe TOT0 X€ CPOKa IPeJJOXeHMA O BHECEHHHM NONPABOK B TEX—
HUUECKHE INMOJOXEHMA HOBHX IPOEKTOB KOHBEHNMU, KOTODHE OHM COUTYT HEOO6XOILMMH~
MK NIpPEelNCTaBHUThH;

b) pasociaTh HONPABKHM M IPELJOXEHUA, NOJYyUEHHHE B COOTBETCTBHH C IDH=-

"ii",He mosiHee uUeM 3a IB& MECHUA IO OTKPH-

BELEHHHM BHme NOAIyHKTOM "a"'™" y
Tua Koxndeperuuu,

¢c) TpHHATL JpyrMe Heo6XOZMMHE MEDH AAA COosHBa Kompepemnuu, BKIOUEH
NOLTOTOBKY M PacCHIKY IPOEKTa NPeiBAPHTEJbHHX IPaBMI NPOHeiypH nis KoHpepeH-

il ¥ OPpOUMXx Tpeﬁyenmx AOKYMEHTOB,



Pesomomua 1203 (XLII)

"Oxouomuueckui m Conmansumit Coser,

comnagch Ha cBop pesoxonup 1129 (XLI) or 26 mors 1966 . OTHOCHTENBHO
Mep 1O COSHBY MEXEYHADONHOH KOHQEDEeHNMH ind 38MEHH KOHBEHIHH O JODOXHOM
IBHKEHHH ¥ [IpOTOKOJE O NOPOXHHX 3HAKAX MW CUrHanax, NOoImucaHHmx B JNeHese

19 cenrs6bpas 1949 roza,

ODUHHMAA K CBeleHnm 1noxiarn [eHepansHoro Cexperaps or 16 mapra 1967 r.,

U3MeHeHHHHE ero samucko#t or 3 ampesns 1967 r.,

HOCTAHOBALET, WTO HEPHOL CO3HBE KOHMEDEHIUH, YK&3aHHH{ B pe3ONDLHH
1129 (XLI),LOJKGH 6HTh HBMEHEH CAeLyomuM o6pasoM:
a) B IyHKTEe 3 YUOMAHYTO# DesOJOUUK ONYCTHTH CIOBA, CIELyLmHE 38 CIO=
Bamu "B Bene", 3a ucknwuenueM caoB "ue 6onee 25 pabouux nmel",
u BrapuuTh ciaosa "¢ 30 cenrsbps mo 1 mosbpa 1968 roma';
b) B mozmymkre "a" "i" mymxra 5 samenuts crosa "4 mecsma" caobamu

"mecTs Mecaues" m B mozumymkTe "b'' TOro xe IyHKTa 3aMEHUTEH CJOBA

"rBa mecsua" cropamu "Tpm Mecsma'.

2. Cpoxu, HpesryCMOTPEHHHE B BHMEYKasaHHOW pesonnnuu uxg paborTs Kondeper-
ouH, OpM MB3MEHEHH IO IpochOe Ipurjamapmero IpaBHTeNbCTBE; Koudepennus
IO AZOPOXHOMY IBHXEHHD COCTOANach ¢ 7 oxTsfpa mo 8 mHoabps 1968 roxa.
Jenerauun, yvuacrsopasmue B pabore KoHpepeHOHH, OPeLCTABIAIN NPaBUTEIb-
CTBa CHELYOHMX TOCYLApPCTB:
AscTpanuu, ABcTpuHM, Anxupa, ApreHTuHH, Adramucrana, Bemopyccko# CoBeTckoft
Conuanucrrueckoit Pecnybnuku, Benbrun, Boaravum, Bpasuwnun, BaTukana, Bem-
rpud, Benecyosan, l'aGoma, I'awm, I'pemmu, lLanuu, JoMmunuxauckoi#t Pecuybauxwy,
Wspauns, Hunuu, Hemoneswu, Upama, Hcemauuw, Hranwu, Kemanw, Kemunm, Kuupa,
Kurars, Kocra-Puxu, Kyseifira, Jlu6epun, Jusuu, Joxcembypra, Manafizuu, Mamm,
Mexcuxu, Momaxo, Hurepun, Huseprampos, Hopseruu, O6benumennoli Apatexoft Pec-
ny6auxu, Ilepy, Honvmm, [opryranuu, PecmyGauxm Kopewm, Pymummm, Can-Mapumno,
Caynoscxoit Apamuu, CoepumenHoro Koponescrsa Benuxo6puramuu ¥ Cesepuoft Hp-
napnvu, Coerunenuux llraTos Amepuxnu, Cowsa Coserckux COnuanHCTHUECKHX Pec—

ny6aux, Cynaxa, Tamnasza, Typuum, Yxpaumcxo#t Coerckoill Coumanmcruuecxor

Pecnybanku, PenepaTuBHO#t PecmyGimku Tepuanuu, Owinnmuus, OuunAunuy,®paunnuy,



llearpanbEoadprukanckolt Pecuybauxu, Yexocnopakum, Ymam, liBednmapun, lsenmm,
JxBanopa, Krocnapuy u fAmoHuH.

IlpaBuTenbCTBA CIELYDNMX I'OCYLapCTB CHIM I PelCTABICHH Ha Koudepernunu
pabaonaTen AMH

Bonuwsuu, I'avemann, Konym6um, Ky6wm m Hukxaparya.

BcemupHasa opraHuszanus 3LpaBooxpaHenud, MexpyHaporHa# OpraHU3anuA TPy-
na ¥ MexIyHaponHOE &rEeHTCTBO HO ATOMHOH sHepruu Owiu mopercrapineHs Ha Hom-
(GepeHIMH C ODpaBOM COBEMATEJIBLHOI'O T OI0CA,

Crepyomue oprapusanui 6w IpercTaBieHH Ha KoudepeHDHH HAOIDIATENAMH:

A, MexUOpaBuTelbCTBEHHHE OPraHU3AONK

EBponefickaa xoHepeHOMA MHHMCTDPOB TpPaHCHODPTA
Esponeiickmit coser

Komuccus esponelickux coobmecTs

Jura apa6CKUX T'OCyEapCTB

MexnynaponHuit MHCTHTYT OO YHHPMKAOHH YaCTHOI'O HpaBa
Oprasmusanud COTPYLHEMUECTBA ReJEe3HHX LODOT

CeBepuuili coBer

B, HempasuTenbCTBEHHHE OPraHH3aOVH

BcemupHas TypucTHUECKad M aBTOMOOGMIBHAA OpraEM3anyd
BcemupHaa defepamma mpodCconz0B
Esponmefickuif xoMHTET IO CTpPAXOBAHMD

MexnyHapOoLHAR acCOonManuf N0 HPELYHPEexRIEHHO JOPOXRHO=TPAHCHOPTHHX IMIPOHC-
mecTBRIH

Mexnpyraporuas LopoxHad Oelnepamnus

MexnysapozEas KOMHCCHA IO OCBEmMEHHD

Mexpynaponsas xoHpemepanua CBOGOLHHX HpodCOn3OB
MexnyHaporHas KOHPeLepamud XPHCTHAHCKHX OpodCOn30B
MexzyHaponHas OpraHus3anud NO CTAHLADPTHIANNU
MexnyHapoLHad OPraHU3a8OUA YI'ONOBHOH MOJUMME
MexnyHapozEag TOpProsad nauarta

MexznynaponHad (erepanmusd BHCHHX HOIMNEHCKHUX UHHOB
MexnyHaporHuii CON3 aBTOMOGHMABHOI'O TpaHCIOpTA
MexnyHapoIHuii COD3 XKEJE3HHX JOpor

MexnyHADPOLHHE CODZ OPUIHANbBHHX TYPUCTCKHUX Opranmsanui
MerzyHapOLHH# CON3 IO 06mMECTBEHHOMY TPAHCHODTY
Jlura of6mectp Kpacroro Kpecra

lTocTosHHOE MeXIYHADPOLHOE 6IPO MOTONHKIOCTPOESHHSA
ocTosmuoe Mexnynaponnoe Gnpo mpesnpuHuMaTesedl apTOMOCWIABHON TPOMHWMIEHHOCTH,
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3. KonjpepeHnuu 6na npencTapled ODpoekT KOHBEHIMKM O NOPOXKHOM IBHXEHUH M HPO=
exT KoHBeHIUM O LOPOXHHX 3HAKax M CHUTHaJaX, NOACOTOBJEHHHE ['eHepalbHHM CeKpe-

o 1
TapeM, KOTODHE IIOCJYXHJIHM OCHOBOU HIJA JHCKYCCH .

4, YyuTHBasg PEmEHHA, COlLEepxamMecsd B KPATKUX OTUeTax O IJIeHAPHHX 3acelaHuAx
H B KPaTKKX OTUETax O PemeHHAX, NPHWHATHX [JIaBHHMH KOMMTeTaMu, KoHpEepPeHIHS Bh-
pafoTana ¥ OTKpHJIA LJA HOJIMCaHuA KOHBEHNIMID O LOPOXKHOM IBMyeHMH ¥ KOHBEHDHD

O JOOPOXHEIX 3HAaKax ¥ CHrHaJlax,

5. Kpome roro, Kompepennusa npuuasa 6e3 TOJOCOBAHMHA, HA OCHOBE ENUHOLYNHOTO
006 PEHHA CAELYINYyld PEe30JONM0, O03arJaBleHHYD
BrrpaxeHne TPHU3HATEJbHOCTH UPaBUTENbCTBY M Hapony AscTpuiicko#t Pecmy6biuxy
"Konpepernuusa Oprasuszaiyu O6bennHeHHHx Halw#h o ROPOXHOMY IBHXEHMIO [0 cly-
yaw OKOHUaHuA cBoed paboTm B Bene 7 HogOpa 1968 roma BepaxaeT CBOW TIy6OKyD
IPU3HATEJILHOCThL HAPOLY ¥ NPABHTEJNbCTBY ABCTDHH, & Tawkke HaceJeHHH ropona BeHn

38 pajymHoe I'OCTEeNPHUMCTBO, OKaszaHHOe UMM BceM jeaeraraM Kombepenmunm."

B YILOCTOBEPEHUE UET'0Q HuxeNOZIMCapBmUecsHd HOpeicTaBUTEeNH HOIINMCANH HacTOoSmui

BaKJOYUTENLHEE aKT.

1/ Toxymemts E/CONF.56/1 u 1/Add.1 n E/CONF.56/3 u 3/Add.1.



COCTABJEHO B BeHe B OZHOM NONJMHHOM JK36MOJADE, aurIHHCKEHHE, HCOaHCKuR,
xuTaltckuit, pycckuit u Qpannysckmif TexCTH KOTOPOTO HBJADTCA PABHO Ay TEHTHUHH-
MM, BOCHMOTO HOAO6DPA THCAY&E LEBATHCOT MECTHLILECAT BOCHMOIO rofa.  [IONJIMHHHE
nmepefaeTcA Ha XpaHeHMe ['eHepanbHOMy CexpeTapi Oprasusanun 06beIUHEeHHHX Ha-
nuit, KOTOPHE IPeNpoBORZAET HaLJeRamMM 00Da3OM 3aBepeHHHEe KONMU BCEeM IDPaBU-

TeNbCTBaAM, NPHTJAHNEeHHEM K yyacTUro B KOH@GPGHHHH.

lpencenarent Konpepennuu HcnoauuTebHelM CekpeTapb

P~ BYIUUA-KBATPVIHU T-u @, 0. MACOH



ACTA FINAL DE LA CONFERENCIA DE LAS NACIONES UNIDAS
SOBRE LA CIRCULACION POR CARRETERA

1. La Conferencia de las Naciones Unidas sobre la Circulacidn por Carretera
fue convocada por el Secretario General de las Naciones Unidas de conformidad
con las resoluciones 1129 (XLI) y 1203 (XLII), aprobadas por el Consejo

Econdmico y Social el 27 de julio de 1966 y el 26 de mayo de 1967 respectiva-

mente, Los textos de estas resoluciones son los siguientes:

Resolucidén 1129 (XLI)

"El Consejo Econdmico y Social,

Recordando sus resoluciones 967 (XXXVI), de 25 de julio de 1963,
103/ (XXXVII), de 14 de agosto de 1964, y 1082 B (XXXIX), de 30 de julio
de 1965, relativas a la revisidén de la Convencidn sobre la Circulacidén por

Carretera y del Protocolo relativo a las Sefiales de Carretera (1949),

Considerando que, de conformidad con la opinidn expresada en sus
resoluciones 1034 (XXXVIT) y 1082 B (XXXIX), la Convencidn de 1949 sobre
la Circulacidn por Carretera y el Protocolo de 1949 relativo a las Sefiales
de Carretera deberian ser revisados y completados a fin de facilitar la

circulacidn por carretera,

Tomando nota del informe del Secretario General, en particular de

su pdrrafo 6, habida cuenta del contenido de su resolucidn 1082 B (XXXIX),

Tomando nota ademds de la invitacidn del Gobierno de Austria,

1. Decide que la Conferencia internacional que ha de convocarse habrd de
decidir si debe prepararse mds de un instrumento para sustituir a la
Convencidn y al Protocolo de 1949 y si algunas disposiciones relativas a
las sefiales de carretera deben tener cardcter obligatorio o ser simplemen-

te prédcticas recomendadas;

2. Decide que se invite a la Conferencia a todos los Estados Miembros de
las Naciones Unidas o miembros de los organismos especializados o del
Organismo Internacional de Energia Atémica y, con cardcter consultivo, a
los organismos especializados, asi como, en calidad de observadores, a las

organizaciones intergubernamentales interesadas y a las organizaciones no



gubernamentales interesadas reconocidas como entidades consultivas por

el Consejo;

3. Decide ademds que la Conferencia se celebre en Viena en marzo de 1968, du-
rante un perfiodo que no exceda de veinticinco dfas laborables, en una fecha que

determinard el Secretario General en consulta con el Gobierno de Austria;

4. Pide al Secretario General que prepare y distribuya como documentos de la
Conferencias
a) Un proyecto de convencidn sobre la circulacidn por carretera;
b) Un proyecto de convencidn sobre las sefiales de carretera,
basados en los proyectos que redactdé anteriormente habida cuenta de las en-
miendas propuestas por las comisiones econdmicas regionales;
e) Observaciones relativas a esos proyectcs en las que:
i) Se pongan de relieve las diferencias en cuestiones de fondo que
presentan con relacién a los proyectos anteriormente distribuidos,
ii) Se reproduzcan las enmiendas propuestas por las comisione§ eco-

2 : 3 L] .
némicas regionales que no se hubieran incorporado a los nuevos textos;

5. Pide ademds al Secretario General:

a) Que al distribuir los nuevos proyectos pida:

i) A los gobiernos de los Estados invitados a la Conferencia que
le remitan, por lo menos cuatro meses antes de la apertura de la Conferencia,
las enmiendas a estos proyectos que deseen proponer,

ii) A los organismos especializados y a las organizaciones intergu-
bernamentales y no gubernamentales invitados a la Conferencia que, en el mismo
plazo, le remitan las sugerencias de emmienda a las disposiciones técnicas de
los nuevos proyectos que consideren conveniente someter;

b) Que distribuya las enmiendas y sugerencias recibidas en conformidad
con lo previsto en los incisos i) y ii) del apartado a) por lo menos dos me-
ses antes de la apertura de la Conferencia;

ec) Que adopte las demds disposiciones necesarias para la convocacién
de la Conferencia, entre ellas la preparacién y distribucidn del proyecto
de reglamento provisional de la Conferencia y de los demds documentos

necesarios."



Resolucidn 1203 (XLII)

"El Consejo Econdmico y Social,

Recordando su resolucidn 1129 (XLI) de 26 de julio de 1966 sobre las
disposiciones para una conferencia internacional a fin de reemplazar la
Convencidn sobre la Circulacidn por Carretera y el Protocolo relativo a

las Sefales de Carretera, hechos en Ginebra el 19 de septiembre de 1949,

Tomando nota del informe del Secretario General de 16 de marzo de 1967,

en la forma enmendada por su nota de 3 de abril de 1967,

Decide que la fecha de la conferencia establecida en la resolucidn 1129
(XLI) debe modificarse:

a) En el pdrrafo 3 de dicha resolucidn, suprimiendo las palabras que
se encuentran a continuacidn de "Viena" y sustituyéndolas consiguientemente
por las palabras "del 30 de septiembre al 12 de noviembre de 1968";

b) En el parrafo 5, sustituyendo "seis meses" por "cuatro meses", en

el inciso a), y sustituyendo "tres meses" por "dos meses", en el inciso b)."

2. Las fechas previstas para la Conferencia en esta dltima resolucién se
aplazaron a peticidn del Gobierno huésped y la Conferencia sobre la Circulacidn
por Carretera se reunidé del 7 de octubre al 8 de noviembre de 1968.

Estuvieron representados por delegaciones en la Conferencia los Gobiernos

de los siguientes Estados:

Afpanistdn Costa Rica Finlandia
Arabia Saudita Checoslovaquia Francia
Argelia Chile Gabdn
Argentina China Ghana
Australia Chipre Grecia
Austria Dinamarca Hungria
Bélgica Ecuador India
Brasil Espafia Indonesia
Bulgaria Estados Unidos de América  Irdn
Canadd Filipinas Israel



Italia Noruega Repiblica Socialista
Soviética de Ucrania
Japén Paises Bajos Rumania
Kenia Perd San Marino
Kuwait Polonia Santa Sede
Liberia Portugal Sudén
Libia Reino Unido de Gran Bretafiza Suecia
e Irlanda del Norte
Luxemburgo Repiblica Arabe Unida Suiza
Malasia Republica Centroafricana Tailandia
Mali Repdblica de Gorea Turquia
México Republica Dominicana Unién de Repiblicas
Socialistas Soviéticas
Ménaco Republica Federal de Venezuela
Alemania
Nigeria Repiblica Socialista Yugoslavia

Soviética de Bielorrusia

Estuvieron representados por observadores en la Conferencia los Gobiernos

de los siguilentes Estados:

Bolivia Guatemala
Colombia Nicaragua
Cuba

La Organizacién Internacional del Trabajo, la Organizacidén Mundial de la
Salud y el Organismo de Energia Atdémica estuvieron representados en la
Conferencia a titulo consultivo.

Estuvieron representadas por observadores en la Conferencia las siguien-

tes organizaciones:

A. Organizaciones intergubernamentales:

Comisidén de las Comunidades Europeas

Conferencia Europea de Ministros de Transportes

Consejo de Europa

Consejo Nérdico

Instituto Internacional para la Unificacidén del Derecho Privado
Liga de los Estados Arabes

Organizacidn para la Colaboracién Ferroviaria
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B. Organizaciones no gubernamentales:

Asociacidén Internacional para la prevencidén de Accidentes de Carretera
Cémara de Comercio Internacional

Comisién Internacional del Alumbrado

Comité Europeo de Seguros

Confederacidn Internacional de Organizaciones Sindicales Libres
Confederacidén Internacional de Sindicatos Cristianos

Federacidn Internacional de Carreteras

Fe@eracién Internacional de Funcionarios Superiores de Policia
Federacidn Sindical Mundial

Liga de Sociedades de la Cruz Roja

Oficina Permanente Internacional de Constructores de Automdviles
Oficina Permanente Internacional de Constructores de Motocicletas
Organizacién Internacional de Policia Criminal

Organizacidén Internacional de Unificacidn de Normas

Organizacidn Mundial del Turismo y del Aulomdvil

Unidn Internacional de Ferrocarriles

Unién Internacional de Organismos Oficiales de Turismo

Unidn Internacional de Transportes por Carretera

Unién Internacional de Transportes Fiblicos.

3. La Conferencia tuvo ante si y utilizd como base de discusidn un proyecto
de Convencidn sobre la circulacidn vial y un proyecto de Convencidn sobre la

1/

sefializacidn vial preparados por el Secretario General =',

b Baséndose en sus deliberaciones, registradas en las actas resumidas de
sus sesiones plenarias y en las actas resumidas de las decisiones adoptadas
por sus comisiones principales, la Conferencia ha elaborado y abierto a la
firma una Convencidn sobre la circulacién vial y una Convencidn sobre la

sefializacidén vial.

1/ Documentos E/CONF.56/1 y Add.l y E/CONF.56/3 y Add.l.



5. La Conferencia ha aprobado ademds la siguiente resolucidn titulada "Homenaje

al Gobierno y el pueblo de la Repiblica de Austria":

"La Conferencia de las Naciones Unidas sobre la Circulacidén por
Carretera, al finalizar sus trabajos en Viena el 7 de noviembre de 1968,
desea hacer constar su profundo agradecimiento al pueblo y el Gobierno
de Austria y a la ciudad de Viena por la grata y generosa hospitalidad

ofrecida a todos los delegados de la Conferencia."

En testimonio de lo cual los infrascritos representantes han firmado esta
Acta Final,

Hecho en Viena el dia ocho de noviembre de mil novecientos sesenta y ocho
en un solo ejemplar en chino, espafiol, francés, inglés y ruso, siendo los
cinco textos igualmente auténticos. El texto original serd depositado en
poder del Secretario General de las Naciones Unidas, el cual enviard copias
certificadas del mismo a cada uno de los Gobiernos invitados a enviar repre-

sentantes a la Conferencia.

El Presidente de la Conferencia E1 Secretario Ejecutivo
de la Conferencia

A. Buzzi Quattrini F.D. Masson



For AFGHANISTAN:
Pour L’AFGHANISTAN:
(CNESIEE

3a Adrammcran:
PoR EL AFGANISTAN:

FOR ALGERIA:
Pour L’ALGERIE:

o 7 B I BE
3a Assmmp:

Por ARGELIA:

For ARGENTINA:
Pour L’ ARGENTINE:
o] ART:

3a ApreHTHHY:
POR LA ARGENTINA:

Saadullah YOSUF1

Carlos ORTIZ de ROZAS



For AUSTRALIA:
Pour L’AUSTRALIE:

BORFI R
3a ABcTpaJHio:
Por AusTRALIA:

John PERMEZEL

For AUSTRIA:
Pour L’AUTRICHE:
BLHLF) :

3a AscrpHio:
Por AuSTRIA:

Kurt WALDHEIM
Otto MITTERER

For BELGIUM:
Pour LA BELGIQUE:

Ji L
3a Beapruio:
Por BELcICA:

Georges PUTTHEVILS



For BraziL:
Pour LE BREsIL:
L7 :

3a Dpasuimo:
Por EL Brasivr:

Sylvio Carlos DINIZ BORGES

For BuLcARIA:
Pour LA BULGARIE:

TR N Fl B8 :

3a Boarapmio:
Por BuLcARIA:

Demir BORACHEV

For THE BYELORUSSIAN SoviET SociaList REPuBLIC:

Pour LA REPUBLIQUE SOCIALISTE SOVIETIQUE DE BIELORUSSIE:

1 e S0 00T el B ik 8 3 S F Y

3a Beaopycckyio Coeerckyio CoupaJjmcTHYeckyio PecmyGuamky :
Por LA REPUBLICA SOCIALISTA SOVIETICA DE BIELORRUSIA

Andrei Vasilevich ZIJBOVICH



For CANADA:
Pour LE CANADA:
mER:

3a Kanapgy:
Por EL CANADA:

Gilles SICOTTE

For THE CENTRAL AFRICAN REPUBLIC:

Pour LA REPUBLIQUE CENTRAFRICAINE:

rp At Fr Y

3a IienrpaybHoadpHKaHCKYI0 PecmySiauky:
Por LA ReEpUBLICA CENTROAFRICANA:

For CHILE:
Pour LE CHILI:
A

3a Ymom:

Por CHILE:

Miguel SERRANO



For CHina:
Pour LA CHINE:
R

3a Kwuraii:
Por CHinA:

For Costa Rica:

Pour LE Costa Rica:

AR
3a Hocra-Pmxy:
Por Costa Rica:

For CyPrus:
Pour CHYPRE:
JE36 I
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CONVENTION ON ROAD TRAFFIC

The Contracting Parties,

Desiring to facilitate international road traffic and to increase

road safety through the adoption of uniform traffic rules,

Have agreed upon the following provisions:

Chapter I
GENERAL PROVISIONS

Article 1

Definitions

For the purpose of this Convention the following expressions shall

have the meanings hereby assigned to them:

(a) The "domestic legislation" of a Contracting Party means the
entire body of national or local laws and regulations in force in the

territory of that Contracting Party;

{b) A vehicle is said to be "in international traffic" in the
territory of a State if:
(i) it is owned by a natural or legal person normally resident
outside that State;
(ii) it is not registered in that State; and
(iii) it is temporarily imported into that State;
provided, however, that a Contracting Party may refuse to regard as being
"in international traffic" a vehicle which has remained in its territory
for more than one year without a substantial interruption, the duration of
which may be fixed by that Contracting Party.
A combination of vehicles is said to be "in international traffic"
if at least one of the vehicles in the combination conforms to the above

definition;
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(¢) "Built-up area" means an area with entries and exits specially

sign-posted as such, or otherwise defined in domestic legislation;

(d) "Road" means the entire surface of any way or sireet open to
public traffics

(e) "Carriageway" means the part of a road normally used by vehicular
traffic; a road may comprise several carriageways clearly separated from one

another by, for example, a dividing strip or a difference of level;

(f) On carriageways where one or more side lanes or tracks are reserved
for use by certain vehicles, "edge of the carriageway" means, for other road-

users, the edge of the remainder of the carriageway;

(g) "Lane" means any one of the longitudinal strips into which the
carriageway is diﬁisible, whether or not defined by longitudinal road markings,
which is wide enough for one moving line of motor vehicles other than motor

cycles;

(h) ‘vIntersection" means any level crossroad, junction or fork, including

the open areas formed by such crossroads, junctions or forks;

(1) ‘"Level-crossing" means any level intersection between a road and a

railway or tramway track with its own track formation;

(j) "Motorway" means a road specially designed and built for motor traffic,
which does not serve properties bordering on it, and which
(i) is provided, except at special points or temporarily, with
separate carriageways for the two directions of traffic, separated from each
other either by a dividing strip not intended for traffic or, exceptionally, by

other means;



(ii) does not cross at level with any road, railway or
tramway track, or footpath; and

(iii) is specially sign-posted as a motorway;

(k) A vehicle is said to be:

(i) “"standing" if it is stationary for the time needed to
pick up or set down persons or to load or unload goods; and

(ii) ‘parked" if it is stationary for any reason other than
the need to avoid interference with another road-user or collision with
an obstruction or to comply with traffic regulations, and if the period
during which the vehicle is stationary is not limited to the time needed
to pick up or set down persons or goods;

Nevertheless, it shall be open to Contracting Parties to regard as
"standing" any vehicle which is stationary within the meaning of sub=
paragraph (ii) above for a period not exceeding that fixed by domestic
legislation, and to regard as "parked" any vehicle which is stationary
within the meaning of sub-paragraph (i) above for a period exceeding

that fixed by domestic legislation;

(1) "Cycle" means any vehicle which has at least two wheels and
is propelled solely by the muscular energy of the persons on that

vehicle, in particular by means of pedals or hand-cranks;

(m) "Moped" means any two-wheeled or three-wheeled vehicle which
is fitted with an internal combustion egine having a cylinder capacity
not exceeding 50 cc (3.05 cu. in.) and a maximum design speed not
exceeding 50 km (30 miles) per hour. Contracting Parties are free,
however, not to regard as mopeds, under their domestic legislation,
vehicles which do not have the characteristics of a cycle with respect
to their use, in particular the characteristic that they can be
propelled by pedals, or whose maximum design speed, whose weight, or
certain of whose engine characteristics exceed certain limits.

Nothing in this definition shall be construed as preventing



Contracting Parties from treating mopeds exactly as cycles in applying

the provisions of their domestic legislation regarding road traffic;

(n) "Motor cycle" means any two-wheeled vehicle, with or without
a side-car, which is equipped with a propelling engine, Contracting
Parties may also treat as motor cycles in their domestic legislation
three~wheeled vehicles whose unladen weight does not exceed 400 kg
(900 1b). The term "motor cycle" does not include mopeds, although
Contracting Parties may, provided they make a declaration to this
effect in conformity with Article 54, paragraph 2, of this Convention,

treat mopeds as motor cycles for the purposes of the Convention;

(o) "Power-driven vehicle" means any self-propelled road vehicle,
other than a moped in the territories of Contracting Parties which do not

treat mopeds as motor cycles, and other than a rail-borne vehiclej

(p) "Motor vehicle" means any power-driven vehicle which is
normally used for carrying persons or goods by road or for drawing, on
the road, vehicles used for the carriage of persons or goods. This term
embraces trolley-buses, that is to say, vehicles connected to an electric
conductor and not rail-borne. It does not cover vehicles, such as
agricultural tractors, which are only incidentally used for carrying
persons or goods by road or for drawing, on the road, vehicles used for

the carriage of persons or goods;

(q) "Trailer" means any vehicle designed to be drawn by a power-

driven vehicle and includes semi-trailers;

(r) "Semi-trailer" means any trailer designed to be coupled to a
motor vehicle in such a way that part of it rests on the motor vehicle
and that a substantial part of its weight and of the weight of its load

is borne by the motor vehicle;



(s) "Light trailer" means any trailer of a permissible maximum
weight not exceeding 750 kg (1,650 1b);

(t) "Combination of vehicles" means coupled vehicles which travel

on the road as a unit;

(u) ™Articulated vehicle" means a combination of vehicles
comprising a motor vehicle and a semi-trailer coupled to the motor

vehicles;

(v) "Driver" means any person who drives a motor vehicle or
other vehicle (including a cycle), or who guides cattle, singly or in

herds, or flocks, or draught, pack or saddle animals on a road;

(w) "Permissible maximum weight" means the maximum weight of the
laden vehicle declared permissible by the competent authority of the

State in which the vehicle is registered;

(x) "Unladen weight" means the weight of the vehicle without
crew, passengers or load, but with a full supply of fuel and with the

tools which the vehicle normally carries;

(y) "Laden weight" means the actual weight of the vehicle as

loaded, with the crew and passengers on board;

(z) "Direction of traffic" and "appropriate to the direction of
traffic" mean the right-hand side if, under domestic legislation, the
driver of a vehicle must allow an oncoming vehicle to pass on his left;

otherwise these expressions mean the left-hand side;

(aa) The requirement that a driver shall "give way" to other
vehicles means that he must not continue or resume his advance or
manceuvre if by so doing he might compel the drivers of other vehicles

to change the direction or speed of their vehicles abruptly.



Article 2

Annexes to the Convention

The Annexes to this Convention, namely,

Annex 1: "Exceptions to the obligation to admit motor vehicles

and trailers in international traffic";

Annex 2: "YRegistration number of motor vehicles and trailers in

international traffic";

Amnex 3: "Distinguishing sign of motor vehicles and trailers in

international traffic";

Ammex 4: "Identification marks of motor vehicles and trailers in

international traffic";

Amnex 5: "Technical conditions concerning motor vehicles and

trailers";
Annex 6: “Domestic driving permit"; and
Ammex T: "International driving permit";

are integral parts of this Convention.

Article 3

Obligations of the Contracting Parties

1. (a) Contracting Parties shall take appropriate measures to ensure
that the rules of the road in force in their territories conform in
substance to the provisions of chapter II of this Convention. Provided
that the said rules are in no way incompatible with the said provisions:

(i) the said rules need not reproduce any of the said
provisions which are applicable to situations that do not arise in the
territories of the Contracting Parties in question;

(ii) the said rules may include provisions not contained in

the said chapter II.

(b) The provisions of this paragraph do not require Contracting
Parties to provide penalties for any violation of those provisions of

chapter II which are reproduced in their rules of the road.



26 (a) Contracting Parties shall also take appropriate measures to
ensure that the rules in force in their territories concerning the
technical requirements to be satisfied by motor vehicles and trailers
conform to the provisions of Annex 5 to this Convention; provided that
they are in no way contrary to the safety principles governing the
provisions of Ammex 5, the said rules may contain provisions not
contained in Annex 5. Contracting Parties shall also take appropriate
measures to ensure that motor vehicles and trailers registered in their
territories conform to the provisions of Amnex 5 to this Convention

when entering international traffic.

(b) The provisions of this paragraph do not impose any obligations
on the Contracting Parties with respect to the rules in force in their
territories concerning the technical requirements to be satisfied by
power-driven vehicles which are not motor vehicles within the meaning

of this Convention.

3. Subject to the exceptions provided for in Annex 1 to this
Convention, Contracting Parties shall be bound to admit to their
territories in international traffic motor vehicles and trailers which
fulfil the conditions laid down in Chapter III of this Convention and
whose drivers fulfil the conditions laid down in Chapter IV; they shall
also be bound to recognize registration certificates issued in
accordance with the provisions of Chapter III as prima facie evidence
that the vehicles to which they refer fulfil the conditions laid down in

the said Chapter IIl.

4, Measures which the Contracting Parties have taken or may take either
unilaterally or under bilateral or multilateral agreements to admit to
their territories in international traffic motor vehicles and trailers
that do not satisfy all the conditions stated in Chapter III of this
Convention and to recognize, in cases other than those specified in
Chapter IV, the validity in their territories of driving permits issued
in the territory of another Contracting Party shall be deemed to be in

conformity with the object of this Convention.



5. Contracting Parties shall be bound to admit to their territories in
international traffic cycles and mopeds which fulfil the technical
conditions laid down in chapter V of this Convention and whose drivers
have their normal residence in the territory of another Contracting
Party. No Contracting Party shall require the drivers of cycles or
mopeds in international traffic to hold a driving permit; however,
Contracting Parties which have declared in conformity with Article 54,
paragraph 2, of this Convention that they treat mopeds as motor cycles
may require the drivers of mopeds in intermational traffic to hold a

driving permit.,

6. Contracting Parties undertake to communicate to any Contracting
Party which requests them to do so the information necessary to
determine the identity of the person in whose name a motor vehicle, or
a trailer coupled to a motor vehicle, is registered in their
territories if the request submitted shows that this vehicle has been
involved in an accident in the territory of the Contracting Party

making the request.

7. Measures which the Contracting Parties have taken or may take
either unilaterally or under bilateral or multilateral agreements to
facilitate international road traffic by simplifying Customs, police,
health and other similar formalities or to ensure that Customs offices
and posts at a given frontier point have the same competence and are
kept open during the same hours shall be deemed to be in conformity

with the object of this Convention.

8. Nothing in paragraphs 3, 5 and 7 of this Article shall affect the
right of a Contracting Party to make the admission to its territory in
international traffic of motor vehicles, trailers, mopeds and cycles,

and of their drivers and occupants, subject to its regulations concerning
the commercial carriage of passengers and goods, to its regulations
concerning insurance of drivers against third-party risks, to its

Customs regulations and, in general, to its regulations on matters other

than road traffic.



Article 4

Signs and signals

Contracting Parties to this Convention which are not Contracting
Parties to the Convention on Road Signs and Signals opened for signature

at Vienna on the same day as this Convention undertake that:

(a) all road signs, traffic light signals and road markings installed

in their territory shall form a coherent system;

(b) the number of types of sign shall be limited and signs shall be

placed only at points where they are deemed useful;
warning
(¢) danger/signs shall be installed at a sufficient distance from

obstructions to give drivers adequate warning;

(d) it shall be prohibited:
(i) to affix to a sign, to its support or to any other traffic

control device anything not related to the purpose of such sign
or device; if, however, Contracting Parties or sub-divisions thereof
authorize a non-profit making association to install informative signs, they
may permit the emblem ofthat association to appear on the sign or on its
support provided this does not make it less easy to understand the sign;

(ii) to install any board, notice, marking or device which
might be confused with signs or other traffic control devices, might render
them less visible or effective, or might dazzle road-users or distract their

attention in a way prejudicial to traffic safety.



Chapter IT
RULES OF THE ROAD

Article 5

Status of signs and signals

1. Road-users shall comply with the instructions conveyed by road signs,
traffic light signals and road markings even if the said instructions appear

to contradict other traffic regulations.

2. Instructions conveyed by traffic light signals shall take precedence over

those conveyed by road signs regulating priority.

Article 6

Instructions given by authorized officials

1. When they are directing traffic, authorized officials shall be easily

identifiable at a distance, at night as well as by day.

2. Road-users shall promptly obey all instructions given by authorized
officials directing traffic.

3. It is recommended that domestic legislation should provide that directions

given by authorized officials directing traffic shall include the following:

(a) arm raised upright; this gesture shall mean "attenticn, stop" for all
road-users except drivers who are no longer able to stop with sufficient safety;
further, if made at an intersection, this gesture shall not require drivers

already on the intersection to stop;

(b) arm or arms outstretched horizontally; this gesture shall constitute
a stop signal for all road-users approaching from any direction which would cut
across that indicated by the outstretched arm or arms; after making this
gesture, the authorized official directing traffic may lower his arm or arms;
this gesture shall likewise constitute a stop signal for drivers in front of

or behind the official;
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(c) swinging red light; this gesture shall constitute a stop signal

for road-users towards whom the light is directed.

4. The instructions given by authorized officials directing traffic shall
take precedence over those conveyed by road signs, traffic light signals and

road markings, and over traffic regulations.

Article 7

General rules

1. Road~users shall avoid any behaviour likely to endanger or obstruct
traffic, to endanger persons, or to cause damage to public or private

property.

2. It is recomrended that domestic legislation should provide that road-
users shall not obstruct traffic or risk msking it dangerous by throwing,
depositing or leaving any object or substance on the road or by creating
any other obstruction on the road. If road-users have been unable to
avoid creating an obstruction or danger in that way, they shall take the
necessary steps to remove it as soon as possible and, if they cannot remove

it immediately, to warn other road-users of its presence.

Article 8

Drivers
1. Every moving vehicle or combination of vehicles shall have a driver.

2. It is recommended that domestic legislation should provide that pack,
draught or saddle animals, and, except in such special areas as may be
marked at the entry, cattle, singly or in herds, or flocks, shall have a

driver.

3. Every driver shall possess the necessary physical and mental ability

and be in a fit physical and mental condition to drive.
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4. Every driver of a power-driven vehicle shall possess the knowledge and
skill necessary for driving the vehicle; however, this requirement shall not
be a bar to driving practice by learner-drivers in conformity with domestic

legislation.

5. Bvery driver shall at all times be able to control his vehicle or to

guide his animals.

Article 9
Flocks and hexds

It is recommended that domestic legislation should provide that, save
where exceptions are granted to facilitate their mass movement, flocks and
herds shoulc be divided into sections of moderate length spaced sufficiently

far apart for the convenience of traffic.

Article 10

Position on the carriageway

1. The direction of traffic shall be the same on all roads in a State except,
where appropriate, on roads used solely or principally by through traffic

between two other States.

2. Animals moving along the carriageway shall be kept as close as possible

to the edge of the carriageway appropriate to the direction of traffic.

3. Without prejudice to the provisions to the contrary of Article 7, paragraph 1,
Article 11, paragraph 6, and to other provisions of this Convention to the
contrary, every driver of a vehicle shall, to the extent permitted by circum-
stances, keep his vehicle near the edge of the carriageway appropriate to the
direction of traffic. However, Contracting Parties or sub-divisions thereof may
lay down more precise rules concerning the position of goods vehicles on the

carriageway.
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4. Where a road comprises two or three carriageways, no driver shall take
the carriageway situated on the side opposite to that appropriate to the

direction of traffic.

5 (a) On two-way carriageways having four or more lanes, no driver
shall take the lanes situated entirely on the half of the carriageway opposite

to the side appropriate to the direction of traffic.

(b) On two-way carriageways having three lanes, no driver shall take
the lene situated at the edge of the carriageway opposite to that appropriate

to the direction of traffic.

Article 11

Overtaking and movement of traffic in lines

1. (a) Drivers overtaking shall do so on the side opposite to that

appropriate to the direction of traffic.

(b) However, drivers shall overtake on the side appropriate to the
direction of traffic if the driver to be overtaken has signalled his intention
to turn to the side of the carriageway opposite to that appropriate to the
direction of traffic and has moved his vehicle or animals over towards that
side in order to turn to that side for the purpose of taking another road,

to enter a property bordering on the road, or to stop on that side,

2. Before overtaking, every driver shall, without prejudice to the pro-
visions of Article 7, paragraph 1, or to those of Article 14, of this

Convention, make sure:
(a) that no driver who is following him has begun to overtake him;

(b) that the driver ahead of him in the same lane has not given

warning of his intention to overtake another;

(c) that the lane he is about to take is clear far enough ahead,

having regard to the difference between the speed of his vehicle while
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overtaking and that of the road-users to be overtaken, for him not to endanger

or impede oncoming traffic; and

(d) that, except when using a lane closed to oncoming traffic, he will
be able, without inconvenience to the road-user or road-users overtaken, to

resume the position prescribed in Article 10, paragraph 3, of this Convention.

3. In pursuance of the provisions of paragraph 2 of this Article, overtaking

on two-way carriageways is in particular prohibited when approaching the crest

of a hill and, if visibility is inadequate, on bends, unless there are at these
points lanes defined by longitudinal road markings and overtaking is carried

out without leaving the lanes marked as closed to oncoming traffic.

4. When overtaking, a driver shall give the road-user or road-users overtaken

a sufficiently wide berth.

5. (a) On carriageways with at least two lanes reserved for traffic moving
in the direction in which he is proceeding, a driver who would be obliged,
immediately or shortly after moving back to the position prescribed by Article
10, paragraph 3, of this Convention, to overtake agzin may, in order to perform
that manoeuvre, and provided he makes sure he can do so without undue incon-
venience to the drivers of faster vehicles approaching from behind, remain in

the lane he has occupied for the first overtaking manoeuvre.

(b) -However, Contracting Parties or sub-divisions thereof shall be free
not to apply the provisions of this paragraph to the drivers of cycles, mopeds,
motor cycles and vehicles which are not motor vehicles within the meaning of
this Convention, or to the drivers of motor vehicles whose permissible maximum
weight exceeds 3,500 kg (7,700 1b) or whose maximum speed, by design, cannot
exceed 40 km (25 miles) per hour.

- 14 -



6, Where the provisions of sub-paragraph 5 (a) of this Article are
applicable and the density of traffic is such that vehicles not only occupy
the entire width of the carriageway reserved for traffic taking the
direction in which they are moving but also are moving only at a speed

which is governed by that of the vehicle preceding them in the line:

(a) without prejudice to the provisions of paragraph 9 of this
Article, the movement of the vehicles in one line at a higher speed than
that of those in another shall not be deemed to constitute overtaking

within the meaning of this article;

(b) a driver not in the lane nearest to the edge of the carriageway
appropriate to the direction of traffic may change lanes only in order
to prepare to turn right or left or to park; however, this requirement shall
not apply to changes of lane effected by drivers in accordance with domestic
legislation resulting from the application of the provisions of paragraph
5 (b) of this Article.

7. When moving in lines as described in paragraphs 5 and 6 of this Article,
drivers are forbidden, if the lanes are indicated on the carriageway by

longitudinal markings, to straddle these markings,

8. Without prejudice to the provisions of paragraph 2 of this Article and
to other restrictions which Contracting Parties or sub-divisions thereof
may lay down concerning overtaking at intersections and at level-crossings,
no driver of a vehicle shall overtake a vehicle other than a two-wheeled

cycle, a two-wheeled moped or a two-wheeled motor cycle without side-car:

(a) immediately before or on an intersection other than a roundabout,

except:

(i) in the case provided for in paragraph 1 (b) of this Article;
(ii) where the road on which overtaking takes place has priority
at the intersection;
(iii) where traffic is directed at the intersection by an authorized

official or by traffic light signals;
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(b) immediately before or on a level-crossing not equipped with gates
or half-gates, provided however that Contracting Parties or sub-divisions
thereof shall be free to permit such overtaking at a level-crossing where
road traffic is regulated by traffic light signals incorporating a positive

signal authorizing vehicles to proceed.

9. A vehicle shall not overtake another vehicle which is approaching a
pedestrian crossing marked on the carriageway or sign-posted as such, or which
is stopped immediately before the crossing, otherwise than at a speed low
enough to enable it to stop immediately if a pedestrian is on the crossing.
Nothing in this paragraph shall be construed as preventing Contracting Parties
or sub-divisions thereof from prohibiting overtaking within a prescribed
distance from a pedestrian crossing, or from imposing stricter requirements

on a driver of a vehicle proposing fto overtake another vehicle stopped

immediately before such a crossing.

10. A driver who perceives that a driver following him wishes to overtake him
shall, except in the case provided for in Article 16, paragraph 1 (b), of this
Convention, keep close to the edge of the carriageway avopropriate to the
direction of traffic and refrain from accelerating. If, owing to the narrow-
ness, profile or condition of the carriageway, taken in conjunction with the
density of oncbming traffic, a vehicle which is slow or bulky or is required

to observe a speed limit cannot be easily and safely overtaken, the driver of
such vehicle shall slow down and if necessary pull in to the side as soon as

possible in order to allow vehicles following him to overtake.

11. (a) Contracting Parties or sub-divisions thereof may, on one-way carriage-
ways and on two-way carriageways where at least two lanes in built-up areas
and three lanes outside built-up areas are reserved for traffic in the same
direction and are indicated by longitudinal markings:

(i) allow vehicles in one lane to overtake on the side appropriate

to the direction of traffic vehicles in another lane; and
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(ii) make inapplicable the provisions of Article 10,
paragraph 3, of this Conventionj
provided that there are adequate restrictions on the possibility of

changing lanes;

(b) 1In the case referred to in sub-paragraph (a) of this
paragraph, without prejudice to the provisions of paragraph 9 of this
Article, the manner of driving provided for shall not be deemed to

constitute overtaking within the meaning of this Convention.

Article 12

Passing of oncoming traffic

1. When passing oncoming traffic, a driver shall leave sufficient
lateral space and, if necessary, move close to the edge of the
carriageway appropriate to the direction of traffic. If in so doing
he finds his progress impeded by an obstruction or by the presence of
other road-users, he shall slow down and if necessary stop to allow

the oncoming road-user or road-users to pass,

2. On mountain roads and steep roads with characteristics similar
to those of mountain roads, where the passing of oncoming traffic is
impossible or difficult, it is the driver of the vehicle travelling
downhill who should pull in to the side of the road in order to allow
any vehicle proceeding uphill to pass, except where the arrangement
of lay-bys to enable vehicles to pull in to the side of the road is
such that, having regard to the speed and position of the vehicles,
the vehicle proceeding uphill has a lay-~by ahead of it and the need
for one of the vehicles to reverse could be avoided if the vehicle
proceeding uphill pulled in to that lay-by. Where one of the two
vehicles which are about to pass is obliged to reverse in order to
make passing possible, this manhoeuvre shall be performed by the
driver of the vehicle proceeding downhill unless it can manifestly
be more easily performed by the driver of the vehicle proceeding
uphils. However, Contracting Parties or sub-divisions thereof may
prescribe for certain vehicles or certain roads or sections of roads

special rules differing from those laid down in this paragraph.
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Article 13

Speed and distance between vehicles

1. Every driver of a vehicle shall in all circumstances have his
vehicle under control so as to be able to exercise due and proper care
and to be at all times in a position to perform all manoeuvres required

of him. He shall, when adjusting the speed of his vehicle, pay constant
regard to the circumstances, in particular the lie of the land, the state
of the road, the condition and load of his vehicle, the weather conditions
and the density of traffic, so as to be able to stop his vehicle within
his range of forward vision and short of any foreseeable obstruction,

He shall slow down and if necessary stop whenever circumstances so

require, and particularly when visibility is not good.

2. No driver shall impede the normal progress of other vehicles by

travelling abnormally slowly without proper cause.

3, The driver of a vehicle moving behind another vehicle shall keep
at a sufficient distance from that other vehicle to avoid collision if

the vehicle in front should suddenly slow down or stop.

4. Outside built-up areas, in order to facilitate overtaking,
drivers of vehicles or combinations of vehicles of more than 3,500 kg
(7,700 1b) permissible maximum weight, or of more than 10 m (33 feet)
over-all length, shall, except when they are overtaking or preparing
to overtake, keep at such distance from power-driven vehicles ahead
of them that other vehicles overtaking them can without danger move
into the space in front of the overtaken vehicle. However, this
provision shall not apply in very dense traffic or in circumstances

where overtaking is prohibited. 1In additions
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(a) the competent authorities may exempt certain convoys of
vehicles from this provision, or may similarly make it inapplicable on
roads where two lanes are allotted to traffic in the direction

concerned ;

(b) Contracting Parties and sub-divisions thereof may prescribe
different figures from those given in this paragraph with respect to

the vehicle characteristics concerned.

5. Nothing in this Convention shall be construed as preventing
Contracting Parties or sub-divisions thereof from prescribing general
or local speed limits for all vehicles or for certain categories of
vehicles or from prescribing minimum and maximum speeds or either a
maximum or a minimum speed on certain roads or on certain types of
road or from prescribing minimum intervals because of the presence
on the road of certain categories of vehicles presenting a special

danger, in particular by reason of their weight or their load,

Article 14

General requirements governing manoeuvres

1. Any driver wishing to perform a manoeuvre such as pulling out
of or into a line of parked vehicles, moving over to the right or to
the left on the carriageway, or turning left or right into another
road or into a property bordering on the road, shall first make sure
that he can do so without risk of endangering other road-users
travelling behind or ahead of him or about to pass him, having regard

to their position, direction and speed.

2. Any driver wishing to make a U-turn or to reverse shall first
make sure that he can do so without endangering or impeding other

road-users.

3 Before turning or before a manoeuvre which involves moving

laterally, the driver shall give clear and sufficient warning of his
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intention by means of the direction-indicator or direction-indicators on
his vehicle, or, failing this, by giving if possible an appropriate
signal with his arm. The warning given by the direction-indicator or
direction-indicators shall continue to be given throughout the manoeuvre

and shall cease as soon as the manoeuvre is completed,

Article 15

Special regulations relating to regular
public-transport service vehicles

It is recommended that domestic legislation should provide that
in built-up areas, in order to facilitate the movement of regular
public~transport service vehicles, the drivers of other vehicles shall,
subject to the provisions of Article 17, paragraph 1, of this Convention,
slow down and if necessary stop in order to allow thé public~transport
vehicles to perform the manoeuvre required for moving off from stops
marked as such. The provisions thus laid down by Contracting Parties
or sub-divisions thereof shall in no way affect the duty incumbent on
drivers of public-transport vehicles to take, after having given warning
by means of their direction-indicators of their intention to move off,

the precautions necessary to avoid any risk of accident.

Article 16

Change of direction

1. Before turning right or left for the purpose of entering another
road or entering a property bordering on the road,a driver shall,
without prejudice to the provisions of Article 7, paragraph 1, and of

Article 14, of this Convention:

(a) if he wishes to turn off on the side appropriate to the
direction of traffic, keep as close as possible to the edge of the
carriageway appropriate to that direction and make as tight a turn as

possible;
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(b) if he wishes to turn off on the other side, and subject to
such other provisions as Contracting Parties or sub-divisions thereof may
enact for cycles and mopeds, move as close as possible to the centreline
of the carriageway if it is a two-way carriageway or to the edge opposite
to the side appropriate to the direction of traffic if it is a one-way
carriageway and, if he wishes to enter another two-way road, make his
turn so as to enter the carriageway of such other road on the side

appropriate to the direction of traffic,

2, While changing direction, the driver shall, without prejudice to the
provisions of Article 21 of this Convention regarding pedestrians, allow
oncoming vehicles on the carriageway he is preparing to leave, and
cycles and mopeds moving on cycle tracks crossing the carriageway he is

about to enter, to pass.

Article 17
Slowing down

1. DNo driver of a vehicle shall brake abruptly unless it is

necessary to do so for safety reasons.

2. Every driver intending to slow down to an appreciable extent shall,
except where his slowing down is in response to an imminent danger,
first make sure that he can do so without danger or undue inconvenience
to other drivers. He shall also, unless he has made sure that there is
no vehicle following him or that any following vehicle is a long way
behind, give clear and timely warning of his intention by making an
appropriate signal with his arm. However, this provision shall not
apply if warning of slowing down is given by the vehicle's stop lights,

referred to in Annex 5, paragraph 31, of this Convention.
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Article 18

Intersections and obligation to give way

1. Every driver approaching an intersection shall exercise such extra
care as may be appropriate to local conditions. Drivers of vehicles
shall, in particular, drive at such a speed as to be able to stop to

allow vehicles having the right of way to pass.

24 Every driver emerging from a path or an earth-track (dirt road)

on to a road other than a path or an earth-track shall give way to
vehicles travelling on that road. For the purposes of this Article the
terms "path" and Y"earth-track" ("dirt road") may be defined in domestic

legislation.

3 Every driver emerging on to a road from a property bordering

thereon shall give way to vehicles travelling on that road.
4o Subject to the provisions of paragraph 7 of this Article:

(a) in States where traffic keeps to the right the driver of
a vehicle shall give way, at intersections other than those specified
in paragraph 2 of this Article and in Article 25, paragraphs 2 and 4

of this Convention, to vehicles approaching from his right;

(b) Contracting Parties or sub-divisions thereof in whose
territories traffic keeps to the left shall be free to regulate the

right of way at intersections as they see fil.

5 Even if traffic light signals authorize him to do so, a driver
shall not enter an intersection if the density of traffic is such that
he will probably be obliged to stop on the intersection, thereby

obstructing or preventing the passage of cross traffic.

6. A driver who has entered an intersection where traffic is

regulated by traffic light signals may clear the intersection without
waiting for the way to be opened in the direction in which he wishes
to proceed, provided that this does not impede the progress of other

road-users moving in the open direction.

Te At intersections, drivers of vehicles not moving on rails shall

give way to rail-borme vehicles,
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Article 19

Level-crossings

Road-users shall exercise extra care in approaching and traversing

level-crossings. In particular:
(a) every driver of a vehicle shall drive at a moderate speed;

(b) without prejudice to the obligation to obey an instruction to
stop given by a light signal or a sound signal, no road-user shall
enter a level-crossing at which the gates or half-gates are across the road
or in process of being placed across the road, or at which the half-gates

are in process of being raised;

(¢) if a level-crossing is not equipped with gates, half-gates or
light signals, no road-user shall enter it without making sure that no

rail-borne vehicle is approaching;

(@) no road-user shall linger while traversing a level-crossing; if
a vehicle is compelled to stop, its driver shall endeavour to move it off
the track and, if he is unable to do so, immediately do everything he can
to ensure that the drivers of rail-borne vehicles are warned of the danger

in time,

Article 20

Rules applicable to pedestrians

1. Contracting Parties or sub-divisions thereof shall be free not to
enforce the provisions of this Article except in cases where pedestrian

traffic on the carriageway would be dangerous or would obstruct vehicular
traffic.

2. If at the side of the carrizgeway, there are pavements (side-walks)
or suitable verges for pedestrians, pedestrians shall use them. Neverthe-
less, if they take the necessary precautionss

(a) pedestrians pushing or carrying bulky objects may use the carriage-
way if they would seriously inconvenience other pedestrians by walking on

the pavement (side-walk) or verge;
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(b) groups of pedestrians led by a person in charge or forming a

procession may walk on the carriageway.

3. If it is not possible to use pavements (side-walks) or verges, or if nomne
is provided, pedestrians may walk on the carriageway; where there is a cycle
track and the density of traffic so permits, they may walk on the cycle track,

but shall not obstruct cycle and moped traffic in doing so.

4. Pedestrians walking on the carriageway in accordance with paragraphs 2 and

3 of this Article shall keep as close as possible to the edge of the carriageway.

S It is recommended that domestic legislation should provide as follows:
pedestrians walking on the carriageway shall keep to the side opposite to that
appropriate to the direction of traific except where to do so places them in
danger, However, persons pushing a cycle, a moped or a motor cycle, and groups
of pedestrians led by a person in charge or forming a procession ghall in all
cases keep to the side of the carriageway appropriate to the direction of traffic.
Unless they form a procession, pedestrians walking on the carriageway shall, by
night or when visibility is poor and, by day, if the density of vehicular traffic

so requires, walk in single file wherever possible,

6. (a) Pedestrians wishing to cross a carriageway shall not step on to it
without exercising care; they shall use a pedestrian crossing whenever there is

one nearby.

(b) In order to cross the carriageway at a pedestirian crossing sign-posted
as such or indicated by markings on the carriageway,
(i) if the crossing is equipped with light signals for pedestrians,
the latter shall obey the instructions given by such lights;
(ii) 4if the crossing is not equipped with such lights, but vehicular

traffic is regulated by traffic light signals or by an authorized official,
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pedestrians shall not step onto the carriageway while the traffic
light signal or the signal given by the authorized official indicates
that vehicles may proceed along it:
(1ii) at other pedestrian crossings, pedestrians shall not step
on to the carriageway without taking the distance and speed of approaching

vehicles into account.

(¢) 1In order to cross the carriageway elsewhere than at a pedestrian
crossing sign-posted as such or indicated by markings on the carriageway,
pedestrians shall not step on to the carriageway without first making sure

that they can do so without impeding vehicular traffic.

(d) Once they have started to cross a carriageway, pedestrians shall
not take an unnecessarily long route, and shall not linger or stop on the

carriageway unnecessarily.

7. However, Contracting Parties or sub-divisions thereof may impose stricter

requirements on pedestrians crossing the carriageway.

Article 21

Behaviour of drivers towards pedestrians

1., Without prejudice to the provisions of Article 7, paragraph 1, Article
11, paragraph 9, and Article 13, paragraph 1 of this Convention, where there
is on the carriageway a pedestrian crossing sign-posted as such or indicated

by markings on the carriageway,

(a) if vehicular traffic is regulated at that crossing by traffic
light signals or by an authorized official, drivers forbidden to proceed shall
stop short of the crossing and, when they are permitted to proceed, shall not

prevent or obstruct the passage of pedestrians who have stepped on to and are
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proceeding over the crossing in the conditions laid down in Article 20 of
this Convention; drivers turning into another road at the entrance to which
there is a pedestrian crossing shall do so slowly and give way, if necessary
stopping for this purpose, to pedestrians already using or about to use the
crossing in the conditions laid down in Article 20, paragraph 6,of this

Convention;

(b) if vehicular traffic is not regulated at that crossing by traffic
light signals or by an authorized officlal, drivers shall approach the
crossing only at a speed low enough not to endanger pedestrians using, or
about to use, it; if necessary, they shall stop to allow such pedestrians to

cCross.

2. Drivers intending to overtake, on the side appropriate to the direction of
traffic, a public transport vehicle at a stop marked as such shall slow down

and if necessary stop to allow passengers to board or alight from that vehicle.

3. No provision of this Article shall be construed as preventing Contracting
Parties or sub-divisions thereof from:

~ requiring drivers of vehicles to stop in all cases when pedestrians are
proceeding over or stepping on to a pedestrian crossing sign-posted as such or
indicated by markings on the carriageway in the conditions laid down in
Article 20 of this Convention, or

~ from prohibiting them from preventing or obstructing the passage of
pedestrians who are crossing the carriageway at or very near an intersection
even if there is at that point no pedestrian crossing sign-posted as such or
indicated by markings on the carriageway.

Article 22

Islands on the carriageway

Without prejudice to the provisions of Article 10 of this Convention, a
driver may pass to the left or to the right of islands, posts and other devices
set up on the carriageway on which he is travelling, except in the following
cases:

(a) where the side on which the island, post or device shall be passed is

indicated by a sign;
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(b) where the island, post or device is on the centreline of a
two-way carriageways; in this case the driver shall keep to the side of

the island, post or device corresponding to the direction of traffic.

Article 23

Standing and parking

1. Outside built-up areas, standing or parked vehicles and halted
animals shall so far as possible be stationed elsewhere than on the
carriageway. They shall not be stationed on cycle tracks or, save
where applicable domestic legislation so permits, on pavements or on

verges specially provided for pedestrian traffic.

2. (a) Animals halted and vehicles standing or parked on the
carriageway shall be kept as close as possible to the edge of the
carriageway. A driver shall not stand or park his vehicle on a
carriageway save on the side appropriate, for him, to the direction

of traffic; nevertheless, standing or parking on the other side shall
be permitted where standing or parking on the side appropriate to the
direction of traffic is prevented by the presence of rail tracks,

Moreover, Contracting Parties or sub-divisions thereof may:

(i) refrain from prohibiting standing and parking on one
side or the other in certain conditions, for instance where standing
on the side appropriate to the direction of traffic is prohibited by
road signs;

(ii) on one-way carriageways, authorize standing and
parking on the other side as well as or instead of on the side
appropriate to the direction of traffics

(iii) authorize standing and parking in the middle of the

carriagewsay at places specially marked.

(b) Save where domestic legislation provides otherwise, vehicles
other than two-wheeled cycles, two-wheeled mopeds and two-wheeled motor
cycles without side-car shall not stand or be parked two abreast on the
carriageway. Standing or parked vehicles shall, unless the lay-out of
the area permits otherwise, be placed parallel io the edge of the

carriageway.

3. (a) The standing or parking of a vehicle on the carriageway

shall be prohibited: 27



(i) on pedestrian crossings, on crossings for cyclists, and
on level-crossingss

(ii) on tramway or railway tracks on a road or so close to such
tracks that the movement of trams or trains might be impeded, and also,
subject to the possibility for Contracting Parties or sub-divisions thereof

to provide otherwise, on pavements and cycle tracks;

(b) The standing or parking of a vehicle at any point where it
would constitute a danger shall be prohibited, more particularly:
(i) save in such spaces as may be specially marked, under
flyovers and in tunnels;

(ii) on the carriageway, close to the crests of hills, and on
bends where visibility is not sufficient for the vehicle to be overtaken in
complete safety, having regard to the speed of vehicles on the section of
the road in questions

(iii) on a carriageway beside a longitudinal road marking, where
sub-paragraph (b)(ii) of this paragraph does not apply but the width of the
carriageway between the marking and the vehicle is less than 3 m (10 feet)
and the marking is such that vehicles approaching it on the same side are

forbidden to cross it;

(¢) The parking of a vehicle on the carriageway shall be prohibited:
(i) on approaches to level-crossings, to intersections, and to
bus, trolley-bus or rail-vehicle stops: within the distances prescribed
by domestic legislations

(ii) in front of the vehicle entries to properties;

(iii) at any point where the parked vehicle would prevent access
to another vehicle properly parked or prevent such other vehicle from
moving out;

(iv) on the central carriageway of three-carriageway roads and,
outside built-up areas, on the carriageways of roads marked as priority
roads by appropriate signs; and

(v) at any place where the parked vehicle would conceal road
signs or traffic light signals from the view of road-users,
4. A driver shall not leave his vehicle or his animals without having
taken all suitable precautions to avoid any accident and, in the case of

a motor vehicle, to prevent its unauthorized use,

- 28 =



5. It is recommended that domestic legislation should provide as
follows: every power-driven vehicle other than a two-wheeled moped or a
two-wheeled motor cycle without sidecar, and every trailer coupled or
uncoupled, shall when stationary on the carriageway outside a built-up
area be signalled to approaching drivers at a sufficient distance by
means of at least one appropriate device placed at the most suitable point

to give them adequate advance warning;

(a) if the vehicle is stationary at night on the carriageway in
circumstances such that approaching drivers cannot be aware of the

obstacle which the vehicle constitutess

(b) if the driver, in other cases, has been compelled to halt his

vehicle at a place where standing is prohibited.

6. Nothing in this Article shall be construed as preventing
Contracting Parties or sub-divisions thereof from introducing other

prohibitions on parking and standing.

Article 2

Opening of doors

It shall be prohibited to open the door of a vehicle, to leave
it open; or to alight from the vehicle without having made sure that

to do so cannot endanger other road-users,

Article 2

Motorways and similar roads

1. On motorways and, if so provided in domestic legislation, on

special approach roads to and exit roads from motorways:

(a) the use of the road shall be prohibited to pedestrians,
animals, cycles, mopeds unless they are treated as motor cycles, and
all vehicles other than motor vehicles and their trailers, and to
motor vehicles or motor-vehicle trailers which are incapable, by virtue
of their design,of attaining on a flat road a speed specified by

domestic legislations



(b) drivers shall be forbiddens
(i) to have their vehicles standing or parked elsewhere than
at marked parking sites; if a vehicle is compelled to stop, its driver
shall endeavour to move it off the carriageway and also off the flush
verge and, if he is unable to do so, immediately signal the presence of
the vehicle at a distance so as to warn approaching drivers in time;
(i1) to make U-turns, to travel in reverse, and to drive on to
the central dividing strip, including the crossovers linking the two

carriageways.
2, Drivers emerging on to a motorway shall:

(a) if the approach road is not continued by an acceleration

lane, give way to vehicles travelling on the motorway;

(b) if there is an acceleration lane, use it and, when merging
into the motorway traffic, do so in conformity with the requirements of

Article 14, paragraphs 1 and 3, of this Convention.

3 A driver leaving a motorway shall move into the traffic lane
appropriate to the motorway exit in good time and enter the

deceleration lane, if there is one, as soon as he can.

4. For the purpose of the application of paragraphs 1, 2 and 3 of
this Article, other roads reserved for motor vehicle traffic, duly
sign-posted as such and not affording access to or from properties

alongside, shall be treated as motorways,

Article 26

Special rules applicable to processions
and handicapped persons

1, It shall be prohibited for road-users to cut across troop columns,
files of school-children accompanied by a person in charge, and other

processions.

2e Handicapped persons travelling in invalid chairs propelled by
themselves or moving at a walking pace may use pavements (side-walks)

and suitable verges.
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Article 27

Special rules applicable to cyclists,
moped drivers and motor cyclists

1. Notwithstanding the provisions of Article 10, paragraph 3, of this
Convention, Contracting Parties or sub-divisions thereof shall be free

not to prohibit cyclists from travelling two or more abreast.

2. It shall be prohibited for cyclists to ride without holding the handle-
bars with at least one hand, to allow themselves to be towed by another
vehicle, or to carry, tow or push objects which hamper their cycling or
endanger other road-users. The same provisions shall apply to moped

drivers and motor cyclists; in addition, however, moped drivers and motor
cyclists shall hold the handlebars with both hands except when signalling

the manoeuvre described in Article 14, paragraph 3, of this Convention.

3, It shall be prohibited for cyclists and moped drivers to carry
passengers on their vehicle; however, Contracting Parties or sub-divisions
thereof may authorize exceptions to this provision and, in particular,
authorize the transport of passengers on such additional saddle or saddles
as may be fitted on the vehicle. Motor cyclists shall not be permitted to
carry passengers except in the side-car, if there is one, and on the

additional saddle (pillion), if any, fitted behind the driver.

4. Where cycle tracks exist, Contracting Parties or sub-divisions thereof
may forbid cyclists to use the rest of the carriageway. In the same cir-
cumstances they may authorize moped drivers to use the cycle track and, if
they consider it advisable, prohibit them from using the rest of the

carriageway.
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Article 28

Audible and luminous warnings

1. Audible warning devices may be used only:
(a) to give due warning with a view to avoiding an accident;

(b) outside built-up areas when it is desirable to warn a driver that
he is about to be overtaken.
The sounds emitted by audible warning devices shall not be prolonged

more than necessary.

2. Kotor-vehicle drivers may give the luminous warnings specified in Article
33, paragraph 5, of this Convention, instead of audible warnings,

between nightfall and dawn. They may also do so in daylight hours for the
purpose indicated in paragraph 1 (b) of this Article, if to do so is more

appropriate in the prevailing circumstances.

3. Contracting Parties or sub-divisions thereof may authorize the use of
luminous warnings in built-up areas also for the purpose referred to

in paragraph 1 (b) of this Article.

Article 29

Rail-borne vehicles

1. Where a railway uses a carriageway, every road-user shall, on the
approach of a tram or other rail-borne vehicle, clear the track as soon as

possible to allow the rail-borne vehicle to pass.

2. Contracting Parties or sub-divisions thereof may adopt special rules,
differing from those laid down in this Chapter, for the movement of rail-borne
vehicles on the road and for passing or overtaking such vehicles. However,
Contracting Parties or sub-divisions thereof may not adopt provisions which

conflict with those of Article 18, paragraph 7, of this Convention.
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Article 30
Loading of vehicles

1. If a permissible maximum weight is laid down for a vehicle, the laden

weight of the vehicle shall never exceed the permissible maximum weight.

2. Every load on a vehicle shall be so arranged and, if necessary, stowed

as to prevent it from:

(a) endangering persons or causing damage to public or private

property, more particularly by trailing on or falling on to the road;

(b) obstructing the driver's view or impairing the stability or

driving of the vehicle;

(¢) causing noise, raising dust, or creating any other nuisance which

can be avoided;

(d) masking lights, including stop lights and direction-indicators,
reflex reflectors, registration numbers and the distinguishing sign of the
State of registration with which, under this Convention or under domestic
legislation, the vehicle is required to be equipped, or masking signals
given by arm in accordance with Article 14, paragraph 3 or Article 17,

paragraph 2, of this Convention.

3, All sccessories, such as cables, chains and sheets, used to secure or
protect the load shall be drawn tight around the load and be firmly fastened.
All accessories used to protect the load shall satisfy the requirements laid

down for the load in paragraph 2 of this Article.

4. Loads projecting beyond the front, rear or sides of the vehicle shall

be clearly marked in all cases where their projection might not be noticed
by the drivers of other vehicles; at night, a white light and a white
reflecting device shall be used for such marking at the front and a red light
and a red reflecting device at the rear. More particularly, on power-driven

vehicles:
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(a) loads projecting more than one metre (3 feet 4 inches) beyond the

front or rear of the vehicle shall always be marked;

(b) loads projecting laterally beyond the outer edge of the vehicle
in such a way that their lateral outer edge is more than 0.40 m (16 inches)
from the outer edge of the vehicle's front position (side) light shall be
marked at the front at night, and loads projecting in such a way that their
lateral outer edge is more than 0.40 m (16 inches) from the outer edge of the
vehicle's red rear position (side) light shall be similarly marked at the rear
at night.
5. Nothing in paragraph 4 of this Article shall be construed as preventing
Contracting Parties or sub-divisions thereof from prohibiting, restricting,

or subjecting to special authorization, load projections as referred to in the

aforesaid paragraph 4.

Behaviour in case of accident

1. Without prejudice to the provisions of domestic legislation concerning
the obligation to assist the injured, every driver or other road-user involved

in a traffic accident shall:

(a) stop as soon as he can do so without causing an additional danger
to traffic;

(b) endeavour to ensure traffic safety at the site of the accident and,
if a person has been killed or seriously injured in the accident, to prevent,
insofar as such action does not affect traffic safety, any change in conditions
at the site, including the disappearance of traces which might be useful for

determining responsibilities;

(c) 1if so requested by other persons involved in the accident, identify
himself to them;
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(d) if a person has been injured or killed in the accident, notify
the police and remain on the scene of the accident or return to it and wait
there until the arrival of the police, unless he has been authorized by the

police to leave or has to assist the injured or to receive attention himself.

2. Contracting Parties or sub-divisions thereof may, under their domestic
legislation, refrain from imposing the provision of paragraph 1 (d) of this
Article in cases where no serious injury has been caused and none of the

persons involved requests that the police should be notified.

Article 32

Lighting: General requirements

1. Within the meaning of this Article, "night" means the period between
nightfall and dawn, and also other times when visibility is inadequate on
account, for example, of fog, snowfall, heavy rain, or passage through a

tunnel.
2. At night:

(a) every power-driven vehicle on a road, other than a moped or a
two-wheeled motor cycle without side-car, shall show not less than two white
or selective yellow lights to the front and an even number of red lights to
the rear, in conformity with the provisions for motor vehicles given in
Annex 5, paragraphs 23 and 24; domestic legislation may, however, permit
amber position (side) lights towards the front. The provisions of this
sub-paragraph shall apply to combinations of a motor wvehicle with one or
more trailers, and in such a case the red lights shall be fitted at the
rear of the rearmost trailer; trailers to which the provisions of Annex 5,
paragraph 30, of this Convention are applicable shall show at the front the
two white lights with which they are required to be equipped in accordance

with the provisions of the said paragraph 30;
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(b) every vehicle or combination of vehicles to which the provisions
of sub-paragraph (a) of this paragraph do not apply shall, when on a road,
show at least one white or selective-yellow light to the front and at least
one red light to the rear; where there is only one light at the front or
only one light at the rear, the light shall be placed on the centre line of
the vehicle or on the side opposite to that corresponding to the direction
of traffic; in the case of animal-drawn vehicles and handcarts, the device
emitting these lights may be carried by the driver or by an escort walking

at the aforesaid side of the vehicle.

3. The lights specified in paragraph 2 of this Article shall be such as to
ensure that the presence of the vehicle is clearly indicated to other road-
users; the front light and the rear light shall not be emitted by the same
lamp or the same device unless the characteristics of the vehicle, and in
particular its small length, are such that this requirement can be met in

these conditions.

4. (a) Notwithstanding the provisions of paragraph 2 of this Article,

(i) +the provisions of that paragraph shall not apply to vehicles
standing or parked on a road which is so illuminated that the vehicles are
clearly visible at a sufficient distance;

(ii) power-driven vehicles not exceeding 6 m (20 feet) in length
and 2 m (6 feet 6 inches) in width and to which no vehicle is coupled may,
when standing or parked on a road in a built-up area, show only one light
placed on that side of the vehicle which is further from the carriageway edge
alongside which the vehicle is standing or parked; +this light shall be white
or amber towards the front and red or amber towards the rear;

(1ii) the provisions of paragraph 2 (b) of this Article shall not
apply to two-wheeled cycles, to two-wheeled mopeds, or to two-wheeled motor
cycles without side-car which are not equipped with batteries and are standing

or parked at the extreme edge of the carriageway in a built-up area;
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(b) moreover, domestic legislation may grant exemptions from the
provisions of this Article in favour of:
(i) wvehicles standing or parked in special areas away from the
carriageway;
(ii) vehicles standing or parked in residential streets where

there is very little traffic.

5. 1In no case shall a vehicle display red lights, red reflecting devices
or red reflecting materials towards the front, or white or selective-

yellow lights, white or selective-yellow reflecting dewices or white or
selective-yellow reflecting materials towards the rear; this provision shall
not apply to the use of white or selective-yellow reversing lights, nor

to the reflectorization of the light-coloured numerals or letters of rear
registration plates, distinguishing signs, or other distinctive marks
prescribed by domestic legislation, nor to the reflectorization of the

light background of such plates or signs, nor to the rotating or flashing

red lights of certain priority vehicles.

6. Contracting Parties or sub-divisions thereof may, to such extent as
they deem it possible without impairing traffic safety, allow derogations
in their domestic legislation from the provisions of this Article in

favour of':
(a) animal-drawn vehicles and handcarts;

(b) vehicles of a special shape or kind or used for special purposes

and in special conditions.,

7. Nothing in this Convention shall be construed as preventing domestic
legislation from requiring groups of pedestrians led by a person in

charge or forming a procession, and the drivers of cattle, singly or in
herds, or flocks, or of draught, pack or saddle animals, to display, when
moving along the carriageway in the circumstances defined in paragraph 2(b)
of this Article, a reflecting device or a light; the light reflected or
emitted shall in such case be white or selective-yellow to the front and

red to the rear, or amber in both directions.
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Article 33

Lighting: rules for the use of the lights specified in Annex 5

1. The driver of a vehicle equipped with driving lights, passing lights or
position (side) lights as defined in Annex 5 to this Convention shall use
the saild lights in the following conditions when the vehicle is required
under Article 32 of this Convention to show at least one or two white or

selective-yellow lights to the front:

(a) the driving lights shall not be switched on in built-up areas where
the road is adequately lighted, nor outside bullt-up areas where the
carriageway is continuously lighted and the lighting is sufficient to enable
the driver to see clearly for an adequate distance, nor when the vehicle is

standing;

(b) subject to domestic legislation authorizing the use of driving
lights during daylight hours when visibility is inadequate on account,
for example, of fog, snowfall, heavy rain or passage through a tunnel, the
driving lights shall not be switched on or their operation shall be so
modified as to prevent dazzle:

(1) when a driver is about to pass another vehicle; the lights,
if used, shall in this case be switched off or their operation shall be so
modified as to prevent dazzle far enough away to enable the driver of the
other vehicle to proceed easily and without danger;

(i1) when a vehicle is following closely behind another;
however, driving lights may be used in accordance with the provisions of
paragraph 5 of this Article to give warning of the intention to overtake, as
provided for in Article 28 of this Convention;
(iii) in any other circumstances in which it is necessary to avoid
dazzling other road-users or the users of a waterway or railway running

alongside the road;

(c) subject to the provisions of sub-paragraph (d) of this paragraph,
the passing lights shall be switched on when the use of driving lights is
prohibited by the provisions of sub-paragraphs (a2) and (b) above and may be
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used instead of the driving lights when the passing lights are sufficient
to enable the driver to see clearly at an adequate distance and to enable

other road-users to see the vehicle far enough away;

(d) the position (side) lights shall be used together with the
driving lights, the passing lights or the fog lights. They may be used
alone when the vehicle is standing or parked or when, on roads other than
motorways and roads as referred to in Article 29, paragraph 4, of this
Convention, the light conditions are such that the driver can see clearly
for an adequate distance and other road-users can see the vehicle far

enough away.

2. A vehicle equipped with fog lights as defined in Annex 5 to this
Convention shall use the said lights only in fog, snowfall or heavy rain.
Notwithstanding the provisions of paragraph 1(c) of this Article, the use of
fog lights at such times shall be a substitute for the use of passing
lights, although domestic legislation may in this case authorize the

simultaneous use of fog lights and passing lights.

3. Notwithstanding the provisions of paragraph 2 of this Article, domestic
legislation may permit fog lights to be used on narrow, winding roads even

in the absence of fog, snowfall or heavy rain.

4, Nothing in this Convention shall be construed as preventing domestic
legislation from making it compulsory for drivers to use passing lights in

built-up areas.

5. The luminous warning referred to in Article 28, paragraph 2, shall
consist in switching on the passing lights intermittently at short intervals
or in switching on the driving lights intermittently or in switching on

the passing lights and the driving lights alternatively at short intervals.
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Article 34

Exemptions
1. When warned of the approach of a priority vehicle by its special
luminous and audible warning devices, every road-user shall leave room

clear for it to pass on the carriageway and shall, if necessary, stop.

2. Domestic legislation may provide that drivers of priority vehicles shall
not be bound, when warning of their movement is given by the vehicle's
special warning devices, and provided that they do not endanger other
road-users, to comply with all or any of the provisions of this (hapter II

other than those of Article 6, paragraph 2.

3. Domestic legislation may determine to what extent persons working on
the construction, repair or maintenance of the road, including the drivers
of equipment used for such work, shall not be bound, provided they take the
necessary precautions, to observe the provisions of this chapter II during

their work.

4. For the purpose of overtaking or passing the eguipment referred to
in paragraph 3 of this Article while it is engaged in work on the road, the
drivers of other vehicles may, to the extent necessary and on condition that
they take all due precautions, disregard the requirements of Articles 11

and 12 of this Convention.

Chapter III

CONDITIONS FOR THE ADMISSION OF MOTOR VEHICLES AND TRAILERS
TO INTERNATIONAL TRAFFIC

Article 35

Registration
1. (a) In order to be entitled to the benefits of this Convention, every
motor vehicle in international traffic, and every trailer, other than a light
trailer, coupled to a motor vehicle shall be registered by a Contracting
Party or a sub-division thereof, and the driver of the motor vehicle shall carry

a valid certificate of such registration issued either by a competent
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authority of such Contracting Party or sub-division thereof or on behalf
and by authorization of such Contracting Party or sub-division thereof
by an association duly empowered thereto by that Contracting Party or
sub-division thereof. This certiiicate, to be known as the registration
certificate, shall bear the following particulars at least:
- a serial number, to be known as the registration number, composed in
the manner indicated in Annex 2 to this Convention;
- the date of first registration of the vehicle;
- the full name and home address of the holder of the certificate;
- the name or the trade mark of the maker of the vehicle;
- the serial number of the chassis (the maker's production or serial
number);
- in the case of a vehicle intended for "the carriage of goods, the
permissible maximum weight;
- the period of validity, if not unlimited.
The particulars entered in the certificate shall either be in Latin
characters or so-called English cursive script only, or be repeated in that

form.

(b) Contracting Parties or sub-divisions thereoflmay, however, decide
that the year of manufacture, instead of the date of first registration,

shall be entered on certificates issued in their territories.

2. Notwithstanding the provisions of paragraph 1 of this Article, an
articulated vehicle which is not disassembled while in international

traffic shall be entitled to the benefits of the provisions of this Convention
even if it has only a single registration and a single certificate for the

drawing vehicle and semi-trailer composing it.

3. Nothing in this Convention shall be construed as limiting the right of
Contracting Parties or sub-divisions thereof to require, in the case of a
vehicle in international traffic which is not registered in the name of a
person travelling in it, proof of the driver's right to be in possession of

the vehicle.

4. It is recommended that Contracting Parties should set up, if they have
not already done so, a service responsible for keeping at the national or
regional level a record of motor vehicles brought into use and a centralized
record, for each vehicle, of the particulars entered in each certificate of

registration.
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Article 36

Registration number

1. Every motor vehicle in international traffic shall display its registration
number at the front and at the rear; motor cycles, however, shall only be

required to display this number at the rear.

2. Every registered trailer in international traffic shall display its
registration number at the rear. Where a2 motor vehicle draws one or more
trailers, the sole trailer or the last trailer, if not registered, shall display

the registration mumber of the arawing vehicle.

3, The composition of the registration number referred to in this Article,
and the manner of displaying it, shall conform to the provisions of Annex 2

to this Convention.

Article 57

Distinguishing sign of the State of registration

1. Every motor vehicle in international traffic shall display at the rear,
in addition to its registration number, a distinguishing sign of the State

in which it is registered.

2, Every trailer coupled to a motor vehicle and required under Article 36
of this Convention to display a registration number at the rear shall also
display at the rear the distinguishing sign of the State where the
registration number was assigned, The provisions of this paragraph shall
be applicable even if the trailer is registered in a State other than the
State of registration of the motor vehicle to which it is coupled; if the
trailer is not registered, it shall display at the rear the distinguishing
sign of the State of registration of the drawing vehicle except when it is

travelling in that State.

3. The composition of the distinguishing sign referred to in this Article,
and the manner of displaying it, shall conform to the requirements of Annex 3

to this Convention.
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Article 38

Identification maxks

Every motor vehicle and every trailer in international traffic shall

bear the identification marks specified in Annex 4 to this Convention.

Article 39

Technical requirements

kvery motor vehicle, every trailer and every combination of vehicles in
international traffic shall satisfy the provisions of Annex 5 to this

Convention. It shall also be in good working order.

Article 40

Transitional provision

For a period of ten years from the entry into force of this Convention
in accordance with Article 47, paragrapn 1, trailers in international
traffic, whatever their permissible maximum weight, shall be entitled to
the benefits of the provisions of this Convention even if they are not

registered.
Chapter IV
DRIVERS OF MOTOER VEHICLES

Article 41

Validity of driving permits

1. Contracting Parties shall recognize:

(a) any domestic permit drawn up in their national language or in
one of their national languages or, if not drawn up in such a language,

accompanied by a certified translation;

(b) any domestic permit conforming to the provisions of Annex 6

to this Convention; and
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(¢) any international permit conforming to the provisions of Annex 7
to this Convention
as valid for driving in their territories a vehicle coming within the
categories covered by the permit, provided that the permit is still valid and
that it was issued by another Contracting Party or sub-division thereof or
by an association duly empowered thereto by such other Contracting Party.

The provisions of this paragraph shall not apply to learner-driver permits.
2. Notwithstanding the provisions of the preceding paragraph;

(a) where the validity of the driving permit is made subject by
special endorsement to the condition that the holder shall wear certain
devices or that the vehicle shall be equipped in a certain way to take
account of the driver's disability, the permit shall not be recognized

as valid unless those conditions are observed;

(b) Contracting Parties may refuse to recognize the validity in
their territories of driving permits held by persons under eighteen years

of age;

(¢) Contracting Parties may refuse to recognize the validity in their
territories, for the driving of motor wvehicles or combinations of vehicles
in categories C, D and E referred to in Annexes 6 and 7 to this
Convention, of driving permits held by persons under twenty-one years of

age.

3. Contracting Parties undertake to adopt such measures as may be
necessary to ensure that the domestic and international driving permits
referred to in sub-paragraphs 1 (a), (b) and (¢) of this Article are not

issued in their territories without a reasonable guarantee of the driver's

aptitude and physical fitness.

4. For the purpose of the application of paragraph 1 and
sub-paragraph 2 (c¢) of this Article:

(a) a motor vehicle of the category B referred to in Annexes 6
and 7 to this Convention may be coupled to a light trailer; it may also be
coupled to a trailer whose permissible maximum weight exceeds 750 kg

(1,650 1b) but does not exceed the unladen weight of the motor vehicle



if the combined permissible maximum welghts of the vehicles so coupled
does not exceed 3,500 kg (7,700 1b);

(b) a motor vehicle of the category ¢ or of the category D
referred to in Annexes 6 and 7 to this Convention may be coupled to a light
trailer without the resultant combination ceasing to belong to category C

or category D.

5. An international permit shall be issued only to the holder of a
domestic permit for the issue of which the minimum conditions laid down
in this Convention have been fulfilled. It shall not be valid after the
expiry of the corresponding domestic permit, the number of which shall be

entered in the international permit.
6. The provisions of this Article shall not require Contracting Parties:

(a) to recognize the validity of domestic or international permits
issued in the territory of another Contracting Party to persons who had
their normal residence in their territories at the time of such issue or
whose normal residence has been transferred to their territories since

such issue; or

(b) to recognize the validity of permits as aforesaid issued to
drivers whose normal residence at the time of such issue was
not in the territory in which the permit was issued or who since such

issue have transferred their residence to another territory.

Article 42

Suspension of the validity of driving permits

1. Contracting Parties or sub-divisions thereof may withdraw from a
driver the right to use his domestic or international driving permit in
their territories if he commits in their territories a breach of their
regulations rendering him liable under their legislations to the
forfeiture of his permit. In such a case the competent authority of
the Contracting Party or sub-division thereof withdrawing the right

to use the permit may:
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(a) withdraw and retain the permit until the period of the withdrawal
of use expires or until the holder leaves its territory, whichever is the

earlier;

(b) notify the withdrawal of the right to use the permit to the

authority by or on behalf of which the permit was issued;

(¢) in the case of an international permit, enter in the space
provided for the purpose an endorsement to the effect that the permit is

no longer valid in its territory;

(d) where it has not applied the procedure for which provision is
made in sub-paragraph (a) of this paragraph, supplement the communication
referred to in sub-paragraph (b) by requesting the authority which issued
the permit or on behalf of which the permit was issued to notify the person

concerned of the decision taken with regard to him.

2. Contracting Parties shall endeavour to notify the persons concerned
of the decisions communicated to them in accordance with the procedure

laid down in paragraph 1 (d) of this Article.

3. Nothing in this Convention shall be construed as prohibiting Contracting
Parties or sub-divisions thereof from preventing a driver holding a

domestic or international driving permit from driving if it is evident

or proved that his condition is such that he is unable to drive safely or

if the right to drive has been withdrawn from him in the State in which he

has his normal residence.

Article 43

Transitional provisions

International driving permits conforming to the provisions of the
Convention on Road Traffic done at Geneva on 19 September 1949 and issued
within a period of five years from the date of the entry into force of this
Convention in accordance with Article A7, paragraph 1 thereof shall be
accorded, for the purposes of Articles 41 and 42 of this Convention, the
same treatment as the international driving permits provided for in this

Convention.
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Chapter V

CONDITIONS FOR THE ADMISSION OF CYCLES AND MOPEDS
TO INTERNATIONAL TRAFFIC

Article 44

1. Cycles without an engine in international traffic shalls
(a) have an efficient brake;

(b) be equipped with a bell capable of being heard at a sufficient

distance, and carry no other audible warning device;

(¢) be equipped with a red reflecting device at the rear and with
devices such that the cycle can show a white or selective-yellow light

to the front and a red light to the rear.

2. In the territory of Contracting Parties which have not, in accordance
with Article 54, paragraph 2, of this Convention, made a statement to the
effect that they treat mopeds as motor cycles, mopeds in international

traffic shall:
(a) have two independent brakes;

(b) be equipped with a bell or some other audible warning device

capable of being heard at a sufficient distance;
(¢c) be equipped with an effective exhaust silencer;

(d) be so equipped that they can show a white or selective-yellow
light to the front and a red light and a red reflex reflector to the

rear;

(e) display the identification mark specified in Annex 4 to this

Convention.

3. In the territories of Contracting Parties which have, in accordance
with Article 54, paragraph 2 of this Convention, declared that they treat
mopeds as motor cycles, the conditions to be fulfilled by mopeds in order
to be admitted to international traffic shall be those laid down for

motor cycles in Annex 5 to this Convention.
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Chapter VI
FINAL PROVISIONS

Article 45
1. This Convention shall be open at United Nations Headquarters,
New York, until 31 December 1969 for signature by all States Members of
the United Nations or of any of the specialized agencies or of the
International Atomic Energy Agency or Parties to the Statute of the
International Court of Justice, and by any other State invited by the

General Assembly of the United Nations to become a Party to the Conventiom.

2. This Convention is subject to ratification. The instruments of
ratification shall be deposited with the Secretary-General of the United

Nations,

3. This Convention shall remain open for accession by any of the States
referred to in paragraph 1 of this Article. The instruments of accession
shall be deposited with the Secretary-General.

4.\ On signing this Convention or on depositing its instrument of
ratification or accession, each State shall notify the Secretary-

General of the distinguishing sign it has selected for display in
international traffic on vehicles registered by it, in accordance with
Annex 3 to this Convention. By a further notification addressed to the
Secretary-General, any State may change a distinguishing sign it has

previously selected.

Article 46

1. Any State may, at the time of signing or ratifying this Convention, or
of acceding thereto, or at any time thereafter, declare by notification
addressed to the Secretary-General that the Convention $hall become
applicable to all or any of the territories for the international relations
of which it is responsible. The Convention shall become applicable to the
territory or territories named in the notification thirty days after the
«receipt of the notification by the Secretary-General or on the date of
entry into force of the Convention for the State making the notification,

whichever is the later.
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2. Any State which has made a declaration under paragraph 1 of this
Article may at any time thereafter declare by notification addressed to
the Secretary-General that the Convention shall cease to be applicable

to the territory named in the notification and the Convention shall cease
to be applicable to such territory one year from the date of receipt by

the Secretary-General of the notification.

3, A State making a notification under paragraph 1 of this Article shall
notify the Secretary-General of the distinguishing sign or signs it has
selected for display in international traffic on vehicles registered in
the territory or territories concerned, in accordance with Annex 3 to

this Convention. By a further notification addressed to the Secretary-
General, any State may change a distinguishing sign it has previously

selected.

Article 47

1. This Convention shall enter into force twelve months after the date

of deposit of the fifteenth instrument of ratification or accession.

2. For each State ratifying or acceding to this Convention after the
deposit of the fifteenth instrument of ratification or accession, the
Convention shall enter into force twelve months after the date of deposit

by such State of its instrument of ratification or accession.

Article 48

Upon its entry into force, this Convention shall terminate and replace,
in relations between the Contracting Parties, the International Convention
relative to Motor Traffic and the International Convention relative to
Road Traffic, both signed at Paris on 24 April 1926, the Convention on the
Regulation of Inter-American Automotive Traffic, opened for signature at
Washington on 1% December 1943, and the Convention on Road Traffic,

opened for signature at Geneva on 19 September 1949.
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Article 49

1. After this Convention has been in force for one year, any Contracting
Party may propose one or more amendments to the Convention. The text

of any proposed amendment, accompanied by an explanatory memorandum,

shall be transmitted to the Secretary-General who shall communicate it to
all Contracting Parties. The Contracting Parties shall have the opportunity
of informing him within a period of twelve months following the date of

its circulation whether they: (a) accept the amendment; or (b) reject the
amendment; or (c) wish that a conference be convened to consider the
amendment. The Secretary-General shall also transmit the text of the
proposed amendment to all other States referred to in Article 45,

paragraph 1 ol this Convention.

2. (a) Any proposed amendment communicated in accordance with

the preceding paragraph shall be deemed to be accepted if within the

period of twelve months referred to in the preceding paragraph less than
one~third of the Contracting Parties inform the Secretary-General that

they either reject the amendment or wish that a conference be convened to
consider it. The Secretary-General shall notify all Contracting Parties of
each acceptance or rejection of any proposed amendment and of requests

that a conference be convened. If the total number of such rejections and
requests received during the specified period of twelve months is less than
one-third of the total number of Contracting Parties, the Secretary-General
shall notify all Contracting Parties that the amendment will enter into
force six months after the expiry of the period of twelve months referred
to in the preceding paragraph for all Contracting Parties except those
which, during the period specified, have rejected the amendment or requested

the convening of a conference to consider it.

(b) Any Contracting Party which, during the said period of twelve
months, has rejected a proposed amendment or requested the convening
of a conference to consider it may at any time after the end of such period
notify the Secretary-General that it accepts the amendment, and the
Secretary-General shall communicate such notification to all the other
Contracting Parties. The amendment shall enter into force, with respect
to the Contracting Parties which have notified their acceptance, six

months after receipt by the Secretary-General of their notification.

- 50 -



3. If a proposed amendment has not been accepted in accordance with
paragraph 2 of this Article and if within the period of twelve months
specified in paragraph 1 of this Article less than half of the total

number of the Contracting Parties inform the Secretary-General that

they reject the proposed amendment and if at least one-third of the total
number of Contracting Parties, but not less than ten, inform him that they
accept it or wish a conference to be convened to consider it, the Secretary-
General shall convene a conference for the purpose of considering the
proposed amendment or any other proposal which may be submitted to him in

accordance with paragraph 4 of this Article.

4. If a conference is convened in accordance with paragraph 3 of this
Article, the Secretary-General shall invite to it all States referred to
in Article 45, paragraph 1 of this Convention. He shall request all
States invited to the conference to submit to him, at least six months
before its opening date, any proposals which they may wish the conference
to consider in addition to the proposed amendment and shall communicate
such proposals, at least three months before the opening date of the

conference, to all States invited to the conference.

5. (a) Any amendment to this Convention shall be deemed to be accepted
if it has been adopted by a two-thirds majority of the States represented
at the conference, provided that such majority comprises at least two-
thirds of the Contracting Parties represented at the conference. The
Secretary-General shall notify all Contracting Parties of the adoption

of the amendment, and the amendment shall enter into force twelve months
after the date of his notification for all Contracting Parties except those
which during that period have notified the Secretary-General that they

reject the amendment.

(b) A Contracting Party which has rejected an amendment during the
sald period of twelve months may at any time notify the Secretary-General
that it accepts the amendment, and the Secretary-General shall communicate
such notification to all the other Contracting Parties. The amendment

shall enter into force, with respect to the Contracting Party which has
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notified its acceptance, six months after receipt by the Secretary-
General of the notification or at the end of the said period of twelve

months, whichever is later.

6. If the proposed amendment is not deemed to be accepted pursuant
to paragraph 2 of this Article and if the conditions prescribed by
paragraph 3 of this Article for convening a conference are not fulfilled,

the proposed amendment shall be deemed to be rejected.

Article 50

Any Contracting Party may denounce this Convention by written
notification addressed to the Secretary-General. The denunciation shall
take effect one year after the date of receipt by the Secretary-General

of such notification.

Article 51

This Convention shall cease to be in force if the number of Contracting

Parties is less than five for any period of twelve consecutive months.

Article 52

Any dispute between two or more Contracting Parties which relates to
the interpretation or application of this Convention and which the Parties
are unable to settle by negotiation or other means of settlement may be
referred, at the request of any of the Contracting Parties concerned, to

the International Court of Justice for decision.

Article 53
Nothing in this Convention shall be construed as preventing a
Contracting Party from taking such action, compatible with the provisions
of the Charter of the United Nations and limited to the exigencies of the

situation, as it considers necessary to its external or internal security.
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Article 54

1. Any State may, at the time of signing this Convention or of depositing
its instrument of ratification or accession, declare that it does not
consider itself bound by Article 52 of this Convention., Other Contracting
Parties shall not be bound by Article 52 with respect to any Contracting

Party which has made such a declaration.,

2e At the time of depositing its instrument of ratification or accession,
any State may, by notification addressed to the Secretary-General, declare
that for the purposes of the application of this Convention it treats mopeds
as motor cyeles (Article 1 (n)). By notification addressed to the Secretary-

General, any State may subsequently at any time withdraw its declaration.

3. The declarations provided for in paragraph 2 of this Article shall
become effective six months after the date of receipt by the Secretary-
General of notification of them or on the date on which the Convention
enters into force for the State making the declaration, whichever is the

later.

4. Any modification of a previously selected distinguishing sign notified
in conformity with Article 45, paragraph 4, or Article 46, paragraph 3 of
this Convention, shall take effect three months after the date on which the

Secretary-General receives notification thereof.

5e Reservations to this Convention and its annexes, other than the
reservation provided for in paragraph 1 of this Article, shall be permitted
on condition that they are formulated in writing and, if formulated before
the deposit of the instrument of ratification or accession, are confirmed
in that instrument. The Secretary-General shall communicate such
reservations to all States referred to in Article 45, paragraph 1, of

this Convention.

6. Any Contracting Party which has formulated a reservation or made a
declaration under paragraphs 1 or 4 of this Article may withdraw it at

any time by notification addressed to the Secretary-General.
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7 A reservation made in accordance with paragraph 5 of this Article:

(a) modifies for the Contracting Party which made the reservation
the provisions of the Convention to which the reservation relates, to the

extent of the reservation;

(b) modifies those provisions to the same extent for the other
Contracting Parties in their relations with the Contracting Party which

entered the reservation.

Article 55
In addition to the declarations, notifications and communications
provided for in Articles 49 and 54 of this Convention, the Secretary-
General shall notify all the States referred to in Article 45, paragraph 1,
of the followings:

(a) signatures, ratifications and accessions under Article 45;

(b) notifications and declarations under Article 45, paragraph 4,
and Article 463

(¢) the dates of entry into force of this Convention in accordance

with Article 47;

(d) the date of entry into force of amendments to this Convention in

accordance with Article 49, paragraphs 2 and 5;
(e) denunciations under Article 50;

(f) the termination of this Convention under Article 51.

Article 56

The original of this Convention, of which the Chinese, English, French,
Russian and Spanish texts done in a single copy are eqﬁally authentic,
shall be deposited with the Secretary-General of the United Nations, who
shall send certified true copies thereof to all the States referred to in

Article 45, paragraph 1, of this Convention.
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IN WITNESS WHEREOF the undersigned Plenipotentiaries, being duly

authorized by their respective Governments, have signed this Convention.

DONE AT Viernna this eighth day of November, one thousand nine

hundred and sixty-eight.
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ANNEX 1

EXCEPTIONS TO THE OBLIGATION TO
ADMIT MOTOR VEHICLES AND TRAILERS
IN INTERNATIONAL TRAFFIC

1. Contracting Parties may refuse to admit to their territories in
international traffic motor vehicles, trailers or combinations of
vehicles whose over-all weight or weight per axle or dimensions exceed
the limits fixed by their domestic legislation for vehicles registered in
their territories. Contracting Parties in whose territories there is
international heavy vehicle traffic shall endeavour to conclude
regional agreements under which roads in the region, with the exception
of minor roads, will be open, in international traffic, to vehicles or
combinations of vehicles whose weight and dimensions do not exceed the

figures specified in these agreements.

2. For the purposes of paragraph 1 of this Annex; the lateral
projection of the following shall not be regarded as projection beyond

the permissible maximum width:

(a) tyres, near their point of contact with the ground and

connexions of tyre-pressure indicators;
(b) anti-skid devices mounted on the wheels;

(c) driving mirrors so designed as to yield both forwards and
backwards under moderate pressure so that they no longer project

beyond the permissible maximum width;

(d) side direction-indicators and marker lights, provided that
such projection does not exceed a few centimetres;

(e) Customs seals affixed to the load, and devices for the

securing and protection of such seals,

3, Contracting Parties may refuse to admit to their territories in
international traffic the following combinations of vehicles insofar
as the use of such combinations is prohibited by their domestic

legislation:
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(a) motor cycles with trailers;

(b) combinations of vehicles consisting of a motor vehicle and

several trailers;
(¢) articulated vehicles used for passenger transport.

4o Contracting Parties may refuse to admit to their territories in
international traffic the motor vehicles and trailers to which the
exceptions specified in paragraph 60 of Annex 5 to this Convention are

applicable,

5e Contracting Parties may refuse to admit to their territories in
international traffic mopeds and motor cycles whose drivers and

passengers, if any, are not equipped with protective helmets,

6. Contracting Parties may make it a condition for the admission to their
territories in international traffic of any motor vehicle other than

a two-wheeled moped or a two-wheeled motor cycle without side-car, that

the motor vehicle shall carry a device referred to in paragraph 56 of
Annex 5 to this Convention, to give warning of the danger constituted by

the vehicle's presence when it is stationary on the carriageway.

Te Contracting Parties may make it a condition for the admission to
certain difficult roads or to certain areas of difficult terrain in
their territories in international traffic of motor vehicles with a
permissible maximum weight exceeding 3,500 kg (7,700 1b), that such
vehicles shall comply with the special requirements laid down in their
domestic legislation concerning the admission tc such roads or areas of

vehicles of the same permissible maximum weight registered by them.

8, Contracting Parties may refuse to admit to their territories in
international traffic any motor vehicle equipped with passing lights
with asymmetric beams if such beams have not been adapted to suit the

direction of traffic in their territories.

9. Contracting Parties may refuse to admit to their territories in
international traffic any motor vehicle, or any trailer coupled to a
motor vehicle, which displays a distinguishing sign other than that

prescribed in Article 37 of this Convention.
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ANNEX 2

REGISTRATION NUMBER OF MOTOR
VEHICLES AND TRAILERS IN
INTERNATIONAL TRAFFIC
1. The registration number referred to in Articles 35 and 36 of this
Convention shall be composed either of numerals or of numerals and
letters, The numerals shall be Arabic numerals and the letters shall
be in capital Latin characters, Other numerals or characters may,
however, be used, but if so the registration number shall be repeated in

Arabic numerals and capital Latin characters.,

2, The registration number shall be so composed and displayed as to be
legible in normal daylight at a distance of at least 40 m (1%0 feet) by
an observer placed on the axis of the vehicle, the vehicle being
stationary; Contracting Parties may, however, in respect of the vehicles
they register, reduce this minimum legibility distance for motor cycles
and for special categories of motor vehicle on which it would be
difficult to fit registration numbers of sufficient size to be legible
at 40 m (130 feet).

30 When the registration number is displayed on a special plate, this
plate shall be flat and fixed in a vertical or nearly vertical position

and at right angles to the vehicle's median longitudinal plane, When the
number is displayed or painted on the vehicle, the surface on which it is
displayed or painted shall be flat and vertical, or nearly flat and
vertical, and at right angles to the vehicle's median longitudinal plane,

4.  Subject to the provisions of Article 32, paragraph 5, the plate or
sﬁrface on which the registration numbér ié displayed or painted may be 6f a

reflecting material.
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ANNEX 3

DISTINGUISHING SIGN OF MOTOR VEHICLES AND
TRAILERS IN INTERNATIONAL TRAFFIC

1. The distinguishing sign referred to in Article 37 of this Convention
shall consist of one to three letters in capital Latin characters. The
letters shall have a height of at least 0.08 m (3.1 inches) and their
strokes a width of at least 0.01 m (0.4 inches)., The letters shall be
painted in black on a white ground having the shape of an ellipse with the

major axis horizontal,

2. When the distinguishing sign consists of only one letter, the major

axis of the ellipse may be vertical.

3 The distinguishing sign shall not be incorporated in
the registration number, or be affixed in such a way that it could be

confused with that number or impair its legibility.

4. On motor cycles and their trailers, the dimensions of the axes of the
ellipse shall be at least 0.175 m (6.9 inches) and 0,115 m (4.5 inches).
On other motor vehicles and their trailers, the dimensions of the axes of

the ellipse shall be at least:

(a) 0.24 m (9.4 inches) and 0.145 m (5.7 inches) if the distinguishing

sign comprises three letters;

(b) 0.175 m (6.9 inches) and 0.115 m (4.5 inches) if the

distinguishing sign comprises less than three letters.

56 The provisions of Annex 2, paragraph 3, shall apply to the display

of the distinguishing sign on vehicles,
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ANNEX 4

IDENTIFICATION MARKS OF MOTOR VEHICLES AND TRAILERS
IN INTERNATIONAL TRAFFIC

1. The identification marks shall comprise:

(a) 1In the case of a motor vehicle:
(i) the name or the trade mark of the maker of the vehicle;
(ii) on the chassis or, in the absence of a chassis, on the body,
the maker's production or serial number;
(iii) on the engine, the engine number if such a number is placed

on it by the maker;

(b) In the case of a trailer, the information referred to in sub-

paragraphs (i) and (ii) above.
(¢) 1In the case of a moped, the cylinder capacity and the mark "CM",

2. The marks mentioned in paragraph 1 of this Annex shall be placed in
accessible positions and shall be easily legible; in addition, they
shall be such that they cannot be easily altered or removed. The
letters and figures included in the marks shall be either in Latin
characters or in English cursive script and in Arabic numerals only, or

be repeated in that form.
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ANNEX 5

TECHNICAL CONDITIONS CONCERNING MOTOR VEHICLES
AND TRAILERS

sub-paragraph (n),
1. Contracting Parties which, in conformity with Article 1,bf this

Convention, have declared that they wish to treat as motor cycles three-
wheeled vehicles the unladen weight of which does not exceed 400 kg (900 1b),
shall make such vehicles subject to the rules laid down in this Annex either

for motor cycles or for other motor vehicles.

2. For the purposes of this Annex, the term "trailer" applies only to a

trailer designed to be coupled to a motor vehicle.

3.  Without prejudice to the provisions of Article 3, paragraph 2 (a) of
this Convention, any Contracting Party may, with respect to motor vehicles
which it registers and to trailers which it allows on the road under its
domestic legislation, lay down rules which supplement, or are stricter than,

the provisions of this Ammex.

Chapter I
Braking

4. For the purposes of this chapter,

(a) the term "wheels of one axle" means wheels which are arranged
symmetrically, or largely symmetrically, in relation to the vehicle's
median longitudinal plane, even if they are not placed on the same axle
(a tandem axle is counted as two axles);

(b) the term "service brake" means the device normally used to slow

down and stop the vehicle;

(¢) the term "parking brake" means the device used to hold the
vehicle stationary in the driver's absence, or, in the case of trailers,

when the trailer is uncoupled;

(d) the term "secondary (emergency) brake'" means the device designed
to slow down and stop the vehicle in the event of failure of the service

brake.
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A, Braking of motor vehicles other than motor cycles

5 Every motor vehicle other than a motor cycle shall have brakes which
can be easily operated by the driver when in his driving position. These

brakes shall be capable of performing the following three braking functions:

(a) a service brake capable of slowing down the vehicle and of stopping
it safely, rapidly and effectively, whatever its conditions of loading and

whatever the upward or downward gradient of the road on which it is moving;

(b) a parking brake capable of holding the vehicle stationary,
whatever its conditions of loading, con an upward or downward gradient of
16 per cent, the operative surfaces of the brake being held in the braking

position by a device whose action is purely mechanical;

(c) a secondary (emergency) brake capable of slowing down and stopping
the vehicle, whatever its conditions of loading, within a reasonable

distance, even in the event of failure of the service brake.

6. Subject to the provisions of paragraph 5 of this Annex, the devices
providing the three braking functions (service brake, secondary brake and
parking brake) may have parts in common; combination of the controls

shall be permitted only on condition that at least two separate controls

remain.

T. The service brake shall act on all the wheels of the vehicle;
nevertheless, on vehicles having more than two axles, it shall be

permissible for the wheels of one axle not to be braked.

8. The secondary (emergency) brake shall be capable of acting on at
least one wheel on each side of the vehicle's median longitudinal plane;

the same provision shall apply to the parking brake.

9. The service brake and the parking brake shall act on braking
surfaces permanently connected to the wheels through components of

adequate strength.
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10. No braking surface shall be capable of being disconnected from the
wheels. Nevertheless, such disconnection shall be permitted in the case of

some of the braking surfaces, on conditions

(a) that it is only momentary, as for example, during a change of

gears;

(b) that so far as concerns thevparking brake, it can be effected

only by the action of the driver; and

(¢) that so far as concerns the service or secondary (emergency) brake,
braking remains possible with the efficiency prescribed in paragraph 5 of

this Annex.

B. Braking of trailers

11. Without prejudice to the provisions of paragraph 17 (c¢) of this Annex,
every trailer, with the exception of a light trailer, shall have brakes as

follows:

(a) a service brake capable of slowing down the vehicle and of stop-
ping it safely, rapidly and effectively, whatever its conditions of loading
and whatever the upward or downward gradient of the road on which it is

movings

(b) a parking brake capable of holding the vehicle stationary, whatever
its conditions of loading, on an upward or downward gradient of 16 per cent,
the operétive‘surfaces of the brake being held in the braking position
by a device whose action is purely mechanical. This provision shall not
apply to trailers which cannot be uncoupled from the drawing vehicle without
the use of tools, provided that the requirements for parking brakes are

satisfied for the combination of vehicles.

12, The devices providing the two braking functions (service and parking)

may have parts in common.
13. The service brake shall act on all the wheels of the trailer.

14. The service brake shall be capable of being brought into action by
the service brake control of the drawing vehicle; if, however, the
permissible maximum weight of the trailer does not exceed 3,500 kg

(7,700 1b), the brakes may be such as to be brought into action, while
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the trailer is in motion, only by the trailer moving up on the drawing

vehicle (overrun braking).

15, The service brake and the parking brake shall act on braking surfaces

permanently connected to the wheels through components of adequate strength.

16, The braking devices shall be such that the trailer is stopped
automatically if the coupling device breaks while the trailer is in motion.
This requirement shall not apply, however, to trailers with only one axle
or with two axles less than 1 m (40 inches) apart, provided that their
permissible maximum weight does not exceed 1,500 kg (3,%00 1b) and, except
for semi-trailers, that they are fitted, in addition to the coupling device,

with the secondary attachment provided for in paragraph 58 of this Annex.

C. Braking of combinations of vehicles

17. In addition to the provisions of parts A and B of this Chapter
relating to separate vehicles (motor vehicles and trailers), the following

provisions shall apply to combinations of such vehicles:

(a) the braking devices on each of the component vehicles shall be

compatible;

(b) the service braking action shall be properly distributed and

synchronized between the component vehicles;

(¢) the permissible maximum weight of a trailer without a service
brake shall not exceed half of the sum of the unladen weight of the drawing

vehicle and the weight of the driver.

D. Braking of motor cycles

18, (a) Bvery motor cycle shall be equipped with two brakes, one of

which acts at least on the rear wheel or wheels and the other at least on
the front wheel or wheels; if a side-car is attached to a motor cycle,
braking of the side-car wheel shall not be required. These braking devices

shall be capable of slowing down the motor cycle and of stopping it safely,
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rapidly and effectively, whatever its conditions of loading and whatever

the upward or downward gradient of the road on which it is moving.

(b) In addition to the provisions of sub-paragraph (a) of this
paragraph, motor cycles having three wheels symmetrically arranged in
relation to the vehicle's median longitudinal axis shall be equipped with a
parking brake that fulfils the conditions stated in paragraph 5 (b) of this

Annex.

Chapter II
Lights and reflecting devices

19. PFor the purposes of this chapter, the term:
"driving light" means the vehicle light used to illuminate the road over a

long distance ahead of the wvehicle;
"passing light" means the vehicle light used to illuminate the road ahead of
the vehicle without causing undue dazzle or inconvenience to oncoming

drivers and other road users;

"front position (side) light" means the vehicle light used to indicate the

presence and the width of the vehicle when viewed from the front;

"prear position (side) light" means the vehicle light used to indicate the

presence and the width of the vehicle when viewed from the rear;

"stop light" means the vehicle light used to indicate to other road users to
the rear of the wvehicle that the driver is applying the service brake;

"fog light" means the vehicle light used to improve the illumination of the
road in case of fog, snow fall, rain storms or dust clouds;

"reversing light" means the vehicle light used to illuminate the road to the

rear of the vehicle and provide a warning signal to other road users that
the vehicle is reversing or about to reverse;

"direction-indicator light" means the vehicle light used to indicate to other

road users that the driver intends to change direction to the right or to
the left;
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"reflex reflector" means a device used to indicate the presence of a vehicle

by reflection of light emanating from a light source unconnected with that
vehicle, the observer being placed near this source;

"illuminating surface" means, for lights, the visible surface from which light

is emitted and, for reflex reflectors, the visible surface from which light

is reflected.

20. The colours of lights mentioned in this chapter should, as far as
possible, be in accordance with the definitions given in the appendix to
this Annex.

21. With the exception of motor cycles, every motor vehicle capable of
exceeding 40 km (25 miles) per hour on level road shall be equipped in front
with an even number of white or selective-yellow driving lights capable of
adequately illuminating the road at night in clear weather over a distance
of at least 100 m (325 feet) ahead of the vehicle. The outer edges of the
illuminating surfaces of the driving lights shall in no case be closer to
the extreme outer edge of the vehicle than the outer edges of the

illuminating surfaces of the passing lights.

22, With the exception of motor cycles, every motor vehicle capable of
exceeding 10 km (6 miles) per hour on level road shall be equipped in front
with two white or selective-yellow passing lights capable of adequately
illuminating the road at night in clear weather for a distance of at least
40 m (130 feet) ahead of the vehicle. On either side, that point of the
illuminating surface which is furthest from the vehicle's median
longitudinal plane shall not be more than 0.40 m (16 inches) from the
extreme outer edge of the vehicle. A motor vehicle shall not be equipped
with more than two passing lights. Passing lights shall be so adjusted

as to comply with the definition in paragraph 19 of this Annex.

23, Every motor vehicle other than a two-wheeled motor cycle without

side-car shall be equipped in front with two white front position (side)
lights; however, selective yellow shall be permitted for front position (side)
lights incorporated in driving lights or passing lights which emit a

side
selective yellow beam. These front position}lights, when they are the
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only lights switched on at the front of the vehicle, shall be visible at
night in clear weather at a distance of at least 300 m (1,000 feet) without
causing undue dazzle or inconvenience to other road-users. On either side,
that point on the illuminating surface which is furthest from the vehicle's
median longitudinal plane shall not be more than 0.40 m (16 inches) from the

extreme outer edge of the vehicle.

24. (a) Every motor vehicle other than a two-wheeled motor cycle without
side-car shall be equipped at the rear with an even number of red rear
positionjiights visible at night in clear weather at a distance of at

least 300 m (1,000 feet) without causing undue dazzle or inconvenience to
other road-users. On either side, that point on the illuminating surface
which is furthest from the vehicle's median longitudinal plane shall not be

more than 0.40 m (16 inches) from the extreme outer edge of the vehicle.

(b) Every trailer shall be equipped at the rear with an even number
of red rear positioé?&gzgts visible at night in clear weather at a distance
of at least 300 m (1,000 feet) without causing undue dazzle or inconvenience
to other road users. On either side, that point on the illuminating
surface which is furthest from the trailer's median longitudinal plane
shall not be more than 0.40 m (16 inches) from the extreme outer edge of the
trailer. It shall, however, be permissible for a trailer whose over-all
width does not exceed 0.80 m (32 inches) to be equipped with only one such
light if the trailer is coupled to a two-wheeled motor cycle without

side-car.

25. Every motor vehicle or trailer displaying a registration number at the
rear shall be equipped- with a device for lighting that number, such that
the number, when lighted by the device, is legible at night in clear
weather, when the vehicle is stationary, at a distance of 20 m (65 feet)
from the rear; any Contracting Party may, however, reduce this minimum-
legibility distance at night in the same proportion as, and in respect of
the same vehicles for which, it has reduced the minimum legibility distance

by day in accordance with paragraph 2 of Annex 2 to this Convention.
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26. The electrical connexions on all motor vehicles (including motor cycles)
and on all combinations consisting of a motor vehicle and one or more trailers
shall be such that the driving lights, passing lights, fog lights andyggsition
(side) lights of the motor vehicle and the lighting device referred to in
paragraph 25 above can not be switched on unless the rearmost rear position (side)
lights of the motor vehicle or combination of -vehicles are switched on as well.
However, this provision shall not apply to driving lights or passing
lights when they are used to give the luminous warning referred to in
Article 33, paragraph 5, of this Convention., In addition, the electrical
connexions shall be such that the front position (side) lights of the motor
vehicle are always switched on when the passing lights, driving lights or

fog lights are on.

27. Bvery motor vehicle other than a two-wheeled motor cycle without
side~car shall be equipped at the rear with at least two red reflex
reflectors of other than triangular form. On either side, the outer edge
of the illuminating surface furthest from the vehicle's median longitudinal
plane shall not be more than 0.40 m (16 inches) from the extreme outer edge
of the vehicle. The reflex reflectors shall be visible to the driver of a
vehicle at night in clear weather at a distance of at least 150 m (500 feet)

when illuminated by the driving lights of that vehicle.

28, Every trailer shall be equipped at the rear with at least two red
reflex reflectors. These reflex reflectors shall have the shape of an
equilateral triangle with one vertex uppermost and one side horizontal,
and with sides not less than 0.15 m (6 inches) or more than 0,20 m

(8 inches) long; no signal light shall be placed inside the triangle.
These reflex reflectors shall meet the requirements for visibility laid
down in paragraph 27 above. On either side, the outer edge of the
illuminating surface furthest from the trailer's median longitudinal plane
shall not be more than 0.40 m (16 inches) from the extreme outer edge of
the trailer. However, trailers with an over-all width not exceeding
0.80 m (32 inches) may be equipped with only one reflex reflector

if they are coupled to a two-wheeled motor cycle without side-car.
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29. BEvery trailer shall be equipped at the front with two white reflex
reflectors of other than triangular form. These reflex reflectors shall
meet the positioning and visibility requirements laid down in paragraph 27

above.

30. A trailer shall be equipped at the front with two white front position
(side) é%g? if its width exceeds 1.60 m (5 feet 4 inches). The front
position/lights thus prescribed shall be fitted as near as possible to the
extreme outer edges of the trailer and in any case in such a way that the
outer edges of the illuminating surface that is furthest from the trailer's
median longitudinal plane are not more than 0.15 m (6 inches) from these

edges.

3l. With the exception of two-wheeled motor cycles with or without side=-
car, every motor vehicle capable of exceeding 25 km (15 miles) per hour on
level road shall be equipped at the rear with two red stop lights, the
luminous intensity of which is markedly higher than that of the rear position
(side) lights. The same provision shall apply to evéry trailer which is

the last vehicle in a combination of vehicles; no stop light shall, however,
be required on small trailers whose dimensions are such that the stop lights

of the drawing vehicle remain visible,

32, BSubject to the possibility that exemption from all or some of these
obligations may be grantéd in respect of mopeds by Contracting Parties which,
in conformity with Article 54, paragraph 2, of the Convention, have declared

that they treat mopeds as motor cycles:

(a) every two-wheeled motor cycle with or without side-car shall be
equipped with a passing light satisfying the conditions regarding colour

and visibility laid down in paragraph 22 above;

(b) every two-wheeled motor cycle with or without side-car capable of
exceeding 40 km (25 miles) per hour on level road shall be equipped, in
addition to the passing light, with at least one driving light satisfying
the conditions regarding colour and visibility laid down in paragraph 21
above, If such a motor cycle has more than one driving light, these

lights shall be situated as close together as possible;

(¢) a two-wheeled motor cycle with or without side-car shall not be

equipped with more than one passing light and more than two driving lights.
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33. Every two-wheeled motor cycle without side-car may be equipped at the

front with one or two front position (side) lights satisfying the conditions
regarding colour and visibility laid down in paragraph 23 above. If such a
motor cycle has two front position (side) lights, these lights shall be
situated as close together as possible.’ A two-wheeled motor cycle without side-

car shall not be equipped with more than two front position lights.

34. Every two-wheeled motor cycle without side-car shall be equipped at the
rear with one rear position light satisfying the conditions regarding colour

and visibility laid down in paragraph 24 (a) above.

35. Every two-wheeled motor cycle without side-car shall be equipped at the
rear with a reflex reflector satisfying the conditions regarding colour and

visibility laid down in paragraph 27 above.

36. Subject to the possibility for Contracting Parties which, in conformity
with Article 54, paragraph 2, have declared that they treat mopeds as motor
cycles, to exempt two-wheeled mopeds with or without side-cars from this
obligation, every two-wheeled motor cycle with or without side-car shall be

equipped with a stop light conforming to the provisions of paragraph 31 above.

37. Without prejudice to the provisions concerning lights and devices
prescribed for two-wheeled motor cycles without side-car, any side-car
attached to a two-wheeled motor cycle shall be equipped at the front with
a front position (side) light satisfying the conditions regarding colour
and visibility laid down in paragraph 23 above, and at the rear with a
rear position light satisfying the conditions regarding colour and
visibility laid down in paragraph 24 (a) above and with a reflex
reflector satisfying the conditions regarding colour and visibility

laid down in paragraph 27 above. The electrical connexions shall be such
that the front position (side) light and rear position (side} light of the
side-car are switched on at the same time as the rear position (side)
light of the motor cycle. In any case, a side-car may not be equipped with
a driving light or passing light.

38. Motor vehicles with three wheels placed symmetrically in relation to
the vehicle's median longitudinal plane, which are treated as motor

cycles pursuant to Article 1, sub-paragraph (n), of the Convention,

shall be equipped with the devices prescribed in

paragraphs 21, 22, 23, 24 (a), 27 and 31 above. However,
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if the width of such a vehicle does not exceed 1.30 m (4 feet 3 -inches), a
single driving light, and a single passing light are sufficient. The provisions
relating to the distance of the illuminating surface from the outer edge of

the vehicle are not applicable in this case.

39. Every motor vehicle, except a vehicle whose driver can indicate his
changes of direction by arm signals visible to other road-users from all
angles, shall be equipped with fixed direction-indicators with flashing amber
lights, fitted on the vehicle in even numbers and visible by day and by night
to road-users affected by the vehicle's movements. The flashing-frequency

of the light shall be 90 flashes per minute, with a tolerance of + 30.

40. If fog lights are fitted on a motor vehicle other than a two-wheeled
mobtor cycle with or without side-car, they shall be white or selective yellow,
be two in number and be placed in such a way that no point on their
illuminating surface is above the highest point on the illuminating surface
of the passing lights and that, on either side, that point on the
illuninating surface which is furthest from the vehicle's median longitudinal
plane is not more than 0.40 m (16 inches) from the extreme outer edge of the

vehicle.

41. No reversing light shall cause undue dazzle or inconvenience to other
road-users. If a reversing light is fitted on a motor vehicle it shall
emit white, amber or selective yellow light. The device controlling the
light shall be such that the light can be lit only when the reverse gear

is engaged.

42, No lights fitted on a motor wehicle or a trailer, other than direction-
indicator lights, shall be flashing lights, with the exception of those
which are used, in accordance with the domestic legislation of the
Contracting Parties, to mark vehlcles or combinations of vehicles which are
not required to observe the general rules of traffic or whose presence on
the road makes it necessary for other road-users to take special precautions,

in particular vehicles which have priority, convoys of vehicles, vehicles of
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exceptional size? and construction or road maintenance vehicles or
equipment. However, the Contracting Parties may permit or require
certain lights, other than those emitting a red light, to be such that
all or some of them give a flashing signal to indicate that for the time

being the vehicle represents a special danger.
43, For the purposes of the provisions of this Annex:

(a) any combination of two or more lights, whether identical or
not, but having the same function and the same colour, shall be deemed
to be a single light if the projections of their illuminating surfaces
on a vertical plane perpendicular to the vehicle's median longitudinal
plane occupy not less than 50% of the smallest rectangle circumscribing

the projections of the said illuminating surfaces;

(b) a single illuminating surface in the shape of a band shall be
deemed to be two or an even number of lights ignét is placed symmetrically
to the median longitudinal plane of the vehicle, if it extends to within
at least 0.40 m (16 inches) of the extreme outer edge of the vehicle and
if it has a length of at least 0.80 m (32 inches). The illumination of
such a surface shall be provided by at least two light sources placed as
close as possible to its ends. The illuminating surface may consist of
a number of elements so arranged that the projections of the illuminating
surfaces of the different elements on a vertical plane perpendicular to
the median longitudinal plane of the vehicle occupy not less than 50%
of the smallest rectangle circumscribing the projections of the said

illuminating surfaces of the elements,

44, Lights on a given vehicle having the same function and facing in
the same direction, shall be of the same colour, Lights and reflex
reflectors which are of even number shall be placed symmetrically in
relation to the vehicle's median longitudinal plane, except on vehicles
with an asymmetrical external shape., The intensity of the lights in

each pair shall be substantially the same.

45, Lights of different kinds, and, subject to the provisions of other

paragraphs of this Chapter, lights and reflex reflectors, may be grouped
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or incorporated in the same device, provided that each of these lights and

reflectors complies with the applicable provisions of this Annex.

Chapter III
Other requirements

Steering mechanism

46, Every motor vehicle shall be equipped with a strong steering
mechanism which will allow the driver to change the direction of the

vehicle, easily, quickly and surely,

Driving (rear-view) mirror

47. Every motor vehicle other than a two-wheeled motor cycle with or
without side~car shall be equipped with one or more driving (rear—view)
mirrors; the number, dimensions and arrangement of these mirrors shall
be such as to enable the driver to see the traffic to the rear of his

vehicle.

Audible warning device

48, Every motor vehicle shall be equipped with at least one audible
warning device of sufficient power. The sound emitted by the warning
device shall be continuous and uniform, but not strident. Priority

vehicles and public passenger-transport vehicles may have additional audible

warning devices which are not subject to these requirements.

Windscreen-wiper

49, Every motor vehicle having a windscreen of such dimensions and shape
that the driver cannot normally see the road ahead from his driving position
except through the transparent part of the windscreen, shall be equipped
with at least one efficient and strongly built windscreen-wiper in an
appropriate position, the functioning of which does not require constant

action by the driver,

Windscreen-~-washer

50. Every motor vehicle required to be equipped with gt least one windscreen-

wiper shall also be equipped with a windscreen-washer.
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Windscreen and windows

51, On all motor vehicles and on all trailers:

(a) transparent substances forming part of the vehicle's bodywork,
including the windscreen and any interior partition, shall be such that

in case of breakage, the risk of physical injury will be minimized:

(b) the transparent parts of the windscreen shall be made of a
substance whose transparency does not deteriorate; they shall be such
that they do not cause any appreciable distortion of objects seen
through the windscreen, and that, in case of breakage, the driver still

has a sufficiently clear view of the road.

Reversing device

52. Every motor vehicle shall be equipped with a reversing device
controlled from the driving position. This device shall not, however,
be compulsory on motor cycles or on motor vehicles having three wheels
arranged symmetrically in relation to the vehicle's median longitudinal
plane unless their permissible maximum weight exceeds 400 kg (900 1b).

Exhaust silencer

internal combustion .
5%, Every / engine used for propelling a motor vehicle shall be /éf

equipped with an efficient exhaust silencer; this device shall be such
that it cannot be rendered inoperative by the driver from his driving

position,.

Tyres
54. The wheels of motor vehicles and of their trailers shall be fitted
with pneumatic tyres, the state of which shall be such as to ensure
conditions of safety, including adhesion, even on a wet road. This
provision shall not, however, prevent Contracting Parties from
authorizing the use of devices producing results at least equivalent

to those obtained with pneumatic tyres.

Speedometer
55. Every motor vehicle capable of exceeding 40 km (25 miles) per

hour on a level road shall be equipped with a speedometer;
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Contracting Parties may, however, exempt certain categories of motor cycles

and other light vehicles from this requirement.,

Warning device to be carried on motor vehicles

56, When, in accordance with article 23, paragraph 5 of this Convention
and paragraph 6 of Annex 1 thereto certain motor vehicles are required
to carry a device to indicate if necessary, their presence on the

carriageway, this device shall be either:

(a) a signplate consisting of an equilateral triangle with sides
not less than 0.40 m (16 inches) long and a red border not less than
0,05 m (2 inches) wide, and with its interior part either hollow or of
a light colour; the red border shall be illuminated by transparency or
fitted with a reflectorized strip; the signplate shall be such that it

can be stood firmly in a vertical position; or

(b) some other equally effective device prescribed by the

legislation of the country in which the vehicle is registered.

Anti-theft device

57. Every motor vehicle shall be fitted with an anti-theft device by
means of which one of its essential components can be put out of action

or blocked when the vehicle is parked.

Attachment device for light trailers

58. Trailers, other than semi-trailers, which are not equipped with
the automatic brake referred to in paragraph 16 of this Annex, shall
be equipped, in addition to the coupling device, with a secondary
attachment (chain, cable, etc.) which, if the coupling device breaks,
can prevent the drawbar from touching the ground and provide some

residual steering action on the trailer.

General provisions

59. (a) The mechanical parts and equipment of a motor vehicle shall
not, so far as this can possibly be avoided, give rise to any danger of
fire or explosion; nor shall they cause excessive emission of noxious

gases, opaque fumes, smells or noise.

(b) So far as possible, the high tension ignition device of a
motor vehicle shall not cause a perceptible nuisance by excessive

emission of radio interference.
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(¢) Every motor vehicle shall be so constructed that the driver's
field of vision ahead, and to both right and left, is sufficient to

enable him to drive safely.

(d) Motor vehicles and trailers shall, as far as possible, be
so constructed and equipped as to reduce the danger to their occupants
and to other road-users in case of accident. In particular, they shall
have no ornaments or other objects, inside or outside, with unnecessary
projections or ridges which may be dangerous to the occupants or other

road-usSers,

Chapter IV
Exemptions
60. For domestic purposes, Contracting Parties may grant exemptions

from the pfovisions of this Annex in respect of:

(a) motor vehicles and trailers which, by virtue of their design,
cannot exceed a speed of 25 km (15 miles) per hour on a level road or

whose speed is limited by domestic legislation to 25 km per hour;

(b) invalid carriages, i.e. small motor vehicles specially
designed and constructed - and not merely adapted - for use by a
person suffering from some physical defect or disability and normally

used by that person only;

(¢) vehicles used for experiments whose purpose is to keep up

with technical progress and improve road safety;

(d) wvehicles of a special form or type, or which are used for

particular purposes under special conditions.

6l. Contracting Parties may also grant exemptions from the
provisions of this Annex in respect of vehicles which they register

and which may enter international traffic:
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(a) by authorizing the use of the colour amber for the position
(side) lights referred to in paragraphs 23 and 30 of this Ammex and for

the reflex reflectors referred to in paragraph 29 of this Annex;

(b) by authorizing the use of the colour red for those of the
direction-indicator lights referred to in paragraph 39 of this Annex

which are placed at the rear of the vehicle;

(e¢) by authorizing the use of the colour red for those of the
lights referred to in the last sentence of paragraph 42 of this Annex

which are placed at the rear of the vehicle;

(d) as regards the position of lights on special-purpose vehicles
whose external shape is such that the said provisions could not be
observed without the use of mounting devices which could easily be

damaged or torn off;

(e) by authorizing the use of an odd number, greater than two, of

driving lights on motor vehicles it registers; and

(f) as regards trailers,carrying long loads (tree-trunks, pipes
etc,),which are not coupled to the drawing vehicle when in movement, but
merely attached to it by the load.

Chapter V

Transitional provisions

62. Motor vehicles first registered and trailers put into service in

the territory of a Contracting Party before the entry into force of this
Convention or within the two years following such entry into force shall
not be subject to the provisions of this Anmex, provided that they satisfy
the requirements of parts I, II and III of Amnex 6 of the 1949 Convention
on Road Traffic,
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APPENDIX

DEFINITION OF COLOUR FILTERS FOR OBTAINING
THE COLOURS REFERRED TO IN THIS ANNEX
(TRICHROMATIC CO-ORDINATES)

RED : liwit tOWﬁrdS yell;zl/ : vy 8,832
purp 3 2 S .
WHLTE : limit towards blue : x == 0,310
" " yellow s x = 0.500
" " green 2 vy 0.150+0.640x%
" " green B o= 0.440
" " purple H ¥y —=  0.050+0.750x
" " red : y = 0.382
e .
AMBERg/ : limit towards yellowi? 5 y == 0.429
" " red }:/ H ¥ E 0.398
" " white B z = 0.007
SELECTIV?Q/ 1/
YELLOW limit towards red i/ : y === 0.138+0.580x
" " green T/ : y = 1.29%-0.100
" " white : Yy == ~x+0.966
" " spectra}
value ¥ y < -x+0.992

For verifying the colorimetric characteristics of these filters, a
source of white light at a colour temperature of 2854OK (corresponding to
illuminant A of the International Commission on Illumination / CIE/) shall be

used.

;/ In these cases, different limits have been adopted from those
recommended by the CIE since the supply voltages at the
terminals of the lamps with which the lights are fitted
vary very considerably.

2

Applies to the colour of motor vehicle signs hitherto commonly called
"orange" or orange-yellow. Corresponds to a specific part of the "yellow"
zone of the triangle of CIE colours.

j/ Applies only to passing and driving lights. In the particular case of
fog-lights, the selectivity of the colour shall be considered satisfactory
if the purity factor is not less than 0.820, the limit towards white,

y ==-x+0.966, being in that case y === -x+0.940 and y = 0.440,
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ANNEX 6
DOMESTIC DRIVING PERMIT
1. The domestic driving permit shall consist either of a sheet in format
A7 (74 x 105 mm - 2,91 x 4.13 inches), or of a double (148 x 105 mm - 5.82 x
4.13 inches) or triple (222 x 105 mm - 8.78 x 4.13 inches) sheet which can be
folded to that format. The colour shall be pink.

2. The permit shall be printed in the language or languages prescribed by
the authority issuing it or empowered to issue it; it shall, however, bear

the title "Permis de conduire" in French, with or without the same title in

other languages.

3. Handwritten or typed entries made on the permit shall either be in

Latin characters or English cursive script only, or be repeated in that form.

4. Two of the pages of the permit shall conform to model pages Nos. 1 and 2
below. Provided that no changes are made in the definitions of categories

A, B, C, D-and Etgking into7c%g%%%le 41, paragraphj , of this Convention, or
in their reference letters, or in the substance of the items relating to the
identity of the holder of the permit, this provision shall be deemed to be
satisfied even if departures are made from these models in matters of detail.
In particular, domestic driving permits conforming to the model in Annex 9 to
the Convention on Road Traffic done at Geneva on 19 September 1949 shall be

considered as satisfying the provisions of this Annex.

5. It shall be a matter for domestic legislation to determine whether model
page No. 3 shall or shall not be included in the permit and whether the permit
shall contain further entries; if a space is provided to indicate changes of
address, it shall, except on permits conforming to the model in Annex 9 to the

1949 Convention, be at the top of the reverse side of page 3 of the permit.
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MODEL PAGE

No. 1

DRIVING PERMITl/ PERMIS DE CONDUIHEl/

N
e

No.

SUTNAME ccovoesscsoacoososoconsasscsosoassasscsooonssscsosos
Other namesé/...............,..........,..,..........,°,

Dateé/and placeé/of birth tvvvverievoescnnvaccsossoscaans

© 9600000600006 00006D0500S5SC00000006506060G06005000606060a8bO0GCOOCESEEEGOOC

AdQTYesSS ..cceacsecsscoscococasescacsans ceccscascaacacan N

9906008 000000000a300000DbBDOGGE0000GC6 500600660945 e€0004u 860060630060

Photograph
Signature of 35 x 45 mm
holder: 6/ (1.37 x 1.75
inches

Issued DY coceososveconcsssccsosososasosassososnsonnnane
Ab cevoeroonnteoseecectecssconsossacaovevossssancscsranna

Valid untill/.......a..............,..........,g..,...oo

©e©000060¢000b50605 20060005000 0500D000000005 0000600060000 00D00G6 00

Signature, etc,§/
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MODEL PAGE

No. 2

2/

Categories of vehicles for which the permit is valid:

A

Motor cycles

Motor vehicles, other than those in category A,
having a permissible maximum weight not exceeding
3,500 kg (7,700 1b) and not more than eight

seats in addition to the driver's seat

Motor vehicles used for the carriage of goods
and whose permissible maximum weight exceeds
3,500 kg (7,700 1b)

Motor vehicles used for the carriage of passengers
and having more than eight seats in addition to
the driver's seat

Combinations of vehicles of which the drawing
vehicle is in a category or categories for which
the driver is licensed (B and/or C and/or D),
but which are not themselves in that category

or categories
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MODEL PAGE

No. 3

Valid untile Renewed until:

4 000000000000060000060000DGG ceo0o0000000e0

155u€d ON cocosossoconnscnas OIl cssooo00onaa

Valid untils Renewed untils
wovovassossbosoanosesnanns ceccossssosson

15SU€d ON cevccsvvosscscos ON soscesncosna

Valid untils Renewed untils

© 0060002029608 008060600D0GC0O000 9eocac00s000o0 0

15SUEA ON cwsoesossscosccon cecssnscccsoes

Valid untils Renewed until:
6000 0ssocosssacosoneccn0o cevcosbessoana

issued ON cevcsosoocssosce ON ocecovcosanss

Valia untils Renewed until:

©060500066006060006a00000000¢0 6 o080 000000008 0

issued ON cevocvososccscsna ON ssevsscnovos
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S

On models with one fold (if so folded that the front page is not a
model page) and on models with two folds, this entry may be placed on
the front page.

Enter the State's name or distinguishing sign, as defined in Annex 3
to this Convention. Note 1 above applies to this box also.

Father'!s or husband's name may be inserted here.

If date of birth is unknown, state approximate age on date of issue
of permit.

If place of birth is unknown, leave blank.

"Or thumbprint". The signature or thumbprint, and the space for them,
may be omitted,

This entry is optional on permits including model page No.3.

Signature and/or seal or stamp of the authority issuing the permit or
of the association empowered to do so. On folded models with one
fold (if so folded that the front page is not a model page) and on
models with two folds, the seal or stamp may be placed on the front

page.

Seal or stamp of the authority issuing the permit and, if required,

the date when the seal or stamp was affixed. This seal or stamp shall
be affixed in the right-hand column on model page No.2, beside the
definitions of the categories of vehicles, and only opposite those for
which the permit is valid; the same provisions shall apply in the

case of the information concerning renewals to be recorded in the right-
hznd column on model page No.3.

Contracting Parties may, instead of affixing a seal or stamp in
the right-hand column on model page No.2, enter under a new item 8:
"Categories", on model page No.l, the letter or letters for the
category or categories for which the driving permit is valid and an
asterisk for each category for which the permit is not valid (for
- HHFE
example: "8. Categories A, B ").

Space reserved for other categories of vehicles as defined by domestic
legislation,
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l;/ Space for additional remarks, if any, by the competent authorities
of the issuing State, including restrictive conditions of use (for
example, "Must wear corrective lenses", "Valid only for driving
vehicle No...", "Vehicle must be equipped to be driven by a one-
legged person"). In the case provided for in the second sub-
paragraph of note 9 above, these additional remarks should
preferably be entered on model page No.l.

Other remarks may be entered on pages other than model pages.
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ANNEX 7
INTERNATIONAL DRIVING PERMIT

1. The permit shall be a booklet in format A 6 (148 x 105 mm, 5.82 x
4.13 inches), The cover shall be grey and the inside pages white.

2, The outside and inside of the front cover shall conform, respectively,
to model pages Nos.l and 2 below; they shall be printed in the national A
language, or in at least one of the national languages, of the issuing
State. The last two inside pages shall be facing pages conforming to
model No.3 below; they shall be printed in French. The inside pages
preceding these two pages shall repeat the first of them in several

languages, which must include English, Russian and Spanish.,

3 Handwritten or typed entries made on the permit shall be in Latin

characters or in English cursive script.

4. Contracting Parties issuing or authorizing the issuance of
international driving permits of which the cover is printéd in a

language other than English, French, Russian or Spanish shall communicate
to the Secretary-General of the United Nations the translation into that

language of the text of model page No.3 below.
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Model page No, 1

(Outside of front cover)

International Motor Traffic
INTERNATIONAL DRIVING PERMIT
Noe coes

Convention on Road Traffic of & November 1968
Valid until eeeeecocoocas vecessensssnsccssenssens 2/
Issued DY cccecoscccoscccescoosscessscosascssason
At ooccoocvcooncscsncasossossossosnsesosnsscnsos

Date coosccsoccccccocacsoosascesncoanosasosaassasae

Number of domestic driving permit sececsceccscscs

4/ N V4

Name of the issuing State and its distinguishing sign as defined in
Annex 3.

Three years after the date of issue or the date of expiry of the
domestic driving permit, whichever is earlier.,

Signature of the authority or association issuing the permit.,

Seal or stamp of the authority or association issuing the permit.
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Model page No., 2

(Inside of front cover)

This permit is not valid for the
territory of seeeeecsoacoccscosccscoscsaconssscssssse 1/

It is valid for the territories of all the other
Contracting Parties, The categories of vehicles for the
driving of which it is valid are stated at the end of the
booklet,

This permit shall in no way affect the obligation of
the holder to conform sirictly to the laws and regulations
relating to residence and to the exercise of a profession
in each State through which he travels. In particular,
it shall cease to be valid in a State if its holder
establishes his normal residence there,

Enter here the name of the Contracting party in which the
holder is normally resident.

Space reserved for a list of the States which are Contracting
Parties (optional),
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Model No. 3
Left~hand page

PARTICULARS CONCERNING THE DRIVER Surname 1.
Other namesl/ 24

Place of birthg/ 3.

Date of birthé/ 4,

Home address 5e

CATEGORIES OF VEHICLES FOR WHICH THE PERMIT IS VALID

Motor cycles A

Motor vehicles, other than those in category A, having a permissible
maximum weight not exceeding 3,500 kg (7,700 1b) and not more than B
eight seats in addition to the driver's seat.

Motor vehicles used for the carriage of goods and whose permissible
maximum weight exceeds 3,500 kg (7,700 1b).

Motor vehicles used for the carriage of passengers and having more
than eight seats in addition to the driver's seat.

Combinations of vehicles of which the drawing vehicle is in a
category or categories for which the driver is licensed (B and/or C and/or B
D), but which are not themselves in that category or categories.

RESTRICTIVE CONDITIONS OF USEE/

©00800000¢006004000000803000600800000800800C00C0NADCNN0C0O00QC0D00000000000600000060800000000
© 6000080000068 60000000060000000000000900008§0000P0S00000000000800000000000BG00000000S
MO0 000O0O00000600000000C0SS800000008000000000600000000000600d080000006000000°0000000006006000
0000000000000 06006Re00000Q3000000000000080000000000900000000000000080000G000C00000A000CQD0
0000090000000 000C0000C00%0000¢060606090000CQ0000000O00CG0CE00200C0000609000000838e0000CCQ060C0CEOED
oonocoaaoovn.u.ooool!odooccoaeooocnboteuliooco;aocna.llnclo.--.oo..oe.oooooe.o.eeo

000”0 000000000000200608008H000B0RO0O000000000000000000C00006000000000000000000000000000C0

Father's or husband's name may be inserted here.

If the place of birth is unknown, leave blank.

If date of birth is unknown, state approximate age on date of issue of permit.
Seal or stamp of the authority or association issuing the permit. This seal
or stamp shall be affixed against categories, A, B, C, D and E only if the
holder is licensed to drive vehicles in the category in question.

ECUNN
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Model No., 3
Right-hand page

lo Q0000000000000 0000000000D00G60600000000600008@C000000CC00000000000050080GCOC0LO0OD
20 00000000000 0C00C000B00000000000000C00000C00000000000C800000D0CORIOOGGO0ORCAB00O0OGOCOO
30 ©006000D00006060000000800660606000600060008000C000000000CG0000000000000G6OOCOCG60000GDHGO
4n 8000000000000 0C0O0D000S000000000000CV0LPO0000C00000000000C0C00000B00000000C0O0000OCO0GO
50 ©O0DO0LOOODOOO0LO0GODROODOOOBV000000000000C0C00000AVG00000V00000000V0O000000QACO000C000CC0 OO
/
£,

C//é/ Photograph

a &)

- X 6
4/ Signature of holder—/ ©0000000060000000600000000000600000006a

N
DISQUALIFICATIONS:

The holder is deprived of the right to drive in the
territory Of coosocscoccccocnscs l/ until 96 000000000000000000000C000000VO0O0D0GO00OCD

At cocvocovccscoocacoscosoeoonoo ON ococoosoosnooscoosoooo

TN
000000000 QCOOOD0CO 0000 §/ K_B_/

The holder is deprived of the right to drive in the
£erritory Of eevoccosscsscsccss 1/ UNEIL cacoscoosascscsosoccosasoosacscacsassosns

At 6060200000000 008C0000090000000 ON ococoevoccccconccoonocos

2000080000030 CGCCG000 8[ 8[

For example, "Must wear corrective lenses", "Valid only for driving
vehicle No. «..", "Vehicle must be equipped to be driven by a one-

legged person'.

Or thumbprint.

Name of State.

Signature and seal or stamp of the authority which has invalidated the
permit in its territory. If the spaces provided for disqualifications on
this page have already been used, any further disqualifications should be
entered overleaf,

&

SN
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CONVENTION SUR LA CIRCULATION ROUTIéRE

Les Parties contractantes,

Désireuses de faciliter la circulation routiére internationale et
d'accroitre la sécurité sur les routes gr8ce & 1'adoption de régles

uniformes de circulation,

Sont convenues des dispositions sulvantes

Chapitre premier
GENBRALITES

Article premier

Définitions
Pour 1'application des dispositions de la présente Convention, les

termes ci-aprés auront le sens qui leur est donné dans le présent

article :

a) le terme "législation nationale" d'une Partie contractante
désigne l'ensemble des lois et réglements nationaux ou locaux en vigueur

sur le territoire de cette Partie contractante;

g) un véhicule est dit en "ciwrculation internationale" sur le
territoire d'un Etat lorsque :
i) il appartient & une personne physique ou morale qui a sa
résidence normale hors de cet Etat;
ii) il n'est pas immatriculé dans cet Etaty
iii) et 11 y est temporairement importé;
toute Partie contraétante restant libre, toutefois, de refuser de consi-
dérer comme étant en "circulation internationale" tout vdhicule qui
serait resté sur son territoire pendant plus d'un an sans une interrup-
tion importante, dont cette Partie contractante peut fixer la durée.
Un ensemble de véhicules est dit en "circulation internationale"

8i 1'un au moins des véhicules gui le composent répond & la définition.



/
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g) le terme "agglomération' désigne un espace qui comprend des
immeubles bAtis et dont les entrées et les sorties sont spéoialement
désignées comme telles, ou qui est défini de quelque autre maniére dans

la législation nationale;

g) le terme "route" désigne toute l'emprise de tout chemin ou

rue ouvert & la circulation publique;

g) le terme "chaussée" désigne la partie de la route normalement
utilisée pour la circulation des véhicules; une route peut comporter
plusieurs chaussées nettement séparées 1'une de 1'autre, notamment par

un terre-plein central ou une différence de niveaus

o o . . /une/ .
£) sur les chaussées ou une voie latérale ou piste ou des voies

. des . s . . . oy s
) ~dwm\laterales ou’pistes sont réservées & la circulation de certains véhicules,

le terme '"bord de la chaussée" désigne, pour les autres usagers de la

route, le bord du reste de la chaussée;

g) le terme "voie" désigne l%une quelconque des bandes.longitu-
dinales, matérialisées ou non par des marques routiéres longitudinales,
mais ayant une largeur suffisante pour permettre 1'écoulement d'une file
d'automobiles autres que des motocycles, en lesquelles peut &tre subdi-

visée la chaussée;

Q) le terme "intersection'" désigne toute croisée a niveau,
jonction ou bifurcation de routes, y compris les places formées par de

telles croisées, jonctions ou bifurcations;

i) le terme "passage & niveau'" désigne tout croisement & niveau
d'une route et d'une voie de chemin de fer ou de tramway & plate-forme

indépendante;

1) le terme "autoroute" désigne une route qui est spécialement
congue et construite pour la circulation automobile, qui ne dessert pas
les propriétés riveraines et qui :

i) sauf en des points singuliers ou & titre temporaire,
comporte, pour les deux seng de la circulation, des chaussées distinctes
séparées l'une de l'autre par une bande de terrain non destinde & la

circulation ou, exceptionnellement, par d'autres moyens;



ii) ne croise a niveau ni route, ni voie de chemin de fer ou
de tramway, ni chemin pour la circulation de piétons;

iii) est spécialement signalée comme étant une autoroute;

k) un véhicule est dit
i) "3 1'arrdt", lorsqu'il est immobilisé pendant le temps
nécessaire pour prendre ou déposer des personnes ou charger ou décharger
des chosess
ii) "en stationnement", lorsqu'il est immobilisé pour une
raison autre gque la nécessité d'éviter un conflit avec un autre usager
de la route ou un obstacle ou d'obéir aux prescriptions de la réglemen—
tation de la circulation et que son immobilisation ne se limite pas au
temps nécessaire pour prendre ou déposer des personnes ou des choses.
Les Parties contractantes pourront, toutefois, considérer comme
"3 l'arrét'" les véhicules immobilisés dans les conditions définies &
1'alinéa ii) ci-dessus si la durée de 1'immobilisation n'excéde pas une
limite de temps fixée par la législation nationale et considérer comme
"en stationnement' les véhicules immobilisés dans les conditions définies
4 1'alinéa i) ci-dessus si la durée de 1'immobilisation excéde une limite

fixée par la législztion nationaley

l) le terme "cycle" désigne tout véhicule qui a deux roues au
moins et qui est propulsé exclusivement par 1'énergie musculzire des
personnes se trouvant sur ce véhicule, notamment & l'aide de pédales

ou de manivelles;

m) le terme "cyclomoteur" désigne tout véhicule & deux ou trois
roues qui est pourvu d'un moteur thermique de propulsion de cylindrée au
plus égale & 50 cm3 (3,05 pouces cubes) et dont la limite de vitesse,
par construction, n'excéde pas 50 km (30 milles) & 1'heure. Les Parties
contractantes peuvent, toutefois, ne pas considérer comme cyclomoteurs,
au regard de leur législation nationale, les engins qui n'ont pas les
caractéristiques des cycles gquant & leurs possibilités d'emploi, notam-
ment la caractéristique de pouvoir &tre mus par des pédales, ou dﬁnt la
vitesse maximale, par construction, le poids ou certaines caractéristiques

du moteur excédent des limites données. Rien dans la présente définition



ne saurait étre interprété comme empéchant les Parties contractantes
d'assimiler complétement les cyclomoteurs aux cycles pour lfapplication
des prescriptions de leur législation nationale sur la circulation

routiére;

3) le terme "motocycle' désigne tout véhicule & deux roues, avec
ou sans side~car, pourvu d'un moteur de propulsion. Les Parties contrac-
tantes peuvent, dans leur législation nationale, assimiler aux motocycles
les véhicules & trois roues dont le poids & vide n'excéde pas 400 kg
(900 livres). Le terme "motocycle” n'englobe pas les cyclomoteurs;
toutefois, les Parties contractantes peuvent, & condition de faire une
déclaration & cet effet, conformément au paragraphe 2 de 1l'article 54
de la présente Convention, assimiler les cyclomoteurs aux.motocycles

pour 1'application de la Convention;

9) le terme '"véhicule & moteur" désigne, & 1l'exception des cyclo-
moteurs sur le territoire des Parties contractantes qui ne les ont pas
assimilés aux motocycles et & l'exception des véhicules qui se déplacent
sur rails, tout véhicule pourvu d'un moteur de propulsion et circulant
sur route par ses moyens propres;

2) le terme "automobile" désigne ceux des véhicules & moteur qui
servent normalement au transport sur route de personnes ou de choses ou
4 la traction sur route de véhicules utilisés pour le transport de
personnes ou de choses. Ce terme englobe les trolleybus, cfest-a-dire
les véhicules reliés & une ligne électrique et ne circulant pas sur
rails, Il n'englobe pas les véhicules, tels que les tracteurs agricoles,
dont l'utilisation pour le transport sur route de personnes ou de choses
ou la traction sur route de véhicules utilisés pour le transport de

ersonnes ou de choses n'est qu'accessoire;
9

g) le terme "remorque" désigne tout véhicule destiné & &ire

attelé & un véhicule & moteur; ce terme englobe les semi-remorgques;

E) le terme'"semi-remorque" désigne toute remorque destinée & 8&tre
accouplée & une automobile de telle maniére gqu'elle repose en partie sur
celle-ci et qu'une partie appréciable de son poids et du poids de son

chargement soit supportée par ladite automobile;



g) le terme "remorgue légére' désigne toute remorque dont le

poids maximal autorisé n'excéde pas 750 kg (1 650 livres);

t) le terme 'ensemble de véhicules' désigne des véhicules couplés

qui participent & la circulation voutiére comme une unité;

u) le terme "véhicule articulé" désigne l'ensemble de véhicules
constitué par une automobile et une semi-remorque accouplée a cette

automobile;

z) le terme '"conducteur" désigne toute personne qui assume la
direction d'un véhicule, automobile ou autre (cycle compris), ou qui,
sur une route, guide des bestiaux, isolés ou en troupeaux, ou des ani-

maux de trait, de charge ou de selle;

ﬂ) le terme "poids maximal autorisé'" désigne le poids maximal du
véhicule chargé, déclaré admissible par 1l'autorité compétente de 1'Etat

dans lequel le véhicule est immatriculé;

5) le terme "poids & vide" désigne le poids du véhicule sans équi-
page, passagers, ni chargement, mais avec son plein de carburant et son

outillage normal de bord;

l) le terme '"poids en charge" désigne le poids effectif du véhi-

cule tel qu'il est chargé, 1l'équirage et les passagers restant & bord;

g) les termes "sens de la circulation" et "correspondant au sens
de la circulation" désignent la droite lorsque, d'aprés la législation
nationale, le conducteur d'un véhicule doit croiser un autre véhicule
en laissant ce véhicule & sa gauche; ils désignent la gauche dans le

cas contraires

gg) 1'obligation pour le conducteur d'un véhicule de "céder le
passage" & dfautres véhicules signifie que ce conducteur ne doit pas
continuer sa marche ou sa manoeuvre ou la reprendre si cela risque
d'obliger les conducteurs d'autres véhicules & modifier brusquement

la direction ou la vitesse deleurs véhicules.



Article 2

Annexes de la Convention

Les annexes de la présente Convention, savoir

l'annexe 1 ¢ Dérogations & l'obligation d'admettre en circulation

internationale les automobiles et les remorques,

1'annexe 2 3 Numéro d'immatriculation des automobiles et des

remorques en circulation internationale,

l'annexe 3 : Signe distinctif des automobiles et des remorques en

circulation internationale,

1'annexe 4 : Marques d'identification des automobiles et des

remorques en circulation internationale,

1l'annexe 5 3 Conditions pechniques relatives aux automobiles et aux
remorques,

l'annexe 6 ¢ Permis national de conduire, et

l'annexe 7 ¢ Permis international de conduire,

font partie intégrante de la présente Convention.

Article 3

Obligations des Parties contractantes

1. E) Les Parties contractantes prendront les mesures appropriées pour
que les regles de circulation en vigueur sur leur territoire soient, quant
a4 leur substance, en conformité avec les dispositions du chapitre II de la
présente Convention. A condition qu'elles ne soient sur aucun point incom-
patibles avec lesdites dispositions @
i) ces régles peuvent ne pas reprendre celles de ces disposi-

tions qui s'appliquent-d des situations ne se présentant pas sur le terri-
toire des Parties contractantes en cause;

ii) ces régles peuvent contenir des dispositions non prévues a

ce chapitre II.

E) Les dispositions du présent paragraphe n'obligent pas les
Parties contractantes 4 prévoir des sanctions pénales pour toute violation

des dispositions du chapitre II reprises dans leurs régles de circulation.



20 g) Les Parties contractantes prendront également les mesures
appropriées pour que les régles en vigueur sur leur territoire concer-
nant les conditions techniques & remplir par les automobiles et les
remorques soient en conformité avec les dispositions de l'annexe 5 de

la présente Convention; & condition de n'@tre sur aucun point contraires
aux principes de sécurité régissant lesdites dispositions, ces régles
peuvent contenir des dispositions non prévues & ladite annexe. Elles
prendront, en outre, les mesures appropriées pour que les automobiles et
remorques immatriculées sur leur territoire soient en conformité avec
les dispositions de 1'annexe 5 lorsqu'elles s'engageront dans la circu-

lation internationale.

3) Les dispositions du présent paragraphe n'imposent aucune obli-
gation aux Parties contractantes en ce qul concerne les régles en vigueur
sur leur territoire pour les conditions techniques a4 remplir par les
véhicules & moteur qui ne sont pas des automobiles au sens de la

présente Convention.

3. Sous réserve des dérogations prévues & l'annexe 1 de la présente
Convention, les Parties contractantes seront tenues d'ddmettre sur leur
territoire en circulation internationale les automobiles et les remorques
remplissant les conditions définies par le chapitre III de la présente
Convention et dont les conducteurs remplissent les conditions définies
par le chapitre IV; elles seront tenues de reconnalitre aussi les certi-
ficats d'immatriculation délivrés conformément aux dispositions du
chapitre III comme attestant, jusqu'a preuve du contraire, que les véhi-
cules qui en font 1l'objet remplissent les conditions définies audit

chapitre III.

4. Les mesures gqu'ont prises, ou que prendront les Parties contractantes,
soit unilatéralement, soit par voie d'accords bilatéraux ou multilatéraux,
pour admettre sur leur territoire en circulation internationale des auto-
mobiles et des remorques qui ne remplissent pas toutes les conditions
définies au chapitre III de la présente Convention et pour reconnaitre,

en dehors des cas prévus au chapitre IV, la validité sur leur territoire
de permis délivrés par une autre Partie contractante, seront considérées

comme conformes & l'objet de la présente Convention.
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5a Les Parties contractantes seront tenues d'admettre en circulation
internationale sur leur territoire les cycles et les cyclomoteurs remplis-—
sant les conditions techniques définies au chapitre V de la présente
Convention et dont le conducteur a sa résidence normale sur le territoire
d'une autre Partie contractante. Aucune Partie contractante ne pourra
exiger que les conducteurs de cycles ou de cyclomoteurs en circulation
internationale soient titulaires d'un permis de conduire; toutefois, les
Parties contractantes qui auront, conformément au paragraphe 2 de
ltarticle 54 de la présente Convention, fait une déclaration assimilant
les cyclomoteurs aux motocycles pourront exiger un permis de conduire

des conducteurs de c¢yclomoteurs en circulation internationale.

6. Les Parties contractantes s'engagent & communiquer a toute Partie
contractante qui les leur demandera les renseignements propres & établir
1'identité de la personne au nom de gqui une automobile, ou une remorque
attelée & une automobile, est immatriculée sur leur territoire lorsgue
la demande présentée indique que ce véhicule a été impliqué dans un acci-

dent sur le territoire de la Partie contractante demanderesse.

7. Les mesures qu'ont prises, ou prendront, les Parties contractantes,
soit unilatéralement, soit par voie d'accords bilatéraux ou multilaté~
raux, pour faciliter la circulation routidre internationale par la simpli-
fication des formalités de douane, de police et de santé et des autres
formalités du m8me genre, aiasi que les mesures prises pour faire coinci-
der les compétences et les heures d'ouverturs des bureaux et des postes

de douane & un méme point frontidre, seront considérées comme conformes

a 1l'objet de la présente Convention.

8. Les dispositions des paragraphes 3, 5 et 7 du présent article ne
font pas obstaclz au droit de chaque Partie contractante de subordonner
1'admission sur son territoire, en circulation internationales, des auto-
mobiles, des remorques, des cycles et des cyclomoteurs, ainsi gue de
leurs conducteurs et de leurs occupants, & sa réglementation des trans-

ports commerciaux de voyageurs et de marchandises, & sa réglementation

27

en matiére d'assurance de la responsabilité civile des conducteurs et
une .
sa réglementation en matiére de douane, ainsi que, d' fagdn générale, a

ses réglementations dans lss domaines autres que la circulation routiére.



Article 4
Signalisation
Les Parties contractantes A la présente Convention qui ne seraient
pas Partiss contractantes & la Convention sur la signalisation routigre
ouverte & la signature & Vienne lz méme jour jue la présente Convention

s'engagent 3

g) 4 ce que tous les signaux routiers, signaux lumineux de
circulation et marques routisres mis en place sur son territoire consti-

tuent un systeme cohérent;

b) 4 ce que l2 nombre des types de signaux soit limité et que les
signaux ne soient implantés qu'aux endroits ol leur présence est jugée

utiles

. ' /d'avertissement/ o ‘
g) a ce que les signaux de danger soient implantés 4 une distance

suffisante des obstacles pour annoncer efficacement ceux—ci aux

conducteurs;

d) et a faire en sorte gqu'il soit interdit :

i) de faire figurer sur un signal, sur son support ou sur
toute autre installation servant & régler la circulation quoi que ce soit
qui ne se rattache pas & l'objet de ce signal ou de cette installation;
toutefois, lorsque les Parties contractantes ou leurs subdivisions auto-
risent une association sans but lucratif & implanter les signaux d'indi-
cation, elles peuvent permettre que l'embléme de cette association figure
sur le signal ou sur son support, & condition que la comprdhension du
signal n'en soit pas rendue moins aisée;

i) de mettre en place des panneaux, affiches, marques ou
installations gqui risquent soit d'&tre confondus avec des signaux ou
d'autres installations servant & régler la circulation, soit d'en rZduire
la visibilité ou l'efficacité, soit d'éblouir les usagers de la route ou

de distraire leur attention de fagon dangereuse pour la sécurité de la

circulation.



Chapitre II
RﬁGLES APPLICABLES A LA CIRCULATION ROUTIERE

Articls 5

Valeur de la signalisation

1. Les usagers de la route doivent, méme si les prescriptions en cause
semblent en contradiction avec d'autres régles de circulation, se confor-
mer aux prescriptions indiguées par les signaux routiers, les signaux

lumineux de circulation ou less marques routiéres.

2. Les prescriptions indigquées par les signaux lumineux de circulation
prévalent sur celles qui sont indiquées par les signaux routiers réglemen-

tant la priorité.

Article 6

Injonctions données par les agents réglant la circulation

1. Les agents réglant la circulation seront facilement reconnaissables

et visibles & distance, de nuit comme de jour.

2. Les usagers de la route sont tenus d'obtempérer immédiatement &

toute injonction des agents réglant la circulation,

3. I1 est recommandé que les législations nationales prévoient gue sont

notamment considérés comme injonctions des agents rdglant la circulation:

a) le bras levé verticalemant; ce geste signifie "attention,
arrét" pour tous les usagers de la route, sauf pour les conducteurs qui
ne pourraient plus s'arrvéter dans des conditions de sécurité suffisantes;
de plus, si ce geste est fait & une intersection, il n'impose pas 1l'arrét

aux conducteurs déja engagés dans 1'intersection;

3) le bras ou les bras tendus horizontalement; ce geste signifie
"arrét" pour tous les usagers de la route qui viennent, quel gue soit le
sens de lsur marche, de directions coupant celle qui est indiquée par le
ou les bras tendus; aprés avoir fait ce geste, l'agent réglant la civcu~
lation pourra abaisser le bras ou lss bras; pour les conducteurs se trou-
vant en face de l'agent ou derridre lui, ce geste signifie égalément

"arrét";

- 10 -



<) le balancement d'un feu rouge; ce geste signifie "arrét"

.

pour les usagers de la route vers lesjyuels les feu est dirigé.

4. Les injonctions des agents réglant la circulation prévalent sur
les prescriptions indiguées par les signaux routiers, les signaux lumi-
neux de circulation ou les marques routiéres, ainsi que sur les reglss

de circulation.

Article 7

Régles générales

1. Les usagers de la route doivent éviter tout comportement susceptible
de constituer un danger ou un obstacle pour la circulation, de mettre en
danger des personnes ou de causer un dommage & des propridtés publigues

ou privées.,

2. I1 est recommandé que les législations nationales prévoient que les
usagers de la route doivent éviter de géner la circulation ou de risguer
de la rendre dangereuse en jetant, déposant ou abandonnant sur la route
des objets ou matisres ou en créant quelque autre obstacle sur la route.
Les usagers de la routs guli n'ont pu ainsi 3viter de crder un obstacle
ou un danger doivent prendre les mesures nécessaires pour le faire dis-
paraitre le plus tdt possible et, s'ils ne peuvent le faire disparaltre

immédiatement; pour le signaler aux autres usagers de la route.

Article 8
Conducteurs
1. Tout véhicule en mouvement ou tout ensemble de védhicules en mou~

vement doit avoir un conducteur.

2. Il est recommandé que les législations nationales prévoient guse
les bdtes de charge, les b&tes de trait ou de selle et, sauf éventuel-
lement dans les zones spidcialement signalées & l'entrée, les bestiaux

isolés ou en troupeaux doivent avoir un conducteur.

3. Tout conducteur doit posséder les qualités physigues et psychiques

nécessaires et &tre en état physique et mental de conduire.

- 11 -



4. Tout conducteur de véhicule & moteur doit avoir les connaissances
et l'habiletd nécessaires & la conduite du véhicule; cette disposition
ne fait pas obstacle, toutefois, & l'apprentissage de la conduite selon

la législation nationale.

Se Tout conducteur doit constamment avoir le contrdle de son véhicule

ou pouvoir guider ses animaux.

Article 9

Troupeaux

Il est recommandé que les législations nationales prévoient que,
sauf dérogation accordée pour faciliter les migrations, les troupeaux
soient fractionnés en trongons de longueur modérie et séparés lss uns
des autres par des intervalles suffisamment grands pour la commodité de

la circulation.

Article 10

Place sur la chaussée

1. Le sens de la circulation doit &tre le méme sur toutes les routes
d'un Btat, réserve faite, le cas échéant, des routes servant exclusi-

vement ou principalement au transit entre deux autres Etats.

2, Les animaux circulant sur la chaussée doivent &tre maintenus, dans
toute la mesure du possible, pres du bord de la chaussée correspondant au

sens de la circulation.

3, Sans préjudice des dispositions contraires du paragraphe 1 de
1'article 7, du paragraphe 6 de l'article 11 et des autres dispositions
contraires de la présente Convention, tout conducteur de véhicule doit,
autant que le lui permettent les circonstances, maintenir son véhicule
prés du bord de la chaussde correspoundant au sens de la circulation. Les
Parties contractantes ou leurs subdivisions peuvent toutefois prescrire
des régles plus précises concernant la place sur la chaussée des véhicules

affectés au transport de marchandises.



4. Lorsqu'une route comporte deux ou trois chaussées, aucun conducteur

ne doit emprunter la chaussée située du cdté opposé & celuil correspondant

au sens de la circulation.

5. g) 3ur les chaussées ou la circulation se fait dans lz2s deux sens
et qui comportent quatre voies au moins, aucun conducteur ne doit emprunter
les voies situédes tout entiéres sur la moitié de la chaussée opposée au

cd0té correspondant au sens de la circulation.

E) Sur les chaussées ou la circulation se fait dans les deux sens
et qui comportent trois voies; aucun conducteur ne doit emprunter la voie

située au bord de la chaussée opposé & celul correspondant au sens de la

circulation.

Article 11

Dépassement et circulation en files

1. g) Le dépassement doit se faire par le ¢dté opposé & celul corres—

pondant au sens de la circulation.

E) Toutefolis, le dépassement doit se faire par le cdté corres-
pondant au sens de la circulation dans le cas ou le conducteur & dépasser,
aprés avoir indiqué son intention de se diriger du cdté opposé & celui
correspondant au sens de la circulation, a porté son véhicule ou ses
animaux vers ce cd0té de la chaussée en vue soit de tourner de ce c8té
pour emprunter une autre route ou entrer dans une propriété riveraine,

soit de s'arréter de ce ciOté.

2 Avant de dépasser, tout conducteur doit, sans préjudice des dispo-
sitions du paragraphe 1 de l'article T et de celles de 1l'article 14 de

la présente Convention, s'assurer :

g) qu'aucun conducteur qui le suit n'a commencé une manoeuvre

pour le dépasser;

b ue celui qui le précéde sur la médme voie n'a pas signalé son
2 gn

intention de dépasser un tiers;

3) que la voie qu'il va emprunter est libre sur une distance suf-

fisante pour que, compte tenu de la différence entre la vitesse de son

- 13 -



/ véhicule au cours de la manoeuvre et celle des usagers de la route 3

i » . a.s Y - ~
ZQ 7 )depasser, sa manoeuvre ne s0it ge nature a mettre en danger ou a4 géner

'

la circulation venant en sens inverse;

g) et que, sauf s'il emprunte une voie interdite & la circulation
venant en sens inverse, il pourra, sans inconvénient pour 1'usager ou
les usagers de la route dépassés, regagner la place prescrite au para-

graphe 3 de l'article 10 de la présente Convention.

3. Conformément aux dispositions du paragraphe 2 du présent article,
est en particulier interdit sur les chaussées ol la circulation se fait
dans les deux sens le dépassement & l'approche du sommet d'une clte et,

-

lorsque la visibilité est insuffisante, dans les virages, & moins qu'il
n'existe & ces endroits des voies matérialisées par des marques routiéres
longitudinales et que le dépassement ne s'effectue sand sortir de celles
de ces voies que les margques interdisent & la circulation venant en

sens lnverse;

4. Pendant gu'il dépasse, tout conducteur doit s'écarter de l'usager
ou des usagers de la route dépassés de fagon & laisser libre une distance

latérale suffisante.

5. a) Sur les chaussées ayant au moins deux voies réservées i la cir—
culation dans le sens qu'il suit, un conducteur qui serait amené a
entreprendre une nouvelle manoeuvre de dépassement aussitdt ou peu aprés
avoir regagné la place prescrite par le paragraphe 3‘de 1'article 10 de
la présente Convention peut, pour effectuer cette manoeuvre et & condi-
tion de s'assurer gue cela n'apporte pas de géne notable & des conduc-
teurs de véhiqules plus rapides survenant derriére le sien, rester sur

I
la voie qu'il a empruntée pour le premier dépassement.

3) Les Parties contractantes ou leurs subdivisions peuvent,
toutefois, ne pas rendre applicables les dispositions du ﬁrésent para-
graphe aux conducteurs de cycles, de cyclomoteurs, de motocycles et de
véhicules qui ne sont pas des automobiles au sens de la présente
Convention, ainsi qu'aux conducteurs d'automobiles dont le poids maximal
autorisé excdde 3 500 kg (7 700 livres) ou dont la vitesse par construc-

tion ne peut excéder 40 km (25 milles) a 1l'heurs.
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6. Lorsque les dispositions du paragraphe 5 g) du présent article sqnt
applicables et gque la densité de la circulation est telle gque lss véhi-
cules, non seulement occupent toute la largeur de la chaussée riéservée a
leur sens de circulation, mais encore ne circulent qu'ad une vitesse
dépendant de la vitesse du véhicule qui les précéde dans la file qu'ils

suivent

3) sans préjudice des dispositions du paragraphe 9 du présent
article, le fait que les véhicules d'une file circulent plus vite que
les véhicules d'une autre file n'est pas considéré comme un dépassement

au sens du présent articlej;

2) un conducteur ne se trouvant pas sur la voie la plus rappro-
chée du bord de la chaussée correspondant au sens de la circulation doit
ne changer de file que pour se préparer & tourner & droite ou & gauche
ou & stationner, réserve faite des changements de vole opérés par les
conducteurs conformément & la législation nationale qui résulterait de

1'application des dispositions du paragraphe 5 E) du présent article.

T Dans les circulations en file décrites aux paragraphes 5 et 6 du
présent article, il est interdit aux conducteurs, lorsque les voies
sont délimitées sur la chaussée par des marques loagitudinales, de cir-

culer en chevauchant ces marques.

8. Sans préjudice des dispositions du paragraprhe 2 du présent article
et d'autres restrictions que les Parties contractantes ou leurs subdi~-
visions pourront énoncer en ce qui concerne le dépassement aux inter-—
sections et aux passages & niveau, aucun conducteur de véhicule ne doit
dépasser un véhicule autre gu'un cycle & deux roues, un cyclomoteur a

~

deux roues ou un motocycle & deux roues sans side-car

3) immédiatement avant et dans une intersection autre gqu'un
carrefour & sens giratoire, sauf
i) dans le cas prévu au paragraphe 1 E) du présent article;
ii) dans le cas ou la route oli a lieu le dépassement béné-
ficie de la priorité & 1l'intersection;
iii) dans le cas ol la circulation est réglée & l'intersection

par un agent de la circulation ou par des signaux lumineux de circulation;
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3) immédiatement avant et sur des passages & niveau non munis de
barriéres ni de demi-barriéres, les Parties contractantes ou leurs
subdivisions pouvant, toutefois, permettre ce dépassement aux passages
a4 niveau ou la circulation routiére est réglée par des signaux lumineux
de circulation comportant un signal positif qui donne aux véhicules

1'autorisation de passer.

9, Un véhicule ne doit dépasser un autre véhicule s'approchant d'un
passage pour piétons, délimité par des marques sur la chaussée ou signa-
1é comme tel, ou arrété i 1'aplomb de celui-ci, qu'ad allure suffisam-
ment réduite pour pouvoir s'arr8ter sur place si un piéton se trouve sur
le passage. Aucune disposition du présent paragraphe ne sera interprétée
comme empéchant les Parties contractantes ou leurs subdivisions d'inter-
dire le dépassement & partir d'une certaine distance & un passage pour
piétons ou d'imposer des prescriptions plus strictes au conducteur d'un
véhicule qui se propose de dépasser un autre véhicule arr8té & 1l'aplomb

du passage.

10, Tout conducteur qui constate gu'un conducteur qui le suit désire

le dépasser, doit, sauf dans le cas prévu au paragraphe 1 b) de l'ar-
ticle 16 de la présente Convention, serrer le bord de la chaussée corres—
pondant au sens de la circulation et ne doit pas accélérer son allure,
Lorsque 1'insuffisance de largeur, le profil ou 1'état de la chaussée ne
permettent pas, compte tenu de la densité de la circulation en sens
inverse, de dépasser avec facilité et sans danger un véhicule lent,
encombrant ou tenu de respecter une limite de vitesse, le conducteur de
ce dernier véhicule doit ralentir et au besoin se ranger dés que possible

pour laisser passer les véhicules gui le suivent.

11, g) Les Parties contractantes ou leurs subdivisions peuvent, sur
les chaussées & sens unigue et sur les chaussées ol la circulation se
fait dans les deux sens lorsyu'aumoins deux voies dans les aggloméra—
tions et trois voies hors des agglomérations sont réservées & la circu-
lation dans le méme sens et sont délimitées par des marques
longitudinales,

i) autoriser les véhicules circulant dans une voie & dépasser,
du ¢8té correspondant au sens de la circulation, les véhicules qui

suivent une autre voie;
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ii) rendre non applicables les dispositions du para-
graphe 3 de l'article 10 de la présente Convention;
sous réserve d'édicter des dispositions appropriées restreignant la
possibilité de changer de voie.

E) Dans le cas prévu a l'alinéa 3) du présent paragraphe, le
mode de conduite prévu sera réputé ne pas constituer un dépassement
au sens de la présente Convention; toutefois, les dispositions du

paragraphe 9 du présent article restent applicables.

Croisement

1. Pour croiser, tout conducteur doit laisser libre une distance
latérale suffisante et, au besoin, serrer vers le bord de la chaussée
correspondant au sens de la circulation; si, ce faisant, sa progression
se trouve entravée par un obstacle ou par la présence d'autres usagers
de la route, il doit ralentir et, au besoin, s'arréter pour laisser
passer l'usager ou les usagers venant en Sens inverse.

2, 3ur les routes de montagne et sur les routes a forte pente qui

ont des caractéristigues similaires, ou le croisement est impossible

ou difficile, il incombe au conducteur du véhicule descendan® de ranger
son véhicule pour laisser passer tout véhicule montant, sauf dans le cas
ol la fagon dont sont disposés, le long de la chaussée, des refuges pour
permettre aux véhicules de se ranger'est telle que, compte tenu de la
vitesse et de la position des véhicules, le véhicule montant dispose
d'un refuge devant luli et qu'une marche arrigre d'un des véhicules
serait nécessaire si le véhicule montent ne se rangeait pas sur ce
refuge. Dans le cas olt 1'un des deux véhicules qui vont se croiser doit
faire marche arriére pour permettre le croisement, c'est le conducteur
du véhicule descendant qui doit faire cetle manoeuvre, sauf si celle~ci
est manifestement plus facile pour le conducteur du véhicule montant.
Les Parties contractantes ou leurs subdivisions peuvent, toutefois, pour
certains véhicules ou certaines routes ou sections de routes, prescrire

des régles spéciales différentes de celles du présent paragraphe,
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Article 13

Vitesse et distance entre véhicules

1, Tout conducteur de véhicule doit rester, en toutes circonstances,
maltre de son véhicule, de fagon & pouvoir se conformer aux exigences
de la prudence et & dtre constamment en mesure d'effectuer toutes les
manoeuvres qui lul incombent. Il doit, en réglant la vitesse de son
véhicule, tenir constamment compte des circonstances, notamment de la
disposition des lieux, de 1'état de la route, de 1l'état et du chargement
de son véhicule, des conditions atmosphériques et de l'intensité de la
circulation, de maniére & pouvoir arrdter son véhicule dans les limites
de son champ de visibilité vers l1l'avant ainsi que devant tout obstacle
prévisible. Il doit ralentir et au besoir s'arréter toutes les fois que
les circonstances 1l'exigent, notamment lorsque la visibilité n'est pas

bonne.

20 Aucun conducteur ne doit géner la marche normale des autres véhi-
cules en circulant, sans raison valable, & une vitesse anormalement

réduite.

3. Le conducteur d'un véhicule circulant derriére un autre véhicule
doit laisser libre, derriére celui-ci, une distance de sécurité suffisante
pour pouvoir éviter une collision en cas de ralentissement brusque ou

d'arrét subit du véhicule qui le précéde.

4. En dehors des agglomérations, en vue de faciliter les dépassements,

les conducteurs de wvéhicules ou d'ensembles de véhicules de plus de 3 500 kg
(7 700 livres) de poids maximal autorisé, ou de plus de 10 m (33 pieds)

de longueur hors tout, doivent, sauf lorsqu'ils dépassent ou s'appr8tent

4 dépasser, adapter l'intervalle entre leurs véhicules et les véhicules

4 moteur les précédant de fagon que les véhicules les dépassant puissent
sans danger se rabattre dans 1'intervalle laissé devant le véhicule

dépassé. Cette disposition n'est toutefois applicable ni lorsgue la cir-
culation est trés encombrée ni lorsque le dépassement est interdit.

En outre 3
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g) les autorités compétentes peuvent faire bénéficier certains
convois de véhicules de dérogations & cette disposition ou rendre celle-
¢i inapplicable également sur les routes ol deux voies sont affectées

a la circulation dans le sens en cause;

E) Les Parties contractantes ou leurs subdivisions peuvent fixer
des chiffres différents de ceux qui sont mentionnés au présent paragraphe

pour les caractéristiques des véhicules en cause.

5 Rien dans la présente Convention ne saurait étre interprété comme
empBchant les Parties contractantes ou leurs subdivisions de prescrire
des limitations, générales ou locales, de vitesse, pour tous les véhi-
cules ou pour certaines catégories de véhicules ou de prescrire sur
certaines routes ou sur certaines catégories de routes soit des vitesses
minimales et maximales , soit seulement des vitesses minimales ou maxi-
males, ou de prescrire des intervalles minimaux justifiés par la présence
sur la route de certaines catégories de véhicules présentant un danger

spécial en raison notamment de leur poids ou de leur chargement.

Article 1

Prescriptions générales pour les manoeuvres

1. Tout conducteur gqui veut exécuter une manoceuvre, telle que sortir
d'une file de véhicules en stationnement ou y entrer, se déporter a
droite ou & gauche sur la chaussée, tourner & gauche ou & droite pour
emprunter une autre route ou pour entrer dans une propriété riveraine,
doit ne commencer & exécuter cette manceuvre qu'aprés s'dtre assuré
qu'il peut le faire sans risquer de constituer un danger pour les autres
usagers de la route qui le suivent, le précédent ou vont le croiser,

compte tenu de leur position, de leur direction et de leur vitesse.

2. Tout conducteur qui veut effectuer un demi-tour ou une marche
arriére doit ne commencer & exécuter cette manoeuvre qu'aprés s'@tre
assuré qu'il peut le faire sans constituer un danger ou un obstacle

pour les autres usagers de la route.

3. Avant de tourner ou d'accomplir une manoeuvre impliquant un dépla-

cement latéral, tout conducteur doit annoncer son intention clairement
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et suffisamment & 1l'avance au moyen de l'indicateur ou des indicateurs
de direction de son véhicule ou, & défaut, en faisant si possible un
signe approprié avec le bras. L'indication donnée par le ou les indica-
teurs de direction doit continuer & &tre donnée pendant toute la durée
de la manoeuvre. L'indication doit cesser dés que la manoeuvre est

accomplie.

Article 1

Prescriptions particuliéres relatives aux véhicules
des services réguliers de transport en commun

I} est recommandé que les législations nationales prévoient que,
dans les agglomérations, afin de faciliter la circulation des véhicules
des services réguliers de transport en commun, les conducteurs des autres
véhicules, sous réserve des dispositions du paragraphe 1 de l'article 17
de la présente Convention, ralentissent et, au besoin, s'arrétent pour
laisser ces véhicules de transport en commun effectuer la manoeuvre néces-—
saire pour se remettre en mouvement au départ des arréts signalés comme
tels, Les dispositions ainsi édictées par les Parties contractantes ou
leurs subdivisions ne modifient en rien 1'obligation pour les conducteurs
de véhicules de transport en commun de prendre, aprés avoir annoncé au
moyen de leurs indicateurs de direction leur intention de se remettre en

mouvement, les précautions nécessaires pour éviter tout risque d'accident.

Article 16

Changement de direction

l. Avant de tourner & droite ou a gauche pour s'engager sur une autre
route ou entrer dans une propriété riveraine, tcut conducteur doit, sans
préjudice des dispositions du paragraphe 1 de l'article 7 et de celles

de l'article 14 de la présente Convention,

g) s'il veut quitter la route du c¢bté correspondant au sens de la
circulation, serrer le plus possible le bord de la chaussée correspondant
a4 ce sens et exécuter sa manoeuvre dans un espace aussi restreint que

possible;
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2) 3'il veut quitter la route de l'autre cdté, sous réserve de
la possibilité pour les Parties contractantes ou leurs subdivisions
d'édicter des digpositions différentes pour les cycles et les cyclo-
moteurs, serrer le plus possible l'axe de la chaussée s'il s'agit d'une
chaussée oli la circulation se fait dans les deux sens, ou le bord opposé
au ¢dté correspondant au sens de la circulation s'il s'agit d'une chaus-
sée & sens unique, et, s'il veut s'engager sur une autre route ol la
circulation se fait dans les deux sens, exécuter sa manoeuvre de maniére

3 aborder la chaussée de cette autre route par le c¢6té correspondant au

sens de la circulation.

2. Pendant sa manoeuvre de changement de direction, le conducteur doit,
sans préjudice des dispositions de 1lVarticle 21 de la présente Convention
en ce qul concerne les piétons, lalsser passer les véhicules venant en
sens inverse sur la chaussée qu'il s'appréte & quitter et les cycles et
cyclomoteurs circulant sur les pistes cyclables gui traversent la chaus-

sée sur laquelle 11 va s'engager.

Article 17

Ralentissement

1. Aucun conducteur de véhicule ne doit procéder a4 un freinage brusque

non exigé par des raisons de sécurité.

2. Tout conducteur qui veut ralentir de fagon notable 1l'allure de son
véhicule doit, & moins que ce ralentissement ne soit motivé par un danger
imminent, s'assurer au préalable qu'il peut le faire sans danger ni géne
excessive pour d'autres conducteurs. Il doit en outre, sauf lorsqu'il
s'est assuré gqu'il n'est suivi par aucun véhicule ou ne l'est qu'ad une
distance trés éloignée, indiguer son intention clairement et suffisam-
ment & 1'avance, en faisant avec le bras un signe approprié; toutefois,
cette disposition ne s'appligue pas si 1'indication de ralentissement

est donnée par 1'allumage sur le véhicule des feux—stop mentionnés au

paragraphe 31 de l'annexe 5 de la présente Convention.
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Article 18

Intersections et obligation de céder le passage

1. Tout conducteur abordant une intersection doit faire preuve d'une
prudence accrue, appropriée aux conditions locales. Le conducteur d'un
véhicule doit, en particulier, conduire & une vitesse telle gu'il ait la
possibilité de s'arréter pour laisser passer les véhicules ayant la prio-

rité de passage.

2e Tout conducteur débouchant d'un sentier ou d'un chemin de terre sur
une route gui n'est ni un sentier ni un chemin de terre est tenu de céder
le passage aux véhicules circulant sur cette route. Aux fins du présent
article, les termes "sentier" et "chemin de terre" pourront 8tre définis

dans les législations nationales.

3. Tout conducteur débouchant d'une propriété riveraine sur une route

est tenu de céder le passage aux véhicules circulant sur cette route.
4o Sous réserve des dispositions du paragraphe 7 du présent article,

g) dans les Etats ol le sens de la circulaticn est & droite, aux
intersections autres que celles qul sont visées au paragraphe 2 du pré-
sent article et aux paragraphes 2 et 4 de l'article 25 de la p.ésente
Convention, le conducteur d'un véhicule est tenu de céder le passage aux

véhicules venant sur sa droite;

2) les Parties contractantes ou leurs subdivisions sur le terri-
toire desjuelles ls sens de la circulation sst & gauche sont libres de

fixer comme elles l'entendent les régles de priorité aux intersections.

56 M&me si les signaux lumineux lui en donnen®t l'autorisation, un
conducteur ne doit pas s'engager dans une iatersection si 1'encombrement
de la circulation est tel gu'il serait vraisemblablement immobilisé dans

1'intersection, gBnant ou emp8chant ainsi la circulation transversale.

6. Tout conductsur sngagé dans une iutersection ol la circulation est
réglée par des signaux lumineux de circulation peut évacuer l'intersec-
tion sans attendre que la circulation soit ouverte dans le sens ol il va
s'engager, mais & condition de ne pas géner la circulation des autres

usagers de la route qui avancent dans le sens ol la circulation est ouverte.

Te Aux intersections, les conducteurs de véhicules ne se déplagant pas
sur rails ont 1l'obligation de céder le passage aux véhicules se déplagant

sur rails.
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Article 19

Pagsages a niveau

Tout usager de la route doit faire preuve d'une prudence accrue

4 l'approche et au franchissement des passages & niveau. En particulier :
a) tout conducteur de vdhicule doit circuler & une allure modérée;

b) sans préjudice de 1l'obligation d'obéir aux indications d'arrét

données par un signal lumineux ou un signal acoustique, aucun usager de

la route ne doit s'engager sur un passage & niveau dont les bharrizres %
es/ . "~
ou %eml—barrleres sont en travers de la route ou en mouvement pour se /// Mz

placer en travers de la route ou dont les demi~barriéres sont en train /

de se relever;

g) 81 un passage a niveau n'‘est muni ni de barriéres, ni de demi-
barriéres, ni de signaux lumineux, aucun usager de la route ne doit s'y
engager sans s'dire assuré qu'aucun véhicule sur rails n'approches

g) aucun usager de la route ne doit prolongser indOment le fran-
chigsement d'un passage & niveau; en cas d'immobilisation forcée d'un
véhicule, son conducteur doit s'efforcer de l'amener hors de 1'emprise
des voles ferrées et, s'il ne psut le faire, prendre immédiatement
toutes mesures en son pouvoir pour que les mécaniciens des véhicules

sur rails soient prévenus suffisamment & temps de 1'exigtence du danger.

Article 20

Prescriptions applicables aux pidtons

1. Les Parties contractantes ou leurs subdivisions pourront he rendre
applicables les dispositions du présent article que dans les cas ol la
circulation de piétons sur la chaussée seralt dangereuse ou serait génante

pour la circulation des véhicules.

2,. S'il existe, en bordurs de la chaussée, des trottoirs ou des
accotements praticables par les piétons, ceux-ci doivent les emprunter.
Toutefois, en prenant les précautions nécessaires 3

g) les piétons gul poussent ou qui portent des objets encombrants
peuvent emprunter ls chaussée si leur circulation sur le trottoir ou

l'accotement devait causer une géne importante aux autres piétons;
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E) les groupes de piftons conduits par un monitsur, ou formant un

cortége, peuvent circuler sur la chaussde,

3. 3'i{]l n'est pas possible d'utiliser lss trottoirs ou les accotements
ou en 1l'absence de ceux-ci, les pidtons peuvent circulsr sur la chaussde;
lorsyu'il existe uns piste cyclable et lorsque la densité de la circu-—
lation le leur permet, ils peuvent circuler sur cette piste cyclable,

mals sans géner le passage des cyclistes et des cyclomotoristes.

4. Lorsque des pidtons circulent sur la chaussdée en application des
paragraphes 2 et 3 dua présent article, ils doivent se tenir le plus pras

possible du bord de la chaussse.

5e I1 est recommandé gue les législations nationales prévoisnt ce qui
suit ¢ lorsgue des pidtons circulent sur la chaussée, ils doivent se
teniv, sauf si cela est ds nature & compromsttre leur sécurité, du cots
opposé & celul correspondant au sens de la circulation. Toutefois, les
personnes qui poussent & la main un cycle, un cyclomoteur ou un moto-
cycle doivent toujours se tenir du cb6té de la chaussde correspondant au
sens de la circulation et il en est de méme des groupes de pilidtons
conduits par un moniteur ou formant un cortége. Sauf s'ils forment un
cortage, les pidtons circulant sur la chaussée doivent, de nuit ou par
mauvaise visibilité, ainsi gue de jour si la densité de la circulation
des véhicules 1l'exige, marcher autant ju'il leur est possible en une

seuls file.

6. 2) Les pidtons ne doivent s'engager sur une chaussée pour la tra-
verser gqu'en falsant preuve de prudence; ils doivent emprunter le passage

pour pidtons lorsqu’'il en existe un & proximité.

E) Pour traverser a un passage pour piédtons signalé comme tel ou
délimité par des margues sur la chaussée,
i) si le passage est &quipé us signaux pour les pidtons,
ceux-ci doivent obéir aux prescriptions indiquées par ces feux;
ii) si le passage n'est pas équipé d'une telle signalisation, mais si
la circulation des véhicules est réglée par des signaux lumineux de

circulation ou par un agent de la circulation, les piétons ne doivent
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pas s'engeger sur la chaussée tant que le signal lumineux ou le
geste de 1'agent de la circulation notifie que les véhicules peuvent
¥y passer;
iii) aux autres passages pour piétons, les piétons ne doivent pas
s'engager sur la chaussée sans tenir compte de la distance et de la

vitesse des véhicules qui s'en approchent.

3) Pour traverser en dehors d'un passage pour piétons signalé
comme tel ou délimité par des margues sur la chaussée; les piétons ne
doivent pas s'engager sur la chaussée avant de s'8tre assurés gu'ils

peuvent le faire sans géner la circulation des véhicules.

d) Une fois engagés dans la traversée d'une chaussée, les piétons
ne doivent pas y allonger leur parcours, s'y attarder ou s'y arréter

sans nécessité.

7. Toutefois, les Parties contractantes ou leurs subdivisions peuvent
édicter des dispositions plus strictes pour les piétons traversant la

chaussée.

Article 21

N

Comportement des conducteurs & 1'égard des piétons

1. Sans préjudice des dispositions du paragraphe 1 de l'article T,
du paragraphe 9 de l'article 11 et du paragraphe 1 de l'articles 13 de
la présente CJonvention, lorsqu'il existe sur la chaussée un passage
pour piédtons signalé comme tel ou délimité par des margques sur la

chaussée,

a) 8i la circulation des véhicules est réglée & ce passage par
des signaux lumineux de circulation ou par un agent de la circulation,
les conducteurs doivent, lorsqu'il leur est interdit de passer, s'arréter
avant de s'engager sur le passage et, lorsgqu'il leur est permis de pas-
ser, ne pas entraver ni géner la traversée des pidtons qui se sont
engagés sur le passage et le traversent dans les conditions prévues a
l'article 20 de la présente Convention; si les conducteurs tournent pour
s'engager sur une autre route & l'entrée de laguelle se trouve un pas-

sage pour piétons, ils ne doivent le faire qu'a allure lente et en
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laissant passer, quitte & s'arréter & cet effet, les piétons qui se sont
engagés ou qui s'asngagent sur le passage dans les conditions prévues au

paragraphe 6 de l'article 20 de la présente Convention;

ﬁ) si la circulation des véhicules n'est rédglée & ce passage ni par
des signaux lumineux de circulation ni par un agent de la circulation, les
conducteurs ne doivent s'approcher de ce passage qu'ad allure suffisamment
modérée pour ne pas mettre en danger les piétons qui s'y sont engagés ou
qui s'y engagent; au besoin, ils doivent s'arréter pour les laisser

passer.

2. Les conducteurs ayant 1l'intention de dépasser, du cdté correspondant
au sens de la circulation, un véhicule de transport public & un arrét
signalé comme tel doivent rédduire leur vitesse et au besoin s'arréter

pour permettre aux voyageurs de monter dans ce véhicule ou d'en descendre.

ED Aucune disposition du présent article ne sera interprétée comme
empédchant les Parties contractantes ou leurs subdivisions :
- d'obliger les conducteurs de véhicules & marquer l'arrdt chaque fois que
des plétons se sont engagés ou s'engagent sur un passage pour piétons signaléd
comme tel ou délimité par des marques sur la chaussée deans les conditions prévues
a llarticle 20 de la présente Gonvention, ou
- de leur interdire d'emp&cher ou de géner la marche des pidtons qui traversent
la chaussée & une intersection ou tout prés d'une intersection, méme si aucun pas-
sage pour pidtons n'est 4 cet endroit signalé comme tel ou délimité par des

marques sur la chaussée.

Article 22

Refuges sur la chaussée

Sans préjudice des dispositions de l'article 10 de la présente
Convention, tout conducteur peut laisser & sa droite ou & sa gauche les
refuges, bornes et autres dispositifs établis sur la chaussée sur laquelle

il circule, & l'exception des cas suivants 3

g) lorsqu'un signal impose le passage sur l'un des c8tés du refugs,

de la borne ou du dispositif;
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b) lorsque le refuge, la borne ou le dispositif est dans l'axe d'une
chausséde ou la circulation se falt dans les deux sensy dans ce dernier cas,
le conducteur doit laisser le refuge, la borne ou le dispositif du cBté

opposé & celul correspondant au sens de la circulation,

Article 23

Arrét et stationnement

1. En dehors des aggliomérations, les véhicules et animaux & 1%arrét ou en
stationnement doivent &tre autant que possible placés hors de la chaussée.
Ils ne doivent pas &tre placés sur les pistes cyclables ni, sauf dans la
limite ol la législation naticnale applicable le permet, sur les trottoirs
ou sur les accotements aménagés pour la circulation des piétons.

<

2. a) Les animaux et véhicules & 1'arrdt ou en stationnement sur la
chaussée doivent &tre placés aussi prés gque possible du bord de la chaussée.
Un conducteur ne doit arrdter son véhicule ou staticnner sur une chaussée
que du cdté correspondant pour lui au sens de la circulation; toutefois,
cet arré&t ou stationnement est autorisé de l'autre cdté lorsqu'il n'est pas
possible du ¢dté correspondant au sens de la circulation par suite de la
présence de voies ferrdes. En outre, les Parties contractantes ou leurs
subdivisions peuvent :

i) ne pas interdire 1'arrdt ni le stationnement de 1'un ou de
1'autre cdté dans certaines conditions, notamment si des signaux routiers
interdisent l%arrét du cdté correspondant au sens de la circulation;

ii) sur les chaussées & sens unique, autoriser l'arrét et le
stationnement de cet autre ¢dté, simultanément ou non avec l'arrédt et le
gstationnement du c8té correspondant au sens de la circulation;

iii) autoriser 1'arrét et le stationnement au milieu de la chaus-

sée en des emplacements spécialement indiqués.

3) Sauf dispositions contraires de la législation nationale, les véhi-
cules autres que les cycles & deux roues, les cyclomoteurs a deux roues ou
les motocycles & deux roues sans side-car ne doivent pas &tre & 1'arrét ou en
stationnement en double file sur la chaussée. Les véhicules a 1'arrét ou en
stationnement doivent, sous réserve des cas ol la disposition des lieux permet

qu'il en soit autrement, &tre rangés parallélement au bord de la chaussée.

3. a) Tout arrét et tout stationnement d'un véhicule sont interdits sur

la chaussée s
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i) sur les passages pour piétons, sur les passages pour cyclistes
et sur les passages & niveau;

ii) sur les voies de tramways ou de trains sur route ou si prés de
ces voies que la circulation de ces tramways ou de ces trains pourrait se
trouver entravée, ainsi que, sous réserve de la possibilité pour les Parties
contractantes ou leurs subdivisions de prévoir des dispositicns contraires,

sur les trottoirs et les pistes cyclables;

b) Tout arrét et tout stationnement d'un véhicule sont interdits en
tout endroit otr ils constitueraient un danger, en particulier,
i) sous les passages supérieurs et dans les tunnels, sauf éven-
tuellement & des emplacements spécialement indiqués;

ii) sur la chaussée, & proximité des sommets des cbdtes et dans les
virages, lorsque la visibilité est insuffisante pour que le dépassement du
véhicule puisse se faire en toute sécurité, compte tenu de la vitesse des
véhicules sur la section de route en cause;

iii) sur la chaussée & la hauteur d'une marque longitudinale,
lorsque 1l'alinéa b) ii) du présent paragraphe ne s'applique pas mais que la
largeur de la chaussée entre la marque et le véhicule est inférieure 2 3 m
(10 pieds) et que la marque est telle que son franchissement est interdit aux

véhicules qui l'aborderaient du méme cdté :

c) Tout stationnement d'un véhicule sur la chaussée est interdit
i) aux abords des passages & niveau, des intersections et des
arrdts d'autobus, de trolleybus ou de véhicules sur rails, sur les distances
précisées par la législation nationale,
ii) devant les entrées carrossables des propriétés;
iii) a tout emplacement ol le véhicule en stationnement empécherait
l'accés & un autre véhicule réguliérement statiohné ou le dégagement d'un
tel véhicules
iv) sur la chaussde centrale des routes a trois chaussées et, en
dehors des agglomérations, sur les chaussées des routes indiquées comme prio-
ritaires par une signalisation appropriée;
V) aux emplacements tels que le véhicule en stationnement masquerait
des signaux routiers ou des signaux lumineux de circulation & la vue des usagers

de la route.

4. Un conducteur ne doit pas quitter son véhicule ou ses animaux sans avoir
pris toutes les précautions utiles pour éviter tout accident, et dans le cas

d'une automobile, pour éviter qu'elle ne soit utilisée sans autorisation.
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5 I1 est recommandé que les législations nationales prévoient que
tcut véhicule & moteur, autre qu'un cyclomoteur & deux roues ou un moto-
cycle & deux roues sans side-car, ainsi gue toute remorque, attelée ou
non, qui est immobilisé sur la chaussée hors d'une agglomération, soit
signalé & distance, au moyen d'au moins un dispositif approprié, placé a
1'endroit le mieux indiqué pour avertir suffisamment & temps les autres

conducteurs qui s'approchent :

a) lorsque le véhicule est immobilisé de nuit sur la chaussée
dans des conditions telles que les conducteurs gul s'approchent ne

peuvent se rendre compte de l'obstacle gqu'il constitues

E) lorsque le conducteur, dans d'autres cas, a été contraint

d'immobiliser son véhicule & un endroit ou l'arrét est interdit.

6. Rien dans le présent article ne saurait &tre interprété comme
enpBchant les Parties contractantes ou leurs subdivisions d'imposer

dtautres interdictions de stationnement et d'arrét.

Article 24

Ouverture des portigres

Il est interdit d'ouvrir la portiére d'un véhicule, de la laisser
ouverte ou de descendre du véhicule sans s'8tre assuré qu'il ne peut en

résulter de danger pour d'autres usagers de la route.

Article 25
Autoroutes et routes de carsctire similaire

1. Sur les autoroutes et, si la législation nationale en dispose
ainsi, sur les routes spéciales d'accés aux autoroutes et de sortie

des autcroutes,

g) la circulation est interdite aux piétons, aux animaux, aux
cycles, aux cyclomoteurs s'ils ne sont pas assimilés & des motocycles,
et & tous les véhicules autres que les automobiles et leurs remorques,
ainsi qufaux automobiles ou & leurs remorques gqul ne seraient pas, par
construction, susceptibles d'atteindre en palier une vitesse fixée par

la législation nationale,
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b) il est interdit aux conducteurs :

i) d'arréter leurs véhicules ou de stationner ailleurs gqu'aux
places de stationnement signalées; en cas d'immobilisation forcée d'un
véhicule, son conducteur doit s'efforcer de l'amener hors de la chaussée
et aussi hors de la bande d'urgence et, s'il ne peut le faire, signaler
immédiatement & distance la présence du véhicule pour avertir suffisamment
4 temps les autres conducteurs qui s'approchent;

ii) de faire demi-tour ou marche arriére ou de pénétrer sur la
bande de terrain centrale, y compris les raccordements transversaux

reliant entre elles les deux chaussées.
2. Les ccnducteurs débouchant sur une autoroute doivent ¢

a) 8'il n'existe pas de veie d'accélération prolongeant la route

d'acces, céder le passage aux véhicules circulant sur 1l'autoroutes
3 g 5

E) s'il existe une vcie d'accélération, 1l'emprunter et s'insérer dans
la circulation de lfautoroute en respectant les prescriptions des para-

graphes 1 et 3 de 1l'article 14 de la présente Convention.

3. Le conducteur gui guitte l'autoroute doit, suffisamment & temps,
emprunter la voie de circulation correspcndant & la sortie de l1l'autoroute
et s'engager au plus t0t sur la veie de décélération si une telle voie

existe.

4. Pour l'application des paragraphes 1, 2 et 3 du présent article, sont
assimilées aux autoroutes, les autres routes réservées a la circulation
automobile dliment signalées comme telles et ne desservant pas les propriétés

riveraines.

Article 26

Prescriptions particuliéres applicables aux cortidges
et aux infirmes

1. I1 est interdit aux usagers de la route le couper les colonnes mili-
taires, les groupes d'écoliers en rangs sous la conduite d'un moniteur et

les autres cortéges.

2. Les infirmes qul se déplacent dans une chaise roulante mue par
eux-mémes ou circulant & l'allure du pas peuvent emprunter les trottoirs

et les accoctements praticables.
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Article 27

Prescriptions particuliéres applicables aux cyclistes,
aux cyclomotoristes et aux motocyclistes

1. Nonobstant les dispositions du paragraphe 3 de l'article 10 de 1la
présente Convention, les Parties contractantes ou leurs subdivisions

peuvent ne pas interdire aux cyclistes de circuler & plusiesurs de front.

2. 11 est interdit aux cyclistes de rouler sans tenir le guidon au
moins d'une main, de se faire remorquer par un autre véhicule ou de
transporter, trainer ou pousser des objets g8nants pour la conduite ou
dangereux pour les autres usagers de la route. Les mBmes dispositiouns
sont applicables aux cyclomotoristes et aux motocyclistes, mais, de plus,
ceux-ci doivent tenir le guidon des deux mains, sauf éventuellement pour
donner l'indication de la manoeuvre décrite au paragraphe 3 de

l'article 14 de la présente Convention.

3. I1 est interdit aux cyclistes et aux cyclomotcristes de transporter
des passagers sur leur véhicule; les Parties contractantes ou leurs
subdivisions peuvent, toutefois, autoriser des dérogations & cette dispo-
sition, notamment, autoriser le transport de passagers sur le ou les
siéges supplémentaires qui seraient aménagés sur le cycle. Il n'est
permis aux motocyclistes de transporter des passagers que dans le side-
cary, s'il en existe un, et sur le siége supplémentaire éventuellement

aménagé derriére le conducteur.

4. Lorsqu'il existe une piste cyclable, les Parties contractantes ou
leurs subdivisions peuvent interdire aux cyclistes de circuler sur le
reste de la chaussée. Dans le méme cas, elles peuvent autoriser les
cyclomotoristes & circuler sur la piste cyclable et, si elles le jugent

utile, leur interdire de circuler sur le reste de la chaussée.
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Article 28

Avertissements sonores et lumineux

1. I1 peut seulement &tre fait usage des avertisseurs sonores ;
5) pour donner les avertissements utiles en vue d'éviter un accident;

E) en dehors des agglomérations lorsqu'il y a lieu d'avertir un
conducteur qu'il va &tre dépassé.

L'émission de sons par les avertisseurs sonores ne doit pas se
prolonger plus qu'il n'est nécessaire.
2 Les conducteurs d'automobiles peuvent, entre la tombée de la nuit et
le lever du jour,donner les avertissements lumineux définis au paragraphe 5
de 1'article 33 de la présente Convention au lieu des avertissements sonores.
I1s peuvent également le faire pendant la journée aux fins indiquées a
1'alinéa 2) du paragraphe 1 du présent article, si cette fagon de faire

convient mieux en raison des circonstances.

3. Les Parties contractantes ou leurs subdivisions peuvent autoriser
1'emplci dlavertissements lumineux aux fins visées au paragraphe 1 ﬁ) du

présent article dans les agglomérations également.

Article 29

Véhicules sur rails

1. Lorsqu'une vcie ferrée emprunte une chaussée, tout usager de la route
doit, & l'approche d'un tramway ou d'un autre véhicule sur rails, dégager

celle-ci dés que possible pour laisser le passage au véhicule sur rails.

2. Les Parties coniractantes ou leurs subdivisions peuvent adepter pour la
circulation sur route des véhicules se déplagant sur rails et pour le
croisement ou le dépassement de ces véhicules des régles spéciales diffé=-
rentes de celles qui sont définies au présent chapitre. Toutefois, les
Parties contractantes ou leurs subdivisions ne peuvent adopter de dispo-
sitions contraires & celles du paragraphe 7 de l'article 18 de la présente

Conventione.
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Article 30

Chargement des véhicules

1. Si un poids maximal autorisé est fixé pour un véhicule, le poids
en charge de ce véhicule ne doit jamais dépasser le poids maximal
autorisé.

2. Tout chargement d'un véhicule doit &tre disposé et, au besoin,

arrimé de telle maniére qu'il ne puisse :

2) mettre en danger des personnes ou causer des dommages & des
propriétés publiques ou privées, notamment trainer ou tomber sur la

route;

2) nuire & la visibilité du conducteur ou compromettre la stabi-

1ité ou la conduite du véhicule;

c) provoguer un bruit, des poussigres ou d'autres incommodités

qul peuvent &tre évitées;

4) masquer les feux, y compris les feux-stop et les indicateurs
de direction, les catadioptres, les numéros d'immatriculation et le
signe distinctif de 1'Etat d'immatriculation dont le véhicule doit &tre
muni aux termes de la présente Convention ou de la législation nationale.
ou masquer les signes faits avec le bras, conformément aux dispositions

du paragraphe 3 de l'article 14 ou & celles du paragraphe 2 de

l'article 17 de 1la présente Convention.

3. Tous les accessoires, tels que c8bles, chaines, biches, servant &
arrimer ou & protéger le chargement doivent serrer celui-ci et 8tre
fixés solidement. Tous les accessoires servant & protéger le chargement
dcivent satisfaire aux conditions prévues pour le chargement au para-

graphe 2 du présent article.

4. Les chargements dépassant du véhicule vers l'avant, vers l'arriére
ou sur les c8tés doivent Btre signalés de fagon bien visible dans tous
les cas ol leurs contours risquent de n'8tre pas pergus des conducteurs
des autres véhicules; la nuit, cette signalisation doit Btre faite &
l'avant par un feu blanc et un dispositif réfléchissant blanc et &

l'arrigére par un feu rouge et un dispositif réfléchissant rouge. En

particulier, sur les véhicules & moteur,
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a) les chargements dépassant 1l'extrémité du véhicule de plus d'un
métre (3 pieds 4 pouces) vers l'arridre ou vers 1'avant doivent toujours

8tre signalés;

3) les chargements dépassant latéralement le gabarit du véhicule
de telle sorte que leur extrémité latérale se trouve & plus de 0,40 m
(16 pouces) du bord extérieur du feu de position avant du véhicule doivent
étre signalés la nuit vers l'avant et il en est de m8me, vers l'arriére,

de ceux dont 1'extrémité latérale se trouve & plus de 0,40 m (16 pouces)

du bord extérieur du feu position arriére rouge du véhicule.

5 Rien dans le paragraphe 4 du présent article ne saurait 8tre inter-
prété comme emp8chant les Parties contractantes ou leurs subdivisions,
d'interdirs, de limiter ou de soumettre & autorisation spéciale les

dépassements du chargement visés audit paragraphe 4.

Article 31

Comportement en cas d'accident

1. Sans préjudice des dispositions des législations nationales en ce
qui concerne l'obligation de porter secours aux blessés, tout conducteur,
ou tout autre usager de la route, impliqué dans un accident de la circu-

lation, doit

a) s'arréter aussitdt que cela lui est possible sans créer un danger

supplémentaire pour la circulation;

3) _s'efforcer d'assurer la sécurité de la circulation au lieu de
l'accident et, si une personne a été tuée ou gridvement blessée dans
l'accident, d'éviter, dans la mesure ol cela n'affecte pas la sécurité de
la circulation, la modification de 1'état des lieux et la disparition des

traces qui peuvent &tre utiles pour établir les responsabilités;

E) si d'autres personnes impliquées dans l'accident le lui demandent,

leur communiquer son identité;
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d) =i une personne a été blessée ou tuée dans 1'accident, avertir
la police et rester ou revenir sur le lieu de l'accident jusqu'd 1'arrivée
de celle-ci, & moins gu'il n'ait été autorisé par elle & quitter les
lieux ou qu'il ne doive porter secours aux blessés ou 8tre lui~méme
soigné.

2, Les Parties contractantes ou leurs subdivisions peuvent, dans leur
législation nationale, s'abstenir d'imposer la prescription prévue &
l'alinéa‘g) du paragraphe 1 du présent article lorsqu'aucune blessure
grave n'a été causée et qu'aucune des personnes impliquées dans l'acci~-

dent n'exige gque la police soit avertie.
ge 9

Article 32

Belairage ¢ Prescriptions générales

1. Au sens du présent article, le terme "nuit" désigne l'intervalle
entre la tombée de la nuit et le lever du jour, ainsi gque les autres
moments ol la visibilité est insuffisante du failt, par exemple, de
brouillard, de chute de neige, de forte pluie ou de passage dans un

tunnel.
2 De nuit 3

g) tout véhicule & moteur autre gqu'un cyclomoteur ou un moto-
cycle a deux roues sans side-car se trouvant sur une route doit montrer
vers l'avant au moins deux feux blancs ou jaune sélectif et vers
l'arriére un nombre pair de feux rouges, conformément aux prescriptions
prévues pour les automobiles aux paragraphes 23 et 24 de l'annexe 53
les législations nationales peuvent, toutefois, autoriser des feux de
position Jjaune-auto vers l'avant. Les dispositions du présent alinéa
s'appliquent aux ensembles formés d'un véhicule & moteur et d'une ou
plusieurs remorgues, les feux rouges devant alors se trouver & l'arriére
de la derniére remorgue; les remorques auxquelles sont applicables les
dispositions du paragraphe 30 de l'annexe 5 de la présente Convention
doivent montrer, vers l'avant, les deux feux blancs dont elles doivent

8tre munies en vertu des dispositions de ce paragraphe 30,
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E) tout véhicule ou ensemble de v&hicules auquel ne s'appliguent
pas les dispositions de l'alinéa‘g) du présent paragraphe et gul se trouve
sur une route, doit avoir au moins un feu blanc ou jaune sélsctif a
1'avant et au moins un feu rouge & 1'arrvidde; lorsqu'il a'y a qu'un feu
a l'avant ou gu'un feu & l'arriére, ce feu doit &trs placé sur 1l'axe du
véhicule ou du cdté opposéd & celul correspondant au sens de la circula-
tion; pour les véhiculss & traction animale et les charrettes & bras, le
dispositif émettant ces feux peut &tre porté par le conducteur ou un

convoyeur marchant de ce ¢dt2 du wvéhiculs.

3. Les feux prévus au paragraphe 2 du présent article doivent &tre tels
gqu'ils signalent effectivement le véhicule aux autres usagers de la routej;
le feu avant et le feu arridre ne doivent &tre dmis par la méme lampe

ou le méme dispositif que si les caractéristiques du véhicule, notamment
sa faible longueur, sont telles que cette prescription peut &tre sa-

tisfaite dans ces conditions,

4. 3) Par dérogation aux dispositions du paragraphe 2 du présent
article,

i) les dispositions dudit paragraphe 2 ne s'appliguent pas aux
véhicules & 1l'arr8t ou en stationnement sur une route éclairde de telle
fagon qu'ils sont distinctement visibles & une distancs suffisante;

ii) les véhiculss & moteur dont la longueur et la largeur
n'excédent pas, respectivement, 6 m (20 pieds) et 2 m (6 pieds 6 pouces)
et auxguels aucun vihicule n'est atteld pourront, lorsqu'ils sont & 1'arrét
ou stationnent sur une route & l'intérieur d'une agglomération, ne montrer
qu'un feu placé sur le c¢dté du véhicule opposé au bord de la chaussde le
long duguel le véhicule est & 1l'arrdt ou en stationnement; ce feu sera
blanc ou jaune-auto vers l'avant et rouge ou jaune-auto vers l'arriére;

iii) les dispositions de 1'alinéa b) dudit paragraphe 2 ne
s'appliquent ni aux cycles & deux roues, ni aux cyclomoteurs & deux roues,

ni aux motocycles 4 deux roues sans side-car non munis de batterie,

lorsqu'ils sont & l'arrét ou stationnent dans une agglomération tout au

bord de la chaussée;



3) en outre, la législation nationale peut accorder des déro-
gations aux dispositions du présent article pour :
i) les véhicules & 1l'arrét ou stationnés a des emplacements
spéciaux hors de la chaussée;
ii) les véhicules & 1l'arrgt ou stationnés dans des rues rési-

dentielles ol la circulation est trés faible.

Se in aucun cas, un véhicule ne devra montrer , vers l'avant,des feux,
Jdes/ s Jes/ s ’
dispositifs réfléchissants ou matériaux réfléchissants rouges ) vers
1“arriér%)des feux,/&?géositifs réfléchissants ou/%g%ériaux réfléchissants
blancs ou jaune sélectif; cette disposition ne s'applique ni & 1l'emploi de
feux blancs ou jaune sélectif de marche arridre, ni a la réflectorisation
des chiffres ou lettres de couleur claire des plaques arriére, ni a la
réflectorisation des chiffrzss ou lettres de couleur claire des plagues
arriere d'immatriculation, des signes distinctifs ou d‘lautres marques
distinctives requises par la législation nationale, ni ia réflectorisation

du fond clair de ces plagues ou signes, ni aux feux rouges tournants ou &

éclats de certaing véhicules prioritaires.

Sa Les Parties contractantes ou leurs subdivisions peuvent, dans la
mesure ot elles l'estiment possible sans compromettre la sécurité de la
circulation, accorder dans leur législation nationale des dérogations aux

dispositions du présent article pour
a) les véhicules & traction animale et les charrettes 3 bras;

R) les véhicules de forme ou de nature particuliére ou employés a
des fins et dans des conditions particuliéres.

2

To Rien dans la présente Convention ne saurait 2tre interprété comme
empéchant la législation nationals d'imposer aux groupes de piétons
condults par un moniteur ou formant un cortége, ainsi gqu'aux conducteurs
de bestiaux, isolés ou en troupeaux, ou d'animagux de trait, de charge ou
de selle, de montrer, lorsqu'ils circulsnt sur la chaussée dans les
circonstances définiss au paragraphe 2 2) du présent article, un dispo~-
sitif réfléchissant ou un feu; la lumigre réfldchie ou émise doit &tre
alors goit blanche ou jaune sélectif vers 1l'avant et rouge vers 1l'arriére,

soit jaune-auto dans les deux directions.
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Article 33

Belairage 3 condifions d'emploi des feux prévus 3 1l'annexe 5

1. Le conducteur d'un véhicule équipé de feux—route, de feux-croisement
ou de feux de position définis & l'annexe 5 de la présente Convention doit
faire usage de ces feux dans les conditions suivantes quand, en vertu de
l'article 32 de la présente Convention, le véhicule doit montrer au moins

un ou deux feux blancs ou jaune sélectif vers l'avant

a) les feux-route ne doivent &tre allumés ni dans les agglomérations
lorsque la route est suffisamment éclairée, ni en dehors des agglomérations
lorsque la chaussée est éclairée de fagon continue et que cet éclairage est
suffisant pour permettre au conducteur de voir distinctement jusqu'a une

distance suffisante, ni lorsque le véhicule est arrdté;

b) réserve faite de la possibilité pour la législation natio-
nale dlavntoriser l'utilisation des feux~route pendant les heures de
jour ol la visibilité est insuffisante du fait, par exemple, de brouillard,
de chute de neige, de forte pluie ou de passage dans un tunnel, les feux-
route ne doivent pas 8tre allumés ou leur fonctionnement doit 8tre modifié
de fagon & éviter 1'éblouissement :

i) lorsqu'un conducteur va croiser un autre véhicule; les feux,
a'ils sont utilisés, doivent alors &tre éteints ou leur fonctionnement doit
8tre modifié de fagon & éviter 1'éblouissement & la distance nécessaire pour
que le gonducteur de cet autre véhicule puisse continuer sa marche aisément
et sans &anger;

ii) lorsqu'un véhicule en suit un autre & faible distance; tou-
tefois, les feux~route peuvent &tre utilisés conformément aux dispositions
du paragraphe 5 du présent article pour indiquer l'intention de dépasser
dans les conditions prévues & l'article 28 de la présente Convention;

iii) dans toute autre circonstance oli i1 est nécessaire de ne pas
éblouir les autres usagers de la route ou les usagers d'une voie d'eau ou

d'une voie ferrée qui longe la route;

2) sous réserve des dispositions ds 1l'alinéa g) du présent para-
graphe, les feux~croisement doivent &tre allumés quand l'usage des feux-

route eat interdit par les dispositions des alinéas 2) et h) ci-dessus et
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ils peuvent 8&tre utilisés’'a la place des feux~route lorsque les feux~
croisement permettent au conducteur de voir distinctement jusqu'a
une distance suffisante et aux autres usagers de la route d'apercevoir

le véhicule & une distance suffisante;

d) les feux de position doivent &tre utilisés en méme temps que
les feux-route, les feux~croisement ou les feux~brouillard. Ils peuvent
8tre utilisés seuls lorsgue le véhicule est & 1l'arrét ou en stationnesment
ou lorsque, sur des routes autres que les autoroutes et les routes men-
tionnées au paragraphe 4 de l'article 25 de la prisente Convention, les
conditions d'éclairage sont telles que le conducteur peut voir distinc-—
tement jusqu'ad une distance suffisante ou que les autres usagers peuvent

apercevoir le véhicule & une distance suffisante.

2. Lorsgqu'un véhicule est égquipé des feux~brouillard définis & 1'annexe 5
de la présente Convention, il ne doit 8tre fait usage de ces feux qu'en

cas de brouillard, de chute de neige ou de forte plule. Par dérogation

aux dispositions du paragraphe 1 g) du présent article, 1'allumage des
feux~brouillard remplace alors celui des feux—croisement, la législation
nationale pouvant, toutefols, autoriser dans ce cas 1'dllumage simultané

des feux brouillard et des feux—croisement.

3. Par dérogation aux dispositions du paragraphe 2 du présent article,
la législation nationale peut autoriser, méme en l'absence de brouillard,
de chute de neige ou de forte pluie, 1'allumage des feux-brouillard sur

des routes étroites et comportant de nombreux virages.

4. Rien dans la présente Convention ne saurait &tre interprété comme
empéchant la législation nationale d'imposer 1'obligation d'utiliser les
feux-croisement & l'intérieur des agglomérations.

5 Les "avertissements lumineux" visés au paragraphe 2 de 1l'article 28
de la présente Convention consistent en l'allumage intermittent & de
courts intervalles des feux-croisement ou en l'allumage intermittent des

feux-route ou en 1l'allumage alterné & de courts intervallsz des feux-

croisement et des feux-route.
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Article 34

Dérogations
1. Dés que l'approche d'un véhicule prioritaire est signalée par les
avertisseurs spéciaux, lumineux et sonores, de ce véhicule, tout usager
de la route doit dégager le passage sur la chaussée et, au besoin,

s'arréter.

2 Les législations nationales peuvent prévoir gque les conducteurs de véhi-
cules prioritaires ne sont pas tenus, guand leur circulation est annoncée

par les avertisseurs spéciaux du véhicule et sous réserve de ne pas mettire

en danger les autres usagers de la route, de respecter tout ou partie des
dispositions du présent chapitre II autres que celles du paragraphe 2 de
1'article 6.

3. Les législations nationales peuvent déterminer dans quelle mesure le
personnel travaillant & la construction, & la réparation ou a4 l'entretien

de la route,‘y compris les conducteurs des engins employés pour les travaux,
n'est pas tenu, sous réserve d'observer toutes précautions utiles, de res—

pecter pendant leur travail les dispositions du présent chapitre II.

4. Pour dépasser ou croiser les esngins visds au paragraphe 3 du présent
article pendant qu'ils participent aux travaux sur la route, les conduc-
teurs des autres véhicules peuvent, dans lz mesure nécessaire et 4 condi-
tion de prendre toutes précautions utiles, ne pas observer les dispositions

des articles 11 et -12 de la présente Convention.

Chapitre ITT

CONDITIONSAR REMPLIR PAR LBS AUTOMORILES ET LES REMORQUES
POUR ETRE AIMISES EN CIRCULATION INTERNATIONALE

Article 35

Immatriculation

1. 3) Pour bénéficier des dispositions de la présente Convention, toute
automobile en circulation internationale et toute remorque, autre qu'une
remorgue légére, attelée & une automobile doit &tre immatriculée par

une Partie contractante ou l1'une de ses subdivisions et le conducteur de

l'automobile doit &tre porteur d'un certificat valable délivré pour attester
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cette immatriculation, soit par une autorité compétente de cette
Partie contractante ou de sa subdivision, soit, au nom de la Partie
contractante ou de la subdivision, par l'association qu'elle a habi~-
litée & cet effet. Le certificat, dit certificat d'immatriculation,
porte au moins
- un numéro d‘ordre, dit numéro d'immatriculation, dont la compo-
sition est indiquée & l'annexe 2 de la présente Conventions
~ la date de la premiére immatriculation du véhicule;
~ le nom complet et le domicile du titulaire du certificat;
-~ le nom ou la marque de fabrique du constructeur du véhicule;
-~ le numéro d'ordre du chéssis (numéro de fabrication ou numéro de
série du constructeur);
- s'il s'agit d'un véhicule destiné au transport de marchandises,
le poids maximal autorisé;
- la période de validité, si elle n'est pas illimitée.
Les indications portées sur le certificat sont soit uniquement en
caractéres latins ou en cursive dite anglaise, soit répétées de cette

fagon,.

3) Les Parties contractantes ou leurs subdivisions peuvent,
toutefois, déecider que, sur les certificats délivrés sur leur terri-
toire, 1l'année de fabrication sera indiquée au lieu de la date de la

premiére immatriculation.

2. Par dérogation aux dispositions du paragraphe 1 du présent article,
un véhicule articulé non dissocié pendant qu'il est en circulation
internationale bénéficiera des dispositions de la présente Convention
méme s'il ne fait 1'objet gque d'une seule immatriculation et d'un seul

certificat pour le tracteur et la semi-~remorque qui le constituent.

3, Rien dans la présente Convention ne saursit &tre interprété comme
limitant le droit des Parties contractantes ou de leurs subdivisions
d'exiger, dans le cas d'un véhicule en circulation internationale qui
n'est pas immatriculé au nom d'une personne se trouvant & bord, la

justification du droit du conducteur a la détention du véhicule.

4. 11 est recommandé que les Parties contractantes qui n'en seraient
pas encore pourvues créent un service chargé, a 1'échelon national ou
régional, d'enregistrer les automobiles mises en circulation et de cen-
traliser, par véhicule, les renseignements portés sur chaque certificat

d'immatriculation.
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Article 36

Numéro d'immatriculation

1. Toute automobile en circulation internationale doit porter & l'avant
et & l'arriére son numéro d'immatriculation; toutefois, les motocycles ne

sont tenus de porter ce numéro qu'a l'arriere.

2. Toute remorgue immatriculée doit, en circulation internationale,
porter & l'arriére son numéro d'immatriculation., Dans le cas d'une auto-
mobile tractant une ou plusieurs remorques, la remorgue unigue ou la
derniére remorque, si elle n'est pas immatriculée, doit porter le numéro

d'immatriculation du véhicule tracteur.

3. La composition et les modalités d'apposition du numéro 4'immatricu-
lation visé au présent article doivent &tre conformes aux dispositions de

1'annexe 2 de la présente Convention.

Article 37

Signe distinctif de 1'BEtat d'immatriculztion

1. Toute automobile en circulation internationale doit porter & l'arriére,
en plus de son numéro d'immatriculation, un signe distinctif de 1'Etat ol

elle est immatriculée.

2. Toute remorque attelée & une automobile et devant, en vertu de
1'article 36 de la présente Convention, porter & l'arriére un numéro d'imma-
triculation doit aussi porter & l'arriére le signe distinctif de 1'Etat

ol ce numéro d'immatriculation a été délivré. Les dispositions du présent
paragraphe s'appliquent méme si la remorque est immatriculée dans un Etat
autre que 1'Etat d'immatriculation de l'automobile & laquelle elle est
attelée; si la remorque n'est pas immatriculée, elle doit porter & l'arriére
le signe distinctif de 1'Etat d'immatriculation du véhicule tracteur, sauf

lorsqu'elle circule dans cet Etat.

3. La composition et les modalitis d'apposition du signe distinctif visé
au présent article doivent &tre conformes aux dispositions de 1'annexe 3

de la présente Convention.
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Article 38

Marques d'identification

Toute automobile et toute remorgque en circulation internationale
doivent porter les marques d'identification définies & 1'annexe 4 de la

présente Convention,

Article 39

Prescriptions techniques

Toute automobile, toute remorque et tout ensemble de véhicules en
circulation internationale doivent satisfaire aux dispositions de

1l'annexe 5 de la présente Convention. Ils doivent, en outre, &tre en

bon état de marche.

Article 40

Disposition transitoire

Pendant dix ans & partir de 1l'entrée en vigueur de la présente
Convention conformément au paragraphe 1 de l'article 47, les remorques
en circulation internationale bénéficieront, quel que soit leur poids
maximal autorisé, des dispositions de la présente Convention, méme si

elles ne sont pas immatriculées,

Chapitre IV
CONDUCTEURS D'AUTOMOBIL®

Article 41

Validité des permis de conduire

1. Les Parties contractantes reconnaitront :

3) tout permis national rédigé dans leur langue ou dans 1'une de
leurs langues ou, s'il n'est pas rédigé dans une telle lanyue, accompagné

d'une traduction certifiée conforme;

E) tout permis national conforme aux dispositions de 1'annexe 6

de la présente Convention;
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2) ou tout permis international conforme aux dispositions de
l'annexe 7 de la présente Convention,
comme valable pour la conduite, sur leur territoire, d'un véhicule qui
rentre dans les catégories couvertes par le permis, & condition gue ledit
permis soit en cours de validité et qu'il ait été délivré par une autre
Partie contractante ou une de ses subdivisions ou par une association
habilitée & cet effet par cette autre Partie coniractante ou par une de
ses subdivisions. Les dispositions du présent paragraphe ne s'appliguent

pas aux permis d'éléve conducteur.
2. Nonobstant les dispositions du paragraphe précédent :

g) lorsque la validité du permis de conduire est subordonnée, par
une mention spéciale, au port par l'intéressé de certains appareils ou
a4 certains aménagements du véhicule pour tenir compte de 1l'invalidité du
conducteur, le permis ne sera reconnu comme valable que si ces prescrip-

tions sont observées;

E) les Parties contractantes peuvent refuser de reconnaitre la
validité sur leur territoire de tout permis de conduire dont le titulaire
n'a pas dix-huit ans révolus;

2) les Parties contractantes peuvent refuser de reconnalitre la
validité sur leur territoire, pour la conduite des automobiles ou des
ensembles de véhicules des catégories C, D et E visées aux annexes 6 et 7T
de la présente Convention, de tout permis de conduire dont le titulaire n'a

pas vingt et un ans révolus,

3. Les Parties contractantes s'engagent & prendre les mesures nécessaires
pour que les permis nationaux et internationaux de conduire viséds aux
alinéas g), E) et g) du paragraphe 1 du présent article ne soient pas
délivrés sur leur territoire sans une garantie raisonnable des capacités
du conducteur et de son aptitude physique.
‘
4o Pour l'application du paragraphe 1 et du paragraphe 2, alinéa g) du
présent article,

g) aux automobiles de la catégorie B visée aux annexes 6 et 7 de la
présente Convention peut &tre attelée une remorque légére; peut y 8&tre

attelée égulement une remorque dont le poids maximal autorisé excéde

750 kg (1 650 livres), mais n'excéde pas le poids & vide de 1'automobile,
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si le total des poids maximaux autorisés des véhicules ainsi couplés

n'excéde pas 3 500 kg (7 700 livres)s;

b) aux automobiles des catégories C et D visées aux annexes 6
et 7 de la présente Convention peut &tre attelée une remorque légere,
sans que 1'ensemble ainsi constitué cesse d'appartenir & la catégorie C

ou a la catégorie D.

5. Le permis international ne pourra 8tre délivré qu'au détenteur d'un
permis national pour la délivrance duguel auront été remplies les condi-
tions minimales fixdes par la présente Convention. Il ne devra pas &tre
valable plus longtemps que le permis national correspondant, dont le

numéro devra figurer sur le permis international,

6o Les dispositions du présent article n'obligent pas les Parties

contractantes

a) 4 reconnaltre la validité des permis, nationaux ou interna-
tionaux, qui auraient été délivrés, sur le territoire d'une autre Partie
contractante, & des personnes qui avaient leur résidence normale sur leur
territoire au moment de cette délivrance ou dont la résidence normale a

été trensférée sur leur territoire depuis cette délivrance;

E) 4 reconnaltre la validité des permis précités qui auraient été
délivrés a des conducteurs dont la résidence normale au mcment de la
délivrance ne se trouvait pas sur le territoire dans lequel le permis a
été délivré ou dont la résidence a été transférée depuis cette délivrance

dans un autre territoire.

Article 42

Suspension de la validité des permis de conduire

1. Les Parties contractantes ou leurs subdivisions peuvent retirer & un conducteur
qui commet sur leur territoire une infraction susceptible d'entrainer le retrait du
permis de conduire en vertu de leur législation, le droit de faire usage

sur leur territoire du permis de conduire, national ou international,

dont il est titulzire. En pareil cas, l'autorité compétente de la Partie
contractante ou de celle de ses subdivisions qui a retiré.le droit de

faire usage du permis pourra :
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2) se faire remettre le permis et le conserver jusqu'a 1l'expira-
tion du délai pendant lequel le droit de faire usage du permis est retiré
ou jusqu'a ce gue le conducteur quitte son territoire, si ce départ

intervient avant 1'expiration de ce délaij

E) aviser du retrait du droit de faire usage du permis 1l'autorité

qui a délivré ou au nom de qui a été délivré le permis;

g) s'il s'agit d'un permis international, porter & 1'emplacement
prévu & cet effet la mention que le permis n'est plus valable sur son
territoire;

g) dans le cas ol elle n'a pas fait application de la procédure
visée & l'alinéa g) du présent paragraphe, compléter la communication
mentionnée & l'alinéa 2) en demandant & l'autorité qui a délivré le permis
ou au nom de qui le permis a été délivré d'aviser 1'intéressé de la déci=-

sion prise & son encontre.

2. Les Parties contractantes s'efforceront de faire notifier aux inté-
ressés les décisions qui leur auront été communiquées conformément & la
procédure visée au paragraphe 1, alinéa a) du présent article.

3, Rien dans la présente Convention ne saurait &tre interprété comme
interdisant aux Parties contractantes ou & une de leurs subdivisions d'em-
pécher un conducteur titulaire d'un permis de conduire, national ou inter—
national,; de conduire s'il est évident ou prouvé que son état ne lui
permet pas de conduire en sécurité ou s8i le droit de conduire lui a été

retiré dans 1'Etat ol il a sa résidence normale.

Article 43

Disposition transitoire

Les permis internationaux de conduire conformes aux dispositions de
la Convention sur la circulation routiére, faite & Genéve le
19 septembre 1949, et délivrés dans les cing ans de l'entrée en vigueur
de la présente Convention conformément au paragraphe 1 de l'article 47
de la présente Convention seront, pour 1'application des articles 41 et 42
de la présente Convention, assimilés aux permis internationaux de conduire

prévus & la présente Convention.
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Chapitre V
CONDITIONS A REMPLIR PAR LES CYCLBs 3T LES CYCLOMOTEZURS
POUR ETRE ADWMIS 3N CIRCULATION INTERNATIONAL®

Article 44
1. Les c¢cycles sans moteur en circulation internaticnale doivent

a) avoir un frein efficace;

E) 8tre munis d'un timbre susceptible d'étre entendu & une
distance suffisante et ne porter aucun autre avertisseur sonore;

2) gtre munis d'un dispositif réfléchissant rouge vers l'arriére
et de dispositifs permettant de montrer un feu blanc ou jaune sélectif
vers l'avant et un feu rouge vers l'arriére.

2. Sur le territoire des Parties contractantes gui n'ont pas,
conformément auw paragraphe 2 de l'article 54 de la présente Convention,

fait une déclaration assimilant les cyclomoteurs aux motocycles, les

cyclomoteurs en circuluation internationale doivent
a) avoir deux freins indépendants;

2) 8tre munis d'un timbre, ou d'un autre avertisseur sonore,

~

susceptible d'8tre entendu & une distance suffisantes;

g) &tre munis d'un dispositif d'échappement silencieux
efficace;

g) 8tre munis de dispositils permettant de montrer un feu blanc
ou jaune sélectif a 1'avant, ainsi gqu'un feu rouge et un dispositif
réfléchissant rouge & l'arriére;

3) porter la marque d'identification définie & 1l'annexe 4 de
la présente Convention.

3, Sur le territoire des Parties contractantes qui ont, conformément
au paragraphe 2 de l'article 54 de la présente Convention, fait une
déclaration assimilant les cyclomoteurs aux motocycles, les conditions
4 remplir par les cyclomoteurs pour &tre admis en circulation inter—
nationale sont celles qui sont définies pour les motocycles a

1'annexe 95 de la présente Convention.
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Chapitre VI
DISPOSITIONS FINALES

Article 45

1. La présente Convention sera ouverte au Siége de 1'Organisation des
Nations Unies & New York jusqu'au 31 décembre 1969 & la signature de tous
les états Membres de 1'Crganisation des Nations Unies ou membres de 1'une
de ses institutions spécialisées ou de 1'Agence internationale de
1'énergie atomique ou Parties au Statut de la Cour internationale de
Justice, et de tout autre Btat invité par 1l'Assemblée générale de

1'Organisation des Nations Unies & devenir Partie & ladite Convention.

20 La présente Convention est sujette & ratification. Les instruments
de ratification seront déposés auprés du Secrétaire général de 1'Organisa—-

tion des Nations Unies.

s
3. La présente Convention restera ouverte & l'adhésion de tout Etat
visé au paragraphe 1 du présent article. Les instruments d'adhésion seront

déposés aupres du Secritaire général,

4. Au moment ou il signera la présente Convention ou déposera son
instrument de ratification ou d'adhésion, tout ftat notifiera au
Secrétaire général le signe distinetif qu'il choisit pour &tre apposé
en circulation internationale sur les véhicules qu'il a immatriculés,
conformément aux dispositions de l'annexe 3 de la présente Convention,
Par une autre notification adressée au Secrétaire général, tout état

peut changer un signe distinctif gu'il avait précédemment choisi.

Article 46

1. Tout ﬁtat pourra, au moment oll il signera ou ratifiera la présente
Convention ou y adhérera, ou & tout moment ultérieur, déclarer par noti-
fication adressée'au Secrétaire géndral que la Convention devient appli-
cable & tous les territoires ou & 1'un gquelcongue d'antre eux dont il
assure les relations internationales., La Convention deviendra applicable
au territoire ou aux territoires désigné(s) dans la notification trente
jours aprés la date & laguelle le Secrétaire général aura regu cette
notification ou & la date d'entrée en vigueur de la Convention pour
1'état adressant la notification, si cette date est postérieure & la

précédente.
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2 Tout Btat qui aura fait uns déclaration en vertu du paragraphe 1

du présent article pourra & toute date ultérieure, par notification
adressée au Secrétaire général, déclarer que la Convention cessera d'étre
applicable au territoire désigné dans la notification et la Convention
cessera d'&tre applicable audit territoire un an aprés la date de récep—

tion de cette notification par le Secrétaire général.

3. Tout Btat qui adresse une notification en vertu du paragraphe 1 du
présent article notifiera au Secrétaire général le ou les signes distinctifs
qu'il choisit pour &tre apposé en circulation internationale sur les
véhicules qui ont été immatriculés sur le ou les territoires intéressés
conformément aux dispositions de l'annexe 3 de la présente Convention.
Par une autre notification adressée au Secrétaire général, tout Etat

peut changer un signe distinctif qu'il avait précédemment choisi.

Article 47
1. La présente Convention entrera en vigueur douze mois apres la date

du dépdt du quinziéme instrument de ratification ou d'adhésion.

2. Pour chaque Etat qui ratifiera la présente Convention ou y adhérera
aprés le dépdt du quinziéme instrument de ratification ou d'adhésion, la
Convention entrera en vigueur douze mois aprés la date du dépdt, par cet

Btat, de son instrument de ratification ou d'adhésion.

Article 48

A son entrée en vigueur, la présente Convention abrogera et rempla—
cera, dans les relations entre les Parties contractantes, la Convention
internationale relative a la circulation automobile et la Convention
internationale relative & la circulation routiére signées 1'une et 1'autre
a4 Paris le 24 avril 1926, la Convention sur la réglementation de la cir—
culation automobile interaméricaine ouverte & la signature & Washington
le 15 décembre 1943 et la Convention sur la circulation routiére ouverte

a la signature & Genéve le 19 septembre 1949.
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Article 49

1. Aprés une période d'un an & dater de 1l'entrée en vigueur de la présente
Convention, toute Partie contractante pourra proposer un ou plusieurs
amendements & la Convention. Le texte de toute proposition d'amendement,
accompagné d'un exposi des motifs, sera adressé au Secrétaire général qui

le communiguera a toutes les Parties contractantes. Les Parties contractantes
auront la possibilité de lul faire savdir, dans le délei de douze mois
suivant le date de cette communication : g) si elles acceptent 1'amendement,
ou b) si elles le rejettent, ou c) si elles désirent qu'une conférence soit
convogquée pour l'examiner. Le Secrétaire général transmettra également le
texte de 1'amendement proposé & tous les autres Btats visés au paragraphe 1

de 1l'article 45 de la présente Convention.

2. g) Toute prorvosition d'amendement gui aura été communiguée confor-
mément sux dispositions du paragraphe précédent sera réputée acceptée si,
dans le délsi de douze mois susmentionné, moins du tiers des Parties
contractantes informent le Secrétaire général soit qu'elles rejettent
1'amendement, soit qu'elles désirent gu'une conférence soit convoquée pour
1'examiner. Le Secrétaire général notifiera & toutes les Parties contractantes
toute acceptation ou tout rejet de 1'amendement proposé et toute demande
de convocation d'une conférence. Si le nombre total des rejets et des
demandes regus pendant le délai spécifié de douze mois est inférieur au
tiers du nombre total des Parties contractantes, le Secrétaire général
notifiera & toutes les Parties contractantes que 1'amendement entrera en
vigueur six mois aprés l'expiration du délai de douze mois spécifié au
paragraphe précédent pour toutes les Parties contractantes, & 1l'exception
de celles qui, pendant le délzsi spécifié, ont rejeté 1'amendement ou

demandé la convocation d'une conférence pour 1'examiner.

E) Toute Partie contractante gqui, pendant ledit délai cde douze
mois, aura rejeté une proposition d'amendement ou demandé la convocation
d'une conférence pour 1l'examiner pourra, & tout moment aprés 1'expiration
de ce délai, notifier au Secrétaire génédral qu'elle accepte 1'amendement,
et le Secrétaire général communiquera cette notification & toutes les
autres Parties contractantes. L'amendement entrerz en vigueur pour les
Parties contractantes qui auront notifié leur acceptation six mois aprés

que le Secrétaire général aura regu leur notification.
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3. 3i un amsndemsnt proposé n'a pas été accepté conformdment au
pavagraphe 2 du prisent article et si, dans ls délai de douze mols spé-
cifiéd au paragraphe 1 du prisent article, moins de la moitié du nombre
total des Parties contractantes informent le 3ecrétaire général ju'elles
rejettent 1'amendement proposé et si un tiers au moins du nombre total
des Parties contractantes, mais pas moins de dix, 1'informent yu'elles
1'acceptent ou qu'elles désirent gqu'une conférence soit réunie pour
l'examiner, le Secrétaire général convoguera une conférence en vue
d'examiner 1l'amendement proposé ou toute autre proposition dont il

serait saisi en vertu du paragraphe 4 du présent article.

4. S1i une conférence st convoquée conformément aux dispositions du
paragraphe 3 du présent article, le Secrétaire général y invitera tous
les Btats visés au paragraphe 1 de l'article 45 de la présente Convention.
I1 demandera & tous les Etats invités & la Conférence de lui présenter, aun
plus tard six mois avant sa date d'ouverture, toutes propositions qu'ils
souhaiteraient voir examiner également par ladite Conférence en plus de
1'amendement proposé, et il communiquera ces propositions, trois mois au
moins avant la date d'ouverture de la Conférence, & tous les Etats invités

4 la Conférence,

5 g) Tout amendement & la présente Convention sera réputé accepts
s'il a ét3 adopté & la majorité des deux tiers des Ttats représentés 3
la Conférence, & condition que cette majorité groupe au moins les deux
tiers des Parties contractantes représentées & la Conférence,

Le Secrétaire général notifiera & toutes les Parties contractantes
1'adoption de 1l'amendement et celui-ci entrera en vigueur douze mois
aprés la date de cette notification pour toutes lazs Parties contrac—
tantes, & l'exception de celles gui, durant ce délai, auront notifié

au Secrétaire génédral qu'elles rejettent 1'amendement.

E) Toute Partie contractante gul aura rejeté un amendement
pendant ladit délai de douze mois pourra, & tout moment, notifier au
Secrétaire génédral qu'elle 1l'accepte, et le 3Jecrétaire général commu—
niquera cette notification & toutes les autres Parties contractantes.
L'amendement entrera en vigueur pour la Partie contractante gqui aura

notifié son acceptation six mois aprés la date & laguelle le
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Secrétaire général aura regu la notification ou & la fin dudit délai de

N

douze mois, si la date en est postérieure & la précédente.

6. S8i la proposition d'amendement n'est pas réputée acceptée confor-
mément au paragraphe 2 du présent article, et si les conditions prescrites
au paragraphe 3 du présent article pour la convocation d'une conférence

ne sont pas réunies, la proposition d'amendement sera réputée rejetée.

Article 50

Toute Partie contractante pourra dénoncer la présente Convention
par notification écrite adressée au Secrétaire général. La dénonciation
prendra effet un an aprés la date 4 lagquelle le Secrétaire général en

aura regu notification.

Article 51

La présente Convention cessera d'&tre en vigueur si le nombre des
Parties contractantes est inférieur & cing pendant une période quelcongue

de douze mois consécutifs.

Article H2

Tout différend entre deux ou piusieurs Parties contractantes touchant
1'interprétation ou l'application de la présente Convention, que les Parties
n'auraient pas pu régler par voie de négociation ou d'autre maniére, pourra
étre portd, & la requéte de 1l'une quelcongue des Parties contractantes
intéressées, devant la Cour internationale de Justice pour &tre tranchée

par elle.

Article 53

Aucune disposition de la présente Convention ne sera interprétée
comme interdisant & une Partie contractante de prendre les mesures compa-
tibles avec les dispositions de la Charte des Nations Unies et limitées
aux exigences de la situation qu'elle estime nécessaires pour sa sécurité

extérieure ou intérieure.
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Article 54

1. Tout Btat pourra, au moment ol il signera la présente Convention
ou déposera son instrument de ratification ou d'adhésion; déclarer qu'il
ne se considere pas 1ié par l'article 52 de la présente Convention. Les
autres Parties contractantes ne seront pas liées par 1ltarticle 52
vis-a-vis de l'une quelconque des Parties contractantes qui aura fait

une telle déclaration.

2. Au moment ol il dépose son instrument de ratification ou d'adhé~-
sion, tout ftat peut déclarer, par notification adressée au
Secrétaire général, qu'il assimilera les cyclomoteurs aux motocycles
aux fins d'application de la présente Convention.

4 tout moment, tout Btat pourra ultérieurement, par notification

adressée au Secrétaire général, retirer sa déclaration (article 1, n)). oY

3. Les déclarations prévues au paragraphe 2 du présent article
prendront effet six mois aprés la date & laguelle le Secrétaire général
en aura regu notification, ou & la date & laguelle la Convention entrera
en vigueur pour 1'Stat qui fait la déclaration si cette date est posté-

rieure & la précédente.

4. Toute modification d'un signe distinctif précédemment choisi,
notifiée conformément au paragraphe 4 de l'article 45 ou au paragraphe 3
de 1'article 46 de la présente Convention, prendra effet trois mois aprés

la date & laquelle le Secrétaire général en aura regu notification,

N

5e Les réserves & la présente Convention et & ses annexes, autres que
la réserve prévue au paragraphe 1 du présent article, sont autorisées a
condition gqu'elles soient formulées par écrit et, si elles ont été for-
mulées avant le dépdt de 1l'instrument de ratification ou d'adhésion,
qu'elles soient confirmées dans ledit instrument. Le Secrétaire général
communiquera lesdites réserves a tous les ftats visés au paragraphe 1

de l'article 45 de la présente Convention.

6, Toute Partie contractante qui aura formulé une réserve ou fait une
déclaration en vertu des paragraphes 1 ou 4 du présent article pourra,

a tout moment, la retirer par notification adressée au Secrétaire général.
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Te Toute réserve faite conformément au paragraphe 5 du présent article

3) modifie, pour la Partie contractante gqui a formulé ladite réserve,
les dispositions de la Convention sur lesquelles porte la réserve dans les
limites de celle~cij

E) modifie ces dispositions dans les mémes limites pour les autres
Parties contractantes pour ce qui est de leurs relations avec la Partie

contractante ayant notifié la réserve.

Article 55

Outre les déclarations, notifications et communications prévues aux
articles 49 et 54 de la présente Convention, le Secrétaire général noti-

fiera & tous les Etats visés au paragraphe 1 de l'article 45 :

3) les signatures, ratifications et adhésions au titre de
1l'article 453

2) les notifications et déclarations au titre du paragraphe 4 de
l'article 45 et de 1l'article 463

g) les dates d'entrée en vigueur de la présente Convention en vertu

de 1l'article 47T

Q) la date d'entrée en vigueur des amendements & la présente

Convention conformément aux paragraphes 2 et 5 de l'article 49;
e) les dénonciations au titre de l'article 50

i) 1'abrogation de la présente Convention au titre de 1l'article 51.

Article 56

L'original de la présente Convention, fait en un seul exemplaire, en
langues anglaise, chinoise, espagnole, frangaise et russe, les cing textes

faisant également foi,; sera déposé auprés du Secrétaire général, qui en

N

transmettra des copies certifiées conformes & tous les Etats visés au paragraphe 1

de l'article 45 de la présente Convention,
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EN FOI DI QUOI les plénipotentiaires soussignés, diment autorisés

par leurs gouvernements respectifs, ont signé la présente Convention.

FAIT & Vienne ce huitiéme jour de novembre mil neuf cent scixante huit.
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ANNEXE 1

DéROGATIONS A L'OBLIGATTON D'ADNMETTRE EN
CIRCULATION INTERNATIONALE
L&5 AUTOLOBILES BT LES REMORQUES
1. Les Parties contractantes peuvent ne pas admettre en circulation
internationale sur leur territoire les automobiles, remorques et ensembles
de véhicules, dent les poids, totaux ou par essieu, ou dont les dimensions
excédent les limites fixées par leur législation nationale pour les véhi-
cules immatriculés sur leur territoire. Les Parties contractantes sur le
territoire desquelles a lieu une circulation internationale de véhicules
lourds s'efforceront de conclure des accords régionaux permettant, en
circulation internationale, l'accés des routes de la région, sauf exception
pour des routes & faibles caractéristiques, aux véhicules et ensembles de
véhicules dont les poids et dimensions n'excédent pas les chiffres fixés

par ces accordse.

2. Pour l'application du paragraphe 1 de la présente annexe, ne sera pas

considérée comme dépassement de la largeur maximale autorisée la saillie

3) des pneumatiques au voisinage de leur point de contact avec le

sol, et des connexions des indicateurs de pression des pneumatigues;
E) des dispositifs antipatinants qui seraient montés sur les rouesy

g) des miroirs rétroviseurs construits de fagon & pouvoir, sous
l'effet 1'une pression modérée, céder dans les deux sens de tzlle facon

qu'ils ne dépassent plus la largeur maximale autorisée;

d des indicateurs de direction latéraux et des feux d'encombrement
ot 5y

2 condition que la saillie en cause ne dépasse pas quelques centimétres;

3) des scellements douaniers apposés sur le chargement et des dispo-

sitifs de fixation et de protection de ces scellements.

3. Les Parties contractantes peuvent ne pas admettre en circulation
internationale sur leur territoire les ensembles de véhicules suivants,
dans la mesure ou leur législation nationale interdit la circulation de

tels ensembles :
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a) motocyclss avec remorques;
b) ensembles constitués par une automobile et plusieurs remorques;
c) véhicules articulés affectés aux transports de personnes.

4o Les Parties contractantes peuvent ne pas admettre en circulation inter-
nationale sur leur territoire les automobiles et les remorgues bénéficiant

de dérogations en vertu du paragraphe 60 de 1l'annexe 5 de la Convention.

5e Les Parties contractantes peuvent ne pas admetire en circulation inter-
nationale sur leur territoire les cyclomoteurs et les motocycles dont le
conducteur et, le cas échéant, le passager ne seralent pas munis d'un

casque de protection.

6. Les Parties contiractantes peuvent subordonner l'admission en circu-
lation internationale sur leur territoire de toute automobile autre qu'un
cyclomoteur & deux roues ou un motocycle & deux roues sans side-car a la

bord de 1'automobile d'un dispositif, visé au paragraphe 56 de

o

présence

1l'annexe 5 de la Convention, et destiné, en cas d'arrét sur la chaussée, &

annoncer le danger que constitue le véhicule ainsi arrété.

T Les Parties contractantes peuvent subordonner l'admission en circu-
lation internationale, sur certaines routes difficiles ou dans certaines
régions & relief difficile de leur terrifoire, des automobiles dont le
poids maximal autorisé dépasse 3 500 kg (7 700 livres) au respect des
prescriptions spéciales imposées par sa législation nationale pour
l'admission sur ces routes ou dans ces régions des vihicules de méme

poids maximal autorisé gqu'elle immatricule.

8. Les Parties contractantes peuvent ne pas admettrs en circulation
internationale sur leur territoire toute automobile munie de feux-
croisement & faisceau asymétrigue lorsque le réglage des faisceaux n'est

pas adaptd au sens de circulation sur leur territoire.

9. Les Parties contractantes peuvent ne pas admettre en circulation
internationale sur leur territoire toute automobile ou toute remorgue
attelée & une automobile qui porterait un signe distinctif autre que
celui gul est prévu pour ce vshicule & l'article 37 de 1la présente

Convention.
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ANNEXE 2

NUMZRO D'IMMATRICULATION DES AUTUMOBILES
ET DES REMORQUES
EN CIRCULATION INTERNATIONALE
1. Le numéro d'immatriculaticn visé aux articles 35 et 36 de la
Convention doit &tre composé soit de chiffres, soit de chiffres et de
lettres. Les chiffres doivent €tre des chiffres arabes et les lettres
doivent &tre en caractéres latins majuscules. Il peut, toutefois, &tre
employé d'autres chiffres ou caractéres, mais le numéro d'immatriculaticn

. . en . . .
doit alors 8&tre répété en chiffres arabes et caéacteres latins majuscules.

2. Le numéro d'immatriculaticn doit 8tre composé et apposé de facon &
8tre lisible de jour par temps clair & une distance minimale de 40 m
(130 pieds) par un observateur placé dans l'axe du véhicule et le véhi~
cule étant arré&té; les Parties contractantes peuvent, toutefois, pour
les véhicules gqu'elles immatriculent, réduire cette distance minimale de
lisibilité pour les motccycles et pour des catégories spéciales d'auto-
mobiles sur lesguels il serait difficile de donner aux numéros 3d'imma-
triculation des dimensions suffisantes pour qu'ils scient lisibles &

40 m (130 pieds).

3. Dans le cas ou le numéro d'immatriculation est apposé sur une plaque
spéciale, cette plaque doit &tre plate et fixée dans une position verticale
ou sensiblement verticale et perpendiculairement au plan lcngitudinal
médian du véhicule. Dans le cas ol le numéro est apposé ou peint sur le
véhicule, la surface sur laguelle il est apposé ou peint doit 8ire plane

et verticale ou presque plane et verticale et &tre perpendiculaire au

plan longitudinal médian du véhicule.

4o Sous réserve des dispositions du paragraphe 5 de l'article 32, la plaque
ou la surface sur laquelle est apposé ou peint le numéro d'immatriculation

peut 8tre en un matériau réfléchissant.
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ANNEXE 3

SIGNE DISTINCTIF DES AUTOMOBILES ET DES REMORQUES
EN CIRCULATICN INTERNATIONALE
1. Le signe distinctif visé & l'article 37 de la Convention doit &tre
composé d'une & trois lettres en caractéres latins majuscules. Les lettres
auront au minimum une hauteur de 0,08 m (3,1 pouces) et leurs traits une
épaisseur d'au moins C,01 m (U,4 pouce). Les lettres seront peintes en noir
sur un fond blanc ayant la forme d'une ellipse dont le grand axe sera

horizontal.

2. Lorsque le signe distinctif ne comporte gqu'une seule lettre, le grand

axe de 1'ellipse peut &tre vertical.

3. Le signe distinctif ne doit pas &ire incorporé dans le numéro d'immatri-
culation, ni apposé de fagon telle qu'il puisse créer une confusion avec ce

dernier ou nuire & sa lisibilité.

4. Sur les motocycles et sur leurs remorques, les dimensions des axes
de 1'ellipse seront d'au mcins C,175 m (6,9 pouces) et 0,115 m (4,5 pouces).
Sur les autres autcmcbiles et sur leurs remorques, les dimensions des axes

de 1'ellipse secont d'au moins

a) 0,24 m (9,4 pouces) et C,145 m (5,7 pouces) si le signe distinctif

comporte trois lettres;

b) 0,175 m (6,9 pouces) et C,115 m (4,5 pouces) si le signe

distinctif comporte moins de trois lettres.

5e Les dispositions du paragraphe 3 de 1'annexe 2 s'appliquent & l'appo-

sition du signe distinctif sur les véhicules.
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ANNEZE 4

MARQUES D'IDENTIFICATION DES AUTOMOBILES ET DES REMORQUES
EN CIRCULATION INTERNATIONALR

1. Les marques d'identification comprennent s

2) Pour ies automobiles :
i) le nom ou la marque du constructeur du véhicules
ii) sur le chissis, ou, & défaut de chéssis, sur la carros-—
gerie, le numéro de fabrication ou le numéro de série du consitructeur;
iii) sur le moteur, le numéro de fabrication du moteur
lorsqu'un tel numéro est apposé par le constructeurs;
b) Pour les remorques, les indications mentionnées aux alinéas i)
et ii) ci-dessus;
3) Pour les cyclomoteurs, l'indication de la cylindrée et la
marque "'CM".
2. Les marques mentionnées au paragraphe 1 de la présente annexe
doivent 8tre placées & des endroits accessibles et &tre facilement
lisibles; de plus, elles doivent &itre telles qu'il soit difficile de les
modifier ou de les supprimer. Les lettres et/%ﬁiéfres compris dans les ﬁfé' ?x
marques seront soit uniquement en caractéres latins ou en cursive dite /

anglaise et en chiffres arabes, soit répétés de cette facon.
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ANNEXE 5

CONDITIONS TECHNIQUES RELATIVES AUX AUTOMOBILES
ET AUX REMORQUES
alinéa n)

\/ 1. Les Parties contractantes qui, conformément & l'article premier,/dg

la Convention, ont déclaré vouloir assimiler aux motocycles des véhicules
& trois roues dont le poids & vide n'excdde pas 400 kg (900 livres)
doivent soumettre ces derniers aux prescriptions imposées dans la présente

annexe s0it pour les motocycles, soit pour les autres automobiles.

2. Au sens de la présente annexe, le terme "remorque” ne s'applique

qu'aux remorques destinées & &tre attelées & une automobile.

3. Sans préjudice des dispositions du paragraphe 2 g) de l'article 3

de la Convention, toute Partie contractante peut, pour les automobiles
qu'elle immatricule et pour les remorques qu'elle admet & la circulation
en vertu de sa législation nationale, imposer des prescriptions complétant

les dispositions de la présente annexe ou plus rigoureuses gque celles-ci.

Chapitre premier

Freinage

4. Aux fins du présent chapitre,

a) le terme "roues d'un essieu'" désigne les roues symétriques,; ou
sensiblement symétriques, par rapport au plan longitudinal médian du
véhicule, méme si elles ne sont pas placées sur un méme essieu (un essieu

tandem est compté pour deux essieux);

2) le terme "frein de service" désigne le dispositif normalement

utilisé pour ralentir et arréter le véhicule;

g) le terme "frein de stationnement" désigne le dispositif utilisé
pour maintenir, en l'absence du conducteur, le véhicule immobile ou, dans
le cas d'une remorque, la remorque lorsque celle-ci est désaccouplée;

s

g) le terme "frein de secours" désigne le dispositif destiné &
ralentir et & arr8ter le véhicule en cas de défaillance du frein de

service.
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A Freinage des automobiles autres que les motccycles

5e Toute automobile autre qu'un motocycle doit &tre munie de freins
pouvant &tre actionnés facilement par le conducteur installé & sa place
de conduite. Ces freins devront permettre dfassurer les trois fonctions

de freinage ci-aprés :

5) un frein de service permettant de ralentir le véhicule et de
l'arréter d'une facon slire, rapide et efficace, quelles que soient ses
conditions de chargement et la déclivité ascendante ou descendante de la

voie sur laguelle il circules

2} un frein de stationnement permettant de maintenir le véhicule
immobile, quelles que soient ses conditicns de chargement; sur une décli-
vité ascendante ou descendante de 16 %, les surfaces actives du frein
restant maintenues en positicn de serrage au moyen d'un dispositif a

action purement mécanique;

3) un frein de secours permettant de ralentir et d'arr&ter le
véhicule, quelles gque soient ses conditions de chargement, sur une

distance raisonnable, méme en cas de défaillance du frein de service.

6. Sous réserve des dispositions du paragraphe 5 de la présente annexe,
les dispositifs assurant les trois fonctions de freinage (frein de
service, frein de secours et frein de stationnement) peuvent avoir des
parties communes; la combinaison des commandes n'est admise gu'a

condition qu'il reste au moins deux commandes distinctes.

7. Le frein de service doit agir sur toutes les roues du véhicules
toutefois, sur les véhicules ayant plus de deux essieux, les roues d'un

essieu peuvent n'@tre pas freinées.

8. Le frein de secours doit pouvoir agir sur une roue au moins de
chaque cdté du plan longitudinal médian du véhicule; la mBme disposition

s'applique au frein de stationnement.

9. Le frein de service et le frein de stationnement doivent agir sur
des surfaces freinées liées aux roues de fagon permanente par 1'inter-

médiaire de piéces suffisamment robustes.
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10. Aucune surface freinée ne doit pouvoir 8tre désaccouplée des roues.
Toutefois, un tel désaccouplement est admis pour certaines des surfaces
freinées, & condition @

a) qu'il soit seulement momentané, par exemple pendant un changement
des rapports de transmission;

h) qu'en tant qu'il porte sur le frein de stationnement, il ne soit
pas possible sans 1l'action du conducteur et

2) qu'en tant gqu'il porte sur le frein de service ou le frein de

secours, l'action de freinage continue de pouvoir s'exercer avec 1l'effi-

cacité prescrite conformément au paragraphe 5 de la présente annexe.

B. Freinage des remorques

11. Sans préjudice des dispositions du paragraphe 17 2) de la présente
annexe, toute remorque autre qu'une remorque légére doit &tre munie de

freins, & savoir

a) un frein de service permettant de ralentir le véhicule et de
l'arréter d'une fagon sfire, rapide et efficace, quelles que soient ses
conditions de chargement et la déclivité ascendante ou descendante de la

voie sur laguelle il circulej

D) un frein de stationnement permettant de maintenir le véhicule
immobile, quelles que soient ses conditions de chargement, sur une décli-
vité ascendanté ou descendante de 16 %, les surfaces actives du frein
restant maintenues en position de serrage au moyen d'un dispositif & action
purement mécanique. La présente disposition n'est pas applicable aux
remorques gui ne peuvent &tre désaccouplées du véhicule tracteur sans l'aide
d'outils, & condition que les exigences relatives au freinage de station-

nement soient respectées pour 1l'ensemble de véhicules.

12. Les dispositifs assurant les deux fonctions de freinage (service et
stationnement) peuvent avoir des parties communes.

13. Le frein de service doit agir sur toutes les roues de la remorque.

l4. Le frein de service doit pouvoir &tre mis en action par la commande
de freinage de service du véhicule tracteur; toutefois, si le poids maximal

autorisé de la remorque n'excéde pas 3 500 kg (7 700 livres), le frein peut
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8tre congu pour n'étre mis en action, pendant la marche, que par le
simple rapprochement de la remorque et du véhicule tracteur (freinage

par inertie).

15. Le frein de service et le frein de stationnement doivent agir sur
des surfaces freinées liées aux roues de fagon permanente par 1'intermé-

diaire de piéces suffisamment robustes.

16. Les dispositifs de freinage doivent 8tre tels que 1l'arr8t de la
remorque soit assuré automatiquement en cas de rupture du dispositif
d'accouplement pendant la marche. Toutefois, cette prescription ne
s'applique pas aux remorgues & un seul essieu ou a deux essieux distants
1'un de l'autre de moins d'un métre (40 pouces) & condition que leur
poids maximal autorisé n'excéde pas 1 500 kg (3 300 livres) et, &
l'exception des semi-remorques, qu'elles soient munies, en plus du dispo-

sitif d'accouplement, de l'attache secondaire prévue au paragraphe 58 de

la présente annexe.

C. Freinage des ensembles de véhicules

17. Outre les dispositions des parties A et B du présent chapitre rela-
tives aux véhicules isolés (automobiles et remorques), les dispositions

ci-aprés s'appligueroht aux ensembles de ces véhicules :

a) les dispositifs de freinage montés sur chacun des véhicules

composant l'ensemble doivent 8tre compatibles;

g) l'action du frein de service doit &tre convenablement répartie

et synchronisée entre les véhicules composant 1l'ensemble;

g) le poids maximal autorisé d'une remorque non munie d'un frein
de service ne doit pas excéder la moitié de la somme du poids & vide du

véhicule tracteur et du poids du conducteur.

D. Freinage des motocycles

18. a) Tout motocycle doit &tre muni de deux dispositifs de freinage,
agissant 1'un au moins sur la ou les roues arridre, et l'autre au moins
sur la ou les roues avant; si un side-car est adjoint & un motocycle,

le freinage de la roue du side-car n'est pas exigé. Ces dispositifs de

freinage doivent permettre de ralentir le motocycle et de 1l'arréter
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d'une fagon sfire, rapide et efficace, quelles que soient ses conditions
de chargement et la déclivité ascendante ou descendante de la route sur

laguelle il circule.

b) Outre les dispositifs prévus & l'alinéa a) du présent paragraphe,
les motocycles & trois roues symétriques par rapport au plan longitudinal
médian du véhicule doivent &tre munis d'un frein de stationnement
répondant aux conditions énoncées & l'alinéa b) du paragraphe 5 de la

présente annexe.

Chapitre I1

Feux et dispositifs réfléchissants

19. Aux fins du présent chapitre, le terme :
"feu-route" désigne le feu du véhicule servant & éclairer la route sur une
grande distance en avant de ce véhicule;

Mfeu-croisement désigne le feu du véhicule servant & éclairer la route en

avant de ce véhicule sans éblouir ni géner indfiment les conducteurs venant
en sens inverse et les autres usagers de la route;

"feu-position avant" désigne le feu du véhicule servant & indiquer la présence

et la largeur de ce véhicule vu de l'avanty

"fou=position arriére" désigne le feu du véhicule servant & indiquer la

présence et la largeur de ce véhicule vu de l'arriére;

"feu-stop" désigne le feu du véhicule servant & indiquer aux uutres usagers

de la route qui se trouvent derriére ce véhicule que son conducteur actionne
le frein de service;

"feu-brouillard” désigne le feu du véhicule servant & améliorer 1l'éclairage de

la route ¢n cas de brouillard, de chute de neige, d'orage ou de nuage de
poussiére;

Ufeu-marche arridre" désigne le feu du véhicule servant & éclairer la route &

l'arriére de ce véhicule et & avertir les autres usagers de la route que le
véhicule fait marche arriére cu est sur le point de faire marche arriére;

-

"feu-indicateur de direction" désigne le feu du véhicule servant & indiquer

aux autres usagers de la route que le conducteur a l'intention de changer de
q 12

direction vers la droite ou vers la gauche;
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“eatadioptre! désigne un dispositif servant & indiquer la présence d'un
véhicule par réflection de la lumiére émanant d'une source lumineuse

non reliée a ce véhiocule, l'observateur étant placé prés de ladite source
lumineuses

"plage éclairante" désigne pour les feux la surface apparente de sortie de

la lumiére émise et pour les catadioptres la surface visible

réfléchissante.

20. Les couleurs des feux visés au présent chapitre doivent &tre, autant
gque possible, conformes aux définitions données dans 1'appendice de la

présente annexe.

21, A l'exception des motocycles, toute automobile susceptible de
dépasser en palier la vitesse de 40 km (25 milles) & 1'heure doit &tre
munie & l'avant d'un nombre pair de feux-route blancs ou jaune sélectif
capables d'éclairer efficacement la route la nuit par temps clair sur une
distance d'au moins 100 m (325 pieds) en avant du véhicule. Les bords
extérieurs de la plage éclairante des feux-route ne doivent en aucun cas
8tre situés plus prés de l'extrémité de la largeur hors tout du véhicule

que les bords extérieurs de la plage éclairante des feux-croisement.

22. A l'exception des motocycles, toute automobile susceptible de
dépasser en palier la vitesse de 10 km (6 milles) & 1'heure doit &tre
munie & l'avant de deux feux-croisement blancs ou jaune sélectif,
capables d'éclairer efficacement la route la nuit par temps clair sur
une distance d'au moins 40 m (130 pieds) en avant du véhicule. De chaque
cbté, le point de la plage éclairante le plus éloigné du plan longitu=-
dinal médian du véhicule ne doit pas se trouver a plus de 0,40 m

(16 pouces) de 1'extrémité de la largeur hors tout du véhicule. Une
automobile ne doit pas &tre munie de plus de deux feux-croisement. Les
feux-croisement doivent &tre réglés de facon & &tre conformes & la défi~-

nition du paragraphe 19 de la présente Convention.

23. Toute automobile autre gqu'un motocycle & deux roues sans side-car
doit 8tre munie & l'avant de deux feux-position avant blancs; toutefois,
le jaune sélectif est admis pour les feux~position avant incorporés
dans des feux-route ou des deux-croisement émettant des faisceaux de

lumigére jaune sélectif. Ces feux-position avant, lorsqu'ils sont les seuls
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feux allumés & 1'avant du véhicule, doivent &tre visibles de nuit par temps
clair & une distance d'au moins 300 m (1 000 pieds) sans éblouir ni géner
indfinent les autres usagers de la route. De chaque ¢6té, le point de la
plage éclairante le plus éloigné du plan longitudinal médian du véhicule

ne doit pas se trouver & plus de 0,40 m (16 pouces) de 1l'extrémité de la

largeur hors tout du véhicule.

24 . 3) Toute automobile autre gqu'un motocycle & deux roues sans side-

car doit &tre munie & l'arriére d'un nombre pair de feux-position arriédre
rouges visibles de nuit par temps clair & une distance d'au moins 300 m

(1 000 pieds) sans éblouir ni glner indliment les autres usagers de la

route. De chaque cdté, le point de la plage éclairante le plus £loigné du
plan longitudinal médian du véhicule ne doit pas se trouver & plus de 0,40 m

(16 pouces) de 1'extrémité de la largeur hors tout du véhicule.

b) Toute remorque doit &tre munie & l'arri2re d'un nombre pair de
feux-position arriére rouges visibles de nuit par temps clair & une
distance d'au moins 300 m (1 000 pieds) sans éblouir ni géner indfiment
les autres usagers de la route. De chaque cb6té, le point de la plage éclai-
rante le plus éloigné du plan longitudinal médian de la remorque ne doit
pas se trouver & plus de 0,40 m (16 pouces) de 1'extrémité de la largeur
hors tout de la remorque. Toutefois, les remorgues doni la largeur hors
tout ne dépasse pas 0,80 m (32 pouces) peuvent n'Stre munies que d'un seul
de ces feux si elles sont attelées & un motocycle & deux roues sans

side-car.

25. Toute automobile ou remorque portant & l'arriére un numéro d'imma-
triculation doit &tre équipée d'un dispositif d'éclairage de ce numéro tel
que celui-ci, lorsqu'il est éclairé par le dispositif, soit lisible de
nuit par temps clair, le véhicule étant arré&té, & une distance de 20 m

(65 pieds) de 1l'arridre du véhicule; toutefois, toute Partie contractante
peut réduire cette distance minimale de lisibilité de nuit dans la m@me
proportion et pour les mBmes véhicules pour lesquels elle aura réduit, en
application du paragraphe 2 de l'annexe 2 de la Convention, 1la distance

minimale de lisibilité de jour.
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26. Sur toute automobile (y compris les motocycles) et sur tout ensemble
constitué par un véhicule automobile et une ou plusieurs remorques, les
connexions élsctriques doivent 8tre telles que les feux—route, feux—
croigement, feux-brouillard, feux-position avant de l'automobile et le dispo-
sitif visé au paragraphe 25 ci-dessus ne puissent &tre mis en service que
lorsque les feux—-position arridre de l'automobils ou de l'ensemble de véhi-~
cules,; situés le plus & 1l'arriére, le sont eux aussi.

Cependant, cette condition n'est pas imposée pour les fesux—~route ou
log feux-croisement lorsqu'ils sont utilisés pour donner les avertissements
lumineux visés au paragraphe 5 de l'article 33 de la Convention. Bn outre,
les connexions électriquess doivent &tre telles que les feux~position avant

de 1l'automobile soient toujours allumés lorsque les feux—croisement, les

feux—route ou les feux-brouillard le sont,.

27. Toute avtomobile autre qu'un motocycle & deux roues sans side—car doit
8tre munie & l'arriére d4'au moins deux catadioptres rouges de forme non
triangulaire. De chaque cdté, le point de ls plage éclairante le plus éloi~-
gné du plan longitudinal médian du véhicule ne doit pas se trouver a plus

de 0,40 m (16 pouces) de 1l'extrémité de la largeur hors tout du véhicule.
Les catadioptres doivent &tre visibles pour le conducteur d'un véhicule la

nuit par temps clair & une distance d'au moins 150 m (500 pieds) lorsqu'ils

gont éclairés par les feux—route de ce véhicule.

28. Toute remorque doit &tre munie & l'arriére d'au moins deux catadioptres
rouges. Ces catadioptres doivent avoir la forme d'un triangle équilatéral
dont un sommet est en haut et un cdté est horizontal et dont les c6tés ont
au moins 0,15 m (6 pouces) et au plus 0,20 m (8 poucss); aucun feu de signa-
lisation ne doit &tre placé & l'intérieur du triangle. Ces catadioptres
doivent satisfaire & la condition de visibilité fixée au paragraphe 27 ci-
dessus. De chaque cdté, le point de la plage éclairants le plus éloigné du
plan longitudinal médian de la remorque ne doit pas se trouver & plusg de
0,40 m (16 pouces) de l'extrémité de la largeur hors tout de la remorque.
Toutefois, les remorques dont la largeur hors tout ne dépasse pas 0,80 m

(32 pouces) peuvent n'étre munies que d'un seul catadioptre si elles sont

attelées & un motocycle a deux roues sans side-car,
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29, Toute remorque doit dtre munie & 1l'avant de deux catadioptres blancs, de
forme non triangulaire. Ces catadioptres doivent satisfaire aux conditions

d'emplacement ot de visibilité fixées au paragraphe 27 ci-dessus.

30. Une remorque doit 8tre munie & l'avant de deux feux—position avant
blancs, lorsque sa largeur excdde 1,60 m (5 pieds 4 pouces). Les feux-—
position ainsi prescrits doivent &tre placés le plus prés possible de 1l'ex—
trémité de la largeur hors tout de la remorque et en tout cas de telle
fagon que le point de la plage éclairants le plus éloigné du plan longitu-
dinal médian de la remorque ne se trouve pas 2 plus de 0,15 m (6 pouces)

de ces extrémités.

31. A l'exception des motocycles & deux roues avec ou sans side—car, toute
automobile capable de dépasser en palier la vitesse de 25 km (15 milles) &
l'heure doit &tre muni & l'arriére de deux feux—stop de couleur rouge dont
l'intensité lumineuse est nettement supérieure & celle des feux—position
arriére. La m8me disposition s'applique & toute remorque congtituant le der—
nier véhicule d'un ensemble de véhicules; toutefois, aucun feu-stop n'est
exigé sur les petites remorques dont les dimensions sont telles que les feux-

stop du véhicule tracteur restent visibles.

32, Sous réserve de la possibilité pour les Parties contractantes qui, con-
formément au paragraphe 2 de l'article 54 de la Convention, auront fait une
déclaration assimilant les cyclomoteurs aux motocycles, de dispenser les

cyclomoteurs de tout ou partie de ces obligations

a) tout motocycle & dsux roues avec ou sans side—car doit &tre muni
d'un feu-croigement satisfaisant aux dispositions de couleur et de visgibi-

lité fixées au paragraphe 22 ci-dessus;

E) tout motocycle & deux roues avec ou sans side~car susceptible de
dépasser en palier la vitesse de 40 km (25 milles) & 1'heure doit &tre muni,
en plus du feu—-croisement, d'au moins un feu-route satisfaisant aux dispo-
sitions de couleur et de visibilité fixées au paragraphe 21 ci-dessus. Si ce
motocycle comporte plusieurs feux-route,; ces feux doivent &tre situés le

plus prés possible l'un de l'autre;

¢) un motooycle & deux roues avec ou sans side-car ne doit &tre

mmni ni de plus d'un feu-croisement ni de plus de deux feux-route.
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33, Tout motocycle & deux roues sans side-car peut &tre muni & 1l'avant
d'un ou deux feux-position avant gatisfaisant aux conditions de coulenr
et de visibilité fixées au paragraphe 23 ci-dessus. Si ce motocycle
comporte deux feux—position avant, ceux—ci doivent &tre situss le »lus
prés posgible 1lfun de l'autre. Ua motocycle & deux roues sans side-car

ne doit pas &tre muni de plus de deux feux—~position avant.

34, Tout motocycle & deux roues sans side-car doit 8tre muni & lfarriére
d'un feu-position arriére satisfaisant aux conditions de couleur et de

visibilité fixées au paragraphe 24 g) ci-dessus.

35, Tout motocycle & deux roues sans side-car doit &tre muni & 1l'arridre
d'un catadioptre satisfaisart aux conditions de couleur et de visibilité

fixées au paragraphe 27 ci-dessus.

36. Sous réserve de la possibilité pour les Parties contractantes qui,
conformément au paragraphe 2 de l'article 54 de la Convention, auront

fait une déclaration assimilant les cyclomoteurs aux motocycles, de dis~
penser de cette obligation les cyclomoteurs & deux roues avec ou sans side-car,
tout motocycle & deux roues avec ou sans side-car doit &tre muni d'un feu-stop

satisfaisant aux dispositions du paragraphe 31 ci-dessus.

37, Sans préjudice des dispositions relatives aux feux et dispositifs exigés

pour les motocycles sans side~car, tout side-car attaché & un motocycle & deux
roues doit &tre muni & l'avant d'un feu-position avant satisfaisant aux conditions,
de couleur et de visibilité fixées au paragraphe 23 ci-dessus et & l'arriére
d'un feu-position arriére satisfaisant aux conditions de couleur et de visi-
bilité fixées au paragraphe 24 g) ci-dessus, et d'un catadioptre satisfaisant
aux conditions de couleur et de visibilité fixées au paragraphe 27 ci-

dessus. Les connexions €lectriques doivent &tre telles que leg feux-position
avant et arriére du sids~car s'allument en mdme temps que le feu-position
arriére du motocycle. ©Bn tout cas, un side~car ne doit comporter ni feu-

route ni feu-croisement.

38, Les automobiles & trois roues symétriques par rapport au plan longi- ﬁ// .

tudinal médian du véhicule, assimilées aux wmotocycles en application de éé o

vy
i BN
.’ }/

l'article premier, alinéa n), de la Convention, doivent &tre munies des dispositifg, «
prescrits aux articles 21, 22, 23, 24 a), 27 et 31 ci~dessus. Toutefois,
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lorsque la largeur d'un tel véhicule ne dépasse pas 1,30 m (4 pieds 3 pouceq),
un geul feu~route et un seul feu-~croisement sont suffisants. Les prescrip-
tions relatives &' la distance des plages éclairantes par rapport & 1'extré—
mité de la largeur hors tout du véhicule ne sont pas applicables dans ce

cas.

39, Toute automobile, & l'exception de celles dont le conducteur peut
signaler & bras des changements de direction visibles en tous azimuts par les
autres usagers de la route;, doit &tre munie de feux-indicateurs de direc—
tion & position fize et & lumidre clignotante jaune-auto, disposés en

nombre pair sur le véhicule et visibles de jour et de nuit par les usagers

de la route intéressés au mouvement du véhicule. La cadence du cligno-

tement de la lumiédre doit &tre de 90 par minute avec tolérance de + 30.

40. Si des feux~brouillard sont installés sur une automobile autre qu'un
motocycle & deux roues avec ou sans side-car, ils doivent 8tre blancs ou
jaune sélectif, 8tre au nombre de deux et &tre placés de telle fagon qu'au-
cun point de leur plage éclairante ne se trouve au~-dessus du point le plus
haut de la plage éclairante des feux=croisement et que, de chaque cdté, le
point de la plage éclairante le plus 6loigné du plan longitudinal médian du
véhicule ne se trouve pas & plus de 0,40 m (16 pouces) de l'extrémité de

la largeur hors tout du véhicule.

41, Aucun feu-marche arridre ne doit éblouir ou géner indliment les autres
usagers de la route. Si un feu-marche arriére est installé sur une automo-
bile, il doit émettre une lumiére blanche, jaune-auto ou jaune sélectif.
La commande d'allumage de ce feu doit &tre telle qu'il ne puisse s'allumer
que lorsque le digpositif de marche arriére est enclenché.

42. Aucun feu, autre que les feux~indicateurs de direction, monté sur une
automobile ou une remorque, ne doit &tre clignotant, & l'exception de ceux
qui sont utilisés, conformément & la législation nationale des Parties
contractantes, pour signaler les véhicules ou ensembles de véhicules qui
ne sont pas tenus de respecter les régles générales de circulation ou dont
la présence sur la route impose aux autres usagers de la route des précau—

tions particuliéres, notamment les véhicules prioritaires, les convois de

véhicules, les véhicules de dimensions exceptionnelles et les véhicules ou
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enging de construction ou d'entretien des routes. Toutefois, les Parties
contractantes peuvent antoriser ou prescrire que certains feux, autres
que ceux qui émettent une lumidre rouge, clignotent en totalité ou en
partie pour signaler le danger particulier que constitue momentanément

le véhiculse.

43, Pour l'apvlication des dispositions de la présente annexe, sera
considéré s

a) comme un seul feu toute combinaison de deux ou plusisurs feux,
identiques ou non, mais ayant la mdme fonction et la méme couleur, dont
les projections des plages éclairantes sur un plan vertical perpendi-
culaire au plan longitudinal médian du véhicule occupent au moins 50 %
de la surface du nlus petit rectangle circonscrit aux projections des

plages éclairantes précitées;

h) comme dsux ou comme un nombre pair de feux, une seule vlage
éclairante ayant la forme d'une bande lorsque cells—ci est située symé-—
triquement par rapvort au plan longitudinal médian du véhicule et qu'elle
s'étend au moins jusqu'a 0,40 m (16 pouces) de 1'extrémité de la largeur
hors tout du véhicule de chaque cdté de celui-ci, en ayant une longueur
minimale de 0,80 m (32 pouces). L'éclairage de cette plage devra Stre
assuré par au moins deux sources lumineuses situées le plus prés pos—
gible de ses extrémités. La plage éclairante peut 8trs constituée par
un ensembla ('éléments juxtaposés pour autant que les projections des
diverses plages éclairantes élémentaires sur un plan vertical perpendi-
culaire au plan longitudinal médian du véhicule occupent au moins 50 %
de la surface du plus petit rectangle circonscrit aux projections des

plages éclairantes élémentaires précitées.

44. Sur un mdme véhicule, les fsux ayant la méme fonction et orientés
vers la md8me direction doivent dtre de mdme coulsur. Les feux et les
catadioptres qui sont en nombre pair doivent &tre placés symétriquement
par rapport au plan longitudinal médian du véhicule sauf sur les véhi-
cules dont la forme extérisure est dissymétrique. Les feux de chague

paire doivent avoir sensiblement la méme intensité.

45, Des feux de nature différente et, sous réserve des dispositions des

autres paragraphes du présent chapitre, des feux et des catadioptres,
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peuvent &tre groupés ou incorporés dans un méme dispositif, & condition
aue chacun de ces feux et de ces catadioptres réponde aux dispositions de

la présente annexe qui lui sont applicables.

Chapitre III

e e e e

Autres prescriptions

Appareil de direction

46. Toute automobile doit &tre munie d'un anpareil de direction robuste
permettant au conducteur de changer facilement, rapidement et sfirement

la direction de son véhicule.

Miroir rétroviseur

47. Toute automobile autre gu'un motocycle & deux roues ave:s ou sans side-
car doit &tre munie d'un ou plusieurs miroirs rétroviseurs; le nombre,

les dimensions et la disposition de ces miroirs doivent &tre tels qu'ils
permettent au conducteur de voir la circulation vers l'arriére de son

véhicule.

Avertiggeur sonore

48. Toute automobile doit Btre munie d'au moins un avertisseur sonore
d'une puissance suffisante. Le son émis par 1'avertisseur doit &tre
continu, uniforme et non strident. Les véhicules prioritaires et les
véhicules de service public de transport de voyageurs peuvent avoir des

avertisgeurs sonores supplémentaires qui ne sont pas soumis & ces exigences.

Bssuie—~glace

49. Toute automobile pourvue d'un pare~brise de dimensions et de forme
telles que le conducteur ne puisse normalement de sa place de conduite
voir vers l'avant la route qu'ad travers les éléments transparents de ce
pare~-brise, doit 8tre rmunie d'au moins un essuie-glace efficace et robuste,
placé en une position appropriée et dont le fonctionnement ne requiert pas

lt'intervention constante du conducteur.

Lave-glace

50. Toute automobile soumise & l'obligation d'dtre munie d'au moins un
g

essuie-glace doit également 8tre munie d'un lave-glace.
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Pare-brise et vitres

51. Sur toute automobile et sur toute remorque :

a) les substances transparentes constituant des éléments de paroi
extérieure du véhicule, y compris le pare-brise, ou de paroi intérieure de
séparation, doivent &tre telles que, en cas de bris, le danger de lésions

corporelles soit réduit dans toute la mesure du possible;

b) les vitres du pere-brise doivent &tre faites d'une substance
dont la transparence ne s'altére pas et &tre telles qu'elles ne provoquent
aucune déformation notable des objets vus par transparence et qu'en cas de

bris le conducteur puisse voir encore suffisamment la route.

Dispositif de marche arriére

52, Toute automobile doit &tre munie d'un dispositif de marche arriére
manoeuvrable de la place de conduite. Toutefois, ce dispositif n'est obli-
gatoire sur les motocycles et sur les automobiles & trois roues symétriques
bar rapport au plan longitudinal médian du véhicule que si leur poids

maximal autorisé excéde 400 kg (900 livres).
Silencieux

53. Tout moteur thermique de propulsion d'une automobile doit &tire muni
d'un dispositif d'échappement silencieux efficace; ce dispositif doit &tre
tel qu'il ne puisse &tre rendu inopérant par le conducteur de sa place de

conduite.

Bandages

54. Les roues des automobiles et de leurs remorques doivent &tre munies

de bandages pneumatiques et 1'état de ces bandages doit &tre tel que la
sécurité soit assurée, y compris l'adhérence, méme sur chaussée mouillée,
Toutefois, la présente disposition ne saurait empécher les Parties contrac-
tantes d'autoriser 1l'utilisation de dispositifs quil donneraient des
résultats au moins équivalents & ceux qui sont obtenus avec des bandages

pneumatiques.

Indicateur de vitesse

55. Toute automobile susceptible de dépasser en palier la vitesse de 40 km

(25 milles) & l'heure doit &tre munie d'un indicateur de vitesse, chaque
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Partie contractante pouvant, toutefois, dispenser de cette obligation cer-

taines catégories dé motocycles et d'autres véhicules légers.

Dispositif de signalisation & bord des automobiles

56. Le dispositif visé au paragraphe 5 de l'article 23 de la présente

Convention et au paragraphe 6 de l'annexe 1 de la Convention doit &tre :

a) soit un panneau consistant en un triangle équilatéral de 0,40 m
(16 pouces) au moins de cdté, & bords rouges de 0,05 m (2 pouces) au moins de
largeur et & fond évidé ou de couleur claire; les bords rouges doivent &tre
éclairés par transparence ou &tre munis d'une bande réflectorisée; le panneau
doit étre tel qu'il puisse &tre placé en position verticale stable;
b) soit un autre dispositif également efficace prescrit par la législation du

pays oli le véhicule est immatriculé.
Dispositif antivol

A

57. Toute automobile doit &tre munie d'un dispositif antivol permettant, a
partir du moment ou le véhicule est laissé en stationnement, la mise en

panne ou le blocage d'un organe essentiel du véhicule méme.

Dispositif d'attache des remorgues légéres

58. A ll'exception des semi-remorques, les remorques qui ne sont pas équipées
du frein automatique visé au paragraphe 16 de la présente annexe doivent &tre
munies, en plus du dispositif d'accouplement, d'une attache secondaire (chafine,
clble, etc.) qui, en cas de rupture du dispositif d'accouplement, puisse
empécher le timon de toucher le sol et assurer un certain guidage résiduel

de la remorque.

Dispositions générales

59. a) Dans toute la mesure du possible, les organes mécaniques et les
équipements des automobiles ne doivent pas comporter des risques d'incendie ou
d'explosion; ils ne doivent pas non plus donner lieu & des émissions exces-

sives de gaz nocifs, de fumée opaque, d'odeurs ou de bruits.

b) Dans toute la mesure du possible, le dispositif d'allumage & haute
tension du moteur des automobiles ne doit pas donner lieu & une émission exces-

sive de parasites radioélectriques sensiblement incommodants.
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2) Toute automobile doit &tre construite de telle maniére que,
vers l'avant, vers la droite et vers la gauche, le champ de visibilité
du conducteur soit suffisant pour lui permetire de conduire avec
sécurité.

4) Dans toute la mesure du possible, les automobiles et les
remorques doivent &tre construites et équipées de fagon & réduire, pour
leurs occupants et pour les autres usagers de la route, le danger en cas
d'accident. En particulier, il ne doit y avoir, ni & 1l'intérieur ni &
1'extérieur, d'ornements ou autres objets qui, présentant des ar@tes ou
des saillies non indispensables, soient susceptibles de constituer un

danger pour les occupants et pour les autres usagers de la route.

Chapitre IV
Dérogations
60. Sur le plan national, les Parties contractantes peuvent déroger dans

les cas suivants aux dispositions de la présente annexe :

a) pour les automobiles et les remorques dont, par construction,

la vitesse ne peut dépasser en palier 25 km (15 milles) & 1'heure ou pour

lesquelles la législation nationale limite la vitesse & 25 km a 1'heure,

3) pour les voitures d'infirme, c'est-a-dire les petites auto-
mobiles spécialement congues et construites ~ et non pas seulement
adaptées — & l'usage d'une personne atteinte d'une infirmité ou d'une

incapacité physique et n'étant normalement utilisées que par céetite seule

personne,

g) pour les véhicules destinés & des expériences ayant pour but

de suivre le progrés de la technique et d'améliorer la sécurité,

4) pour les véhicules d'une forme ou d'un type particuliers, ou

gui sont utilisés & des fins particuliéres dans des conditions spéciales.

61. Les Parties contractantes peuvent également déroger aux
dispositions de la présente annexe, pour les véhicules qu'elles immatriculent

et gqui peuvent s'engager dans la circulation internationale :
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g) en autorisant la couleur jaune—auto pour les feux-position
visés aux paragraphes 23 et 30 de la présente annexe et pour les cata-

dioptres visés au paragraphe 29 de la présente annexe;

b) en autorisant la couleur rouge pour ceux des feux-indicateurs
de direction visés au paragraphe 39 de la présente annexe qui sont placés
4 l'arriére du véhicule;

<) en autorisant la couleur rouge pour ceux des feux visés a la
derniére phrase du paragraphe 42 de la présente annexe qui sont placés a
l'arriére du véhicule;

g) en ce qui concerne la position des feux sur les véhicules & usage
spécialisé dont la forme extédrieure ne permettrait pas le respect de ces
dispositions sans recourir & des dispositifs de montage risquant 4'8tre

facilement endommagés ou arrachés;

g) en autorisant la présence d'un nombre impair, supérieur & deux

de feux-route sur les automobiles qu'élle immatricule; et

g) en ce qui concerne les remorques servant au itransport de charges
longues (troncs d'arbres, tuyaux, etc.) et qui, en marche, ne sont pas

attelées au véhicule tracteur mais lui sont seulement reliées par la charge.

Chapitre V

Dispositions transitoires

62. Les automobiles immatriculées pour la premidre fois et les remorques
mises en circulation sur le territoire d'une Partie contractante avant
l'entrée en vigueur de la présente Convention ou deux ans aprés cette entrée
en vigueur ne seront pas soumises aux dispositions de la présente annexe, &
condition qu'elles satisfassent aux prescriptions des parties I, II et III

de 1l'annexe 6 de la Convention de 1949 sur la circulation routiére.
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APPENDICE

DEFINITION DES FILTRES COLORANTS POUR L'CBTENTION
DES COULEURS VISEES A LA PRESENTE ANNEXE
(CUORDONNEES TRICHROMATIQUES)

ROUGE : limite vers le jaune / sy << 0,335
" n " pourpre~ : 2z < 09008
BLANC limite vers le bleu : x = 0,310
" " " jaune s ¥ <= 0,500
" "N yert s ¥y == 0,150 + 0,640x
" " " vert s ¥ == 0,440
" " " pourpre s ¥y = 0,050 + 0,750x
" " " rouge : ¥ = 0,382
JAUNE—AUTOE/ limite vers le jaune;/ s ¥y =< 0,429
n n " roug 1 R 0’398
n " " Bblan 1 . Z < 090(_)7

¥y == 0,138 + 0,580x

JAUNE
SELECTIPQ/ limite vers le rougfl/
t—/ ¥ == 1,29x-0,1C0

" ”n " ver

e 9o oo

" woom blancl/ vy = -x+0,966
" " " valeurgyec—
tral $ Y = -x*0,992

Pour la vérification des caractéristiques colcrimétriques de ces
filtres, il sera emplcyé une source lumineuse & température de couleur

de 2854°K (correspondant & 1'illuminant A de la Commission internationale
de 1'¢éclairage /CIE/).

;/ Dans ces cas, il a été adopté des limites différentes de celles qui
sont reccommandées par la GIE, car les tensions d'alimentation
aux bornes des lampes équipant les feux varient dans de trds larges
limites.,

S'appligue & la couleur des signaux automobiles ccuramment appelée
jusqu'éd présent "orange" ou "jaune-orange". Correspond & une partie
bien déterminée de la zone "jaune" du triangle des couleurs CIE.

N

S'applique uniquement aux feux-croisement et feux-route. Dans le cas
particulier des feux-brouillard, la sélectivité de la couleur sera
reconnue satisfaisante pour autant gque le facteur de pureté soit au
moins égal & 0,820, la limite vers le blanc y > -x+0,966, étant
alors y > -x+0,940 et y = 0,440.

&
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ANNEXE 6

PERMIS NATIONAL DE CONDUIRE
1. Le permis national de conduire est un feuillet de format A 7 (74 x
105 mm - 2,91 x 4,13 pouces) ou un feuillet pliable & ce format et double
(148 x 105 mm - 5,82 x 4,13 pouces) ou triple (222 x 105 mm - 8,78 x 4,13
pouces) dudit format. Il est de couleur rose.
2. Le permis est imprimé dans la langue ou les langues prescrites par
l'autorité qui 1'émet ou est habilitée & 1'émettre; toutefois,; il porte,
en frangais, le titre "Permis de conduire", accompagné ou non du titre dans

d'autres langues.

3. Les indications manuscrites ou dactylographiées portées sur le permis
sont soit uniquement en caractéres latins ou en cursive dite anglaise; soit

répétées de cette fagon.

4. Deux des pages du permis sont conformes aux pages mcdéles n®% 1 et 2
ci-aprés. A condition gque ni la portée des rubriques A, B, C, D et E,

compte tenu du paragraphe 4 de l'article 41 de la présente Convention, ni
leurs lettres de référence, ni 1l'essentiel des rubriques relatives & 1'iden~-
tité du titulaire du permis ne scient mcdifiées, la présente disposition
sera considérée comme restant satisfaite m&me s'il a été apporté, par
rapbort a4 ces mcdéles, des modifications de détail; en particulier, les
permis nationaux de conduire conformes au modéle de l'annexe 9 de la
Convention sur la circulaticn routiére, faite & Genéve le 19 septembre 1949,

seront considérés comme satisfaisant aux dispositions de la présente annexe.

5 I1 appartient & la législation naticnale de déterminer si la page
rodéle n® 3 doit ou non faire partie du permis et si le permis doit ou non
contenir des indicaticns supplémentaires; s'il est prévu un emplacement
pour inscrire les changements de résidence, il sera, sauf sur le permis
conforme au modéle de l'annexe 9 de la Convention de 1949, en haut du verso

de la page 3 du permis.
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PAGE MODELE

(o}

NT 1

PERMIS DE CONDUIRE 1/ DRIVING PERMIT 1/

1.

NO

NOM sceovcooccocoocoscsooaanosoacocaccooacaocaacscsoas
Pré 3
rénoms 0o 6ss08can oo s s 00 e e 000080000 08800800

Dateé/ et lieui/ de NaissanCe esccccccceccccoscoa

600000600600 0000000bDO0C0C0000000OOG00000QAaOO600OBEOO0AOCDSOO

Domicile cocovoccscooaooscococcooocscossocascoss

@66 00600000000006000600008060C0060000G000G0000606000C0OCOD

Photographie
Signature du 35 x 45 mm
titulaire s 6/ (1,37 x 1,75
pouces

©006000060a00006a

fm 2
DE1ivré par sccecavsccccccsccoacsossssssoscsacsocs
A cosscsecosccccocscoacse 1€ ccscocsscocsccsscocscos

Valable jusqu'aul/ ccebeoceconocascoascsanacodse

© 0006060603000 0006000000C008OCDS0C060060060080000800CG50G000

Signature, etc,§/

- 81 -




PAGE MODELE

2/

Catégories de véhicules pour lesguels le permis est valable

A

lMotocycles

s/

Automobiles, autres que celles de la
catégorie A, dont le poids maximal autorisé
n'excéde pas 3 500 kg (7 700 livres) et dont
le nombre de places assises, outre le siége
du conducteur, n'excéde pas huit.

Automobiles affectées au transport de
marchandises et dont le poids maximal
autorisé excéde 3 500 kg (7 700 livres).

Automobiles affectées au transport de
personnes et ayant plus de huit places
assises, outre le siége du conducteur.

Ensemble de véhicules couplés dont le
tracteur rentre dans la ou les catégories B,
C ou D pour lesquelles le conducteur est
habilité, mais qui ne rentrent pas eux-mémes
dans cette catégorie ou ces catégories.
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PAGE LODELE

N° 3

Valable jusqu'au

délivré le

soceoe

o0

Renouvelé jusqu'au

le

@0 0000000000000

Valable jusqu'au
ecessccossncoaus

délivré le

0000

o0

Rencuvelé jusgu'au
ceoccscvessecasens

le

606000000060 00000

o0

Valable jusgu'au
sssocesessccoesco

délivré le

200006

Renouvelé jusqu'au
ceesvessscsacnceso

le

6e60500060000006006a0

Valable jusqu'au
ccoescsssoccccea

délivré le

s00 00

oo

Renouvelé jusgqu'au
eosecocscssncsacoso

le

ceoeo0eco0000000000

Valable jusqu'au
cocecssscscsosne

délivré le

oo 008

oo

Renouvelé jusqu'au
besosssccncsnessao

le

206000600006 000000

10/
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Sur les modéles pliables en deux (s'ils sont pliés de maniére que la
premidre page de couverture ne soit pas une page modéle) et sur les
modéles pliables en trois, cette indication peut figurer sur la
premiére page de couverture.

On indiquera ici le nom ou le signe distinctif de 1'Etat, tel qu'il
est défini en vertu de l'annexe 3 de la présente Convention. la
remarque 1 ci-dessus s'applique aussl a cette rubrique.

s

Les noms du pére ou du mari peuvent 8tre inscrits & cette place.

Si la date de naissance n'est pas connue, on indiquera 1l'Age approxi-
matif & la date de la délivrance du permis.

Ne rien indiquer si le lieu de naissance n'est pas connu.

"A défaut, empreinte du pouce". La signature ou l'empreinte du pouce
ainsi que l'espace qui leur est destiné peuvent &tre omis.

Cette rugrique est facultative sur les permis comportant une page
modéle n- 3.

Signature et/ou sceau ou cachet de l'autorité qui délivre le permis ou
de l'association habilitée & le délivrer. Sur les modéles pliables en
deux (s'ils sont pliés de maniére que la premiére page de couverture ne
soit pas une page modédle) et sur les moddles pliables en trois, le
sceau ou le cachet peuvent &tre apposés sur la premiére page de
couverture.

Sceau ou cachet de 1'autorité qui délivre le permis et, si elle est
exigée, la date d'apposition du sceau ou du cachet. Ce sceau ou cachet
sera apposé dans la colenne de droite de la page moddle n® 2 en face
des cases relatives aux définitions des catégories de véhicules pour
lesquels le permis est valable et seulement en face de ces cases; les
mémes dispositions s'appliquent aux mentions & apporter dans la colonne
de droite de la page modéle n® 3 au sujet des renouvellements accordés.

Les Parties contractantes peuvent, au lieu d'apposer le sceau ou
le cachet de 1'autorité dans la colonne de droite de la page modéle n® 2,
inscrire dans une nouvelle rubrique 8; "Catégories" sur la page modéle
n® 1, la lettre ou les lettres correspondant & la catégorie ou aux
catégories pour lesquelles le permis est valable et un astérisque pour
chague catégorie pour lesquelles le permis n'est pas valable (par
exemple : "6. Catégorie A, Bxxx"),

Espace réservé pour d'autres catégories de véhicules définies par la
législation nationale.
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ll/ Espace réservé pour les observations complémentaires que les
autorités compétentes de 1'Etat qui délivre le permis souvhaite-
raient, le cas échéant, consigner sur celui-ci, y compris des
conditions restrictives d'utilisation (par exemple, "Port de
verres correcteurs", "Valable seulement pour la conduite du
véhicule n® ...", "Sous réserve de 1'aménagement du véhicule
pour conduite par un amputé d'une jambe"). Dans le cas prévu au
deuxiéme alinéa de la note 9, ces observations complémentaires
figureront de préférence sur la page modéle n® 1.

D'autres observations peuvent &tre consignées sur des pages
gui ne sont pas des pages modéles.
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ANNEXE 7
PERLIS INTERNATIONAL DE CUNDUIRE

1. Le permis est un livret de format & 6 (148 x 105 mm - 5,82 x 4,13
pouces). Sa couverture est grise; ses pages intérieures sont blanches.

2. Le recto et le verso du premier feuillet de la couverture sont

0% 1 et 2 ci-apres; ils sont

conformes respectivement aux pages modéles n
imprimés dans la langue nationale, ou dans une au moins des langues
nationales, de 1'Stat de délivrance. A la fin des pages intérieures, deux
pages juxtaposées sont conformes au modéle n° 3 ci-aprés et sont imprimées
en frangais. Les pages intérieures gui précédent ces deux pages repro~
duisent en plusieurs langues, dont obligatoirement 1l'anglais, 1'espagnol,

et le russe, la premiére de ces deux pages.

3. Les indications manuscrites ou dactylographiées portées sur le permis

seront en caractéres latins ou en cursive dite anglaise.

4. Les Parties contractantes délivrant ou autorisant la délivrance des
permis de conduire internationaux dont le feuillet de couverture est
imprimé dans une langue qui n'est ni l'anglais, ni 1'espagnol, ni

le frangais, ni le russe communiqueront au Secrétaire général de
1'Organisation des Nations Unies la traduction dans cette langue du texte

5 o . N
du modéle n 3 ci-apres.
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(S

Page modéle n® 1

(recto du premier feuillet de la couverture)

Circulation automobile internationale

PERMIS INTIRNATIONAL DE CONDUIRE
Ne ...

Convention sur la circulation routiére
du huit novembre 1968 .....ceococesossoccscans

Valable Jusqu'all ccsescoccoscsssccsccssncose 2F
DELIVIé DPAT cveccsaccscssossossossascssansosns
@ oocevsesecoosscosacsccacesoosccocseee000n s

1€ ecosccosoccsoncooacsscsocscsacssacssocosscas

Numéro du perizis de conduire national eceeses

T 4

Nom de 1'état de délivrance et signe distinctif de ce pays, défini
a l'annexe 3.

Trois ans aprés la date de délivrance ou & la date d'expiration de
la validité du permis national de conduire, & celle des deux dates
qui est antérieure & 1l'autre.

Signature de l'autorité ou de l'association gui délivre le permis.

Sceau ou cachet de l'autorité ou de l'association qui délivre le
permis.
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Page modeéle n® 2

(verso du premier feuillet de la couverture)

Le présent permis n'est pas valable pour la
circulation sur le territoire ccseccccsccsccscossss 1/

I1 est valable sur les territoires de toutes
les autres Parties contractantes. Les catégories de
véhicules pour la conduite desquels il est wvalable
sont marquées a la fin du livret.

Le présent permis n'affecte en rien l'obli-
gation ou se trouve son titulaire de se conformer,
dans tout Btat on il circule, aux lois et réglements
relatifs & 1l'établissement ou & l'exercice 